


Sanjay D. Joshi and Anr.

Yls

State of Maharashtra and Ors. Respondents
TA

t

OF Iu

L. I say that I have gone through the replies filed by the Respondents and

this Rejoinder is being filed in response to the replies filed by the

Respondents and Respondent No. 7 has filed no reply thereby

admitting present application. ln order to save time and repetition,

present rejoinder is being filed in common, dealing with

contentions/averments of each Respondent and important aspects are

covered/replied to save time of this Hon'ble Tribunal and avoid

repetition. lt is submitted that unless specifically admitted, none of the

replies are deemed to have been accepted by the applicants though

rejoinder deals with some of the paragraphs of the replied filed by

Respondents only. The Applicants crave leave of this Hon'ble Tribunal

to file further additional rejoinders or documents as and when

necessa ry.

2. A reply is filed by the Regional Officer, Kolhapur of Maharashtra

Pollution Control Board, which can be presumed to be the common and

joint reply of the Respondent No. 2 and 3 being the Head Office and

Ratnagiri Sub-Regional Office of the Maharashtra Pollution Control

Board.This reply by MPCB completely supports the case of the

Applicants and points out the gravity of the issue as also the lethargy

t
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and complete inaction on the part of MPCB i.e. Respondents No. 2 a

3 itself.
nd

1

lnaction by MPCB Officials not explained
3. The candid admission/submission by the MP

pollution by the Respondents No. 4 to 9 an

notices to the Resp. No.4 to 9 and have

* l-ld. I D
[Eq

CB officials that there gp.0

d MPCB has issued onl

not acted further. lt is

submitted that it was and is the prime responsibility of the MPCB to
take necessary further criminal as well as such other action.

4. lt is also worth to take note that the officials of MPCB are completely
and conveniently silent on their apathy and lethargy in taking any

further action. MPCB has neither cut off the electricity or water of
Resp. No.4 to 9 nor has registered any crime as contemplated under
the Environment Act Ist6as well as wate, Rctllfnor taken any such

other action. A serious note of this pathetic approach needs to be

taken by this Hon'ble Tribunal and pass necessary orders.

No capital expenditure in prescribed limits by Resp. No. 4 to 9 and no
control thereon by Resp. 2

5. I say that on the basis of a Supreme Court order, the Government of
Maharashtra had issued directions to all Local Self Government Bodies

including the present Resp. No.4 to 9 for implementation of water
pollution related laws and more specifically about sewage treatment
vide it's circular dated 6.4.1999. A copy of the said circular is annexed

herewith and marked as Annexure-l and English translation thereof is

annexed as Annexure-lA. Besides, the Resp. No. 2 had issued a circular
to all Local Self Governments which include the present Resp. No.4 to
9 on L6.7.20L6. A copy of the said circular and it's English translation is

annexed herewith and marked as Annexure-2 and 2A. The circular

conta ins the following,
i. A direction to all Local Self Governing Bodies that

minimum 25 percent of its annual capital expenditure
should be made for the establishment of sewage and solid

waste treatment.
ii. all Local Self Governing Bodies should submit details of

such expenditure to the Resp. No. 2 before 30$ April of
each year.

Srg,lm B€ros' U'
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A

Resp. No. 2 and 3
7. Regional Officer, Kolhapur has filed the reply on behalf of Resp. No. 2

and 3 and it completely supports the contentions of the application but
is conveniently silent of the failure of their own officers in discharging
their statutory liabilities including but not limited to seeking reports for
yearly 25 percent capital expenditure for sewage treatment by Resp.

No. 4 to 9 as well as such other measures like cutting off of electricity
and water of Resp. No. 4 to 9.

Respondent No. 4 - Ratnagiri Municipal Council

8. Resp. No. 4 has admitted its lack of sewage treatment plant in para

7,9. Therefore, it needs no further rejoinder except to point out that it
failed to make 25 percent of it's annual capital expenditure of sewage

treatment plants as directed by Resp. No. 2. Further explanation needs
to be called for the same.

Respondent No. 5 - Rajapur Municipal Council

9. Resp. No. 5 has admitted its lack of sewage treatment plant in para 4.
Therefore, it needs no further rejoinder except to point out that it
failed to make 25 percent of it's annual capital expenditure of sewage
treatment plants as directed by Resp. No. 2. Further explanation needs
to be called for the same.

Respondent No. 5 - Vengurla Municipal Council

10. MPCB, in its reply in Para 4(iii) has clarified that Resp. No. 6 is
generating 25 MLD sewage and is directly discharging the same in sea.

..StgEgac.!L

'f*,
il. Irrtii'Fi
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iii. Directions are issued by Resp. No. 2 for registration of
criminal proceedings against all Local Self Governing
Bodies failing to prevent sewage pollution.

Thus, all the Respondents are fully aware of their own respective duties
and still have failed to discharge them. At the background of the
common issues dealt above, Respondent-wise replies are dealt
h erein below
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applicant. However, the reply of Resp. No.6 itself supports t
pollution allowed by Resp. No. 6 which is summarized as follows,

(og
Ep.D

06 ,

Detail
s f rom
reply

Averment/contention of Resp. No. 6
in nutshell i'

\
Para 4
and
para
10

That the Officer from MPCB has

visited the office/FSTP
The inspection report
annexed by Resp. No.

5 nowhere mentions
about STP or sewage
water treatment.
Besides, the report is

dated 7.1.2021 and
Resp. No. 6 is

conveniently silent
on further
reports/inspections
which in fact requ ire
explanations from
Resp. No. 2,3 and 6.

Para 8 I say that there is no sea in the
Municipal Limits of Resp. No. 5 and
hence there is no question of letting
the waste water in the sea.

This is in

contradiction with
the averments of
MPCB and Resp. 6

needs to provide
strict proof thereof.
Vengurla is on the
sea shore only and as

such this is a false
statement.
The sewage
generation and
discharge into sea is
2.5 MLD as per MPCB

whereas the order
given is for 0.025
MLD only - doubtful
whether functioning
today or not since it
is only work order.

Para 8 lssued work order to Jhonson Juje

for sewage treatment of 25000 litres

Stgn o 8'(olc H

' ort"- Wt'
[Jrrr Rorna"itr Olrr

Whereas Resp. No.6 has vehemently denied the averments of the

rd.0.c
Falsity thereof

v
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1L.Thus, it can be seen that the Resp. No. 6, despite being a semi-

government body has filed a false and frlvolous reply. The falsity can

also be seen from the City Sanitation Action Plan filed by Resp. No. 6.

The casual approach in filling the reply is evident from the use of the

word 'my client' at various places in the reply, showing it was casually

copy-pasted from the reply to the legal notice of the Applicant issued

earlier. Resp. No. 6 has not even bothered to paginate it's reply or to

provide proper Annexure numbers.

Respondent No. 7 - Malvan Municipal Council

12. Resp. No. 7 has chosen not to file any reply despite of appearing and as

such deemed to have accepted the application and therefore no

further rejoinder is required to be filed.

Respondent No. 8 - Sawantwadi Municipal Council

.lirgnE E ao.t L

Sr-

L. The purpose is
different.

2. The work order
attached
shows it is

limited for the
office building
of Resp. No. 6

Construction of FSTPPara 9

It is a work order - no
evidence it being in

work. Besides, it is

only for fist market.

Pa ra

16

lnstallation of STP in Fish Market

The City Sanitation
Action Plan

submitted by Resp.

No. 6 also confirms
the
averments of
Applicant and MPCB.

M PvrrE S. ,ryryer
. {oiny qrtniEid Dirr

;! eQli::illi
j.c. I l;.:
?i.?'r'L'ii
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13. Para 14 and 23 of the reply admit that there is no sewage treatmen
ch remaining part of re v*l
g to mislead this Hon' le

3.1.2022 - condition no. 12 about construction of a soakpit has

blank area of square meters. Thus, there is no specifications
given in the consent itself. This shows the casual approach of
Resp. No.8 in it's functioning and also about the present

proceedings.

b. Annexure R-2 of Resp. No. 8 are all copies of notices issued to
various individuals. But no record has been placed showing the
further proceedings and actual penalties levies or action taken by

Resp. No. 8. Thus, it can be safely concluded that Resp. No. 8 is
just trying to create a show that it is following law but in fact
there is no concrete action to implement law and prevent
po llution.

Respondent No. 9 - Kankavali Municipal Council

15. ln para 13, Resp. No. 9 claims to have issued notices to apartments
who have discharged water into sewers without treatment and

annexed some of such notices. However, perusal of Annexure R-1

(Colly) shows mainly Building Construction Permissions/Consents and

only three are show cause notices which are detailed as follows,
i. Notice dt.23.2.2022 issued to one Pramod Babaji Mayekar

ii. Notice dt. 18.8.2022 issued to one Prabhakar Laxman

Parab

iii. Notice dt. 05.01.2023 issued to one Vilekha Vilas

Kanekar and Ors.

16. These are mere notices and what action further was taken is nowhere
reflected in the reply, though these are old notices. This shows Resp.

No. t has no intention to bring the true facts and is filling a frivolous
reply to mislead this Hon'ble Tribunal.

9gao 8d6! ta.

facility erected by the Resp. No. 8 and as su

becomes inconseq uentia l.

14. Nevertheless, the Resp. No. 8 is still tryin
Tribunal which is evident from the following,

a. Resp. No. 8 has annexed a consent I

W.Plrs{ S. jry<yrr
Dtoary rbtnqH Dirr

etter at Annexure R:1 dt

rd. Il
Rsg

g0.o

{

I
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77.ln para 18 of the reply, Resp. No. t has admitted it's failure to treat

sewage and has stated to have given a proposal to the government.

Thus, remaining part of reply becomes inconsequential.

.ln view of the above situation, the applicants crave for the leave of this

Hon'ble Tribunal to file any additional rejoinders or documents with the

permission of this Hon'ble Tribunal. However, a conjoint reading of the

replies filed by the Respondents substantiate the claims of the

applicants and therefore it is prayed that the application be allowed'

t
I
I

?i;.'.,i

i'i.,

t?
ri'.Y

Date p
plicant

M
anjay D.

Z-g-zoL3
Place - Rotont Si-vi Ap No. 1

VERIFICATION

l, Shri. Sanjay D. Joshi, the applicant in the present application do hereby

solemnly affirm that whatever stated in the abovementioned affidavit is

true and correct as per my best knowledge and I believe that the same to
be true.

Solemnly affirmed at

Date a-D-zozj
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sr-dT:- u-€rirE( f$q f?tryt dsa, gq t1ft q-i p.uffiznrrrrr,a_rrr
tfircr q. ?. qq.

cl iT

rerrrsE f{sq frd*t t'rd Et so, Trtrffir r{rzn lqa rr€TfiE-(Tia
qqfrw tEcr6 fctfafl?qr o'rqEqt'ff frfiEilrqfi oca rrrf+rsn)r tuq
oto'qrErdT Fqrcl rrrffi rrt. r+rr, ili, rmrq s qF rrft rc{q 3arfr,
orrcr\ s FJrfro Fur{Tq Ssqr qffi srinqtqriil gHil g.&rn a }fril
Ersrrun E"qrqt gb cli.
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Measures to be taken by Local

Self-Governments
(Municipalities
and Municipal Councils) in
Maharashtra
regarding of Water Pollution
Control and Solid Waste
management...

Government of Maharashtra
Water Supply and Sanitation Department

Government Circular No. Ghakavya-l099/Pra.No. 314 lPapu'22
Mantralaya,

Mumbai400032, dated the 6th April, 1999.

Read:- Maharashtra Pollution Control Board, Mumbai letter

No./Aastha/M-51 dated 5.2.99.

Local self-governing bodies [municipalities and municipalities] are

mandated by law to properly treat and dispose of sewage and solid

waste, and are required to obtain consent letter from the MPCB as per

the provisions of the Water (Prevention and Control of Pollution) Act,

1974. The Supreme Court has also taken a serious note of the pollution

caused by the local bodies by issuing an order on a Public lnterest

Litigation. Considering all these circumstances, the government is

passing the following order through this circular.

T-)^ra cDrr/

trprtl

Preface :- The Maharashtra Pollution Control Board is an autonomous

body established to protect the environment by enforcing various

environmental laws in Maharashtra to protect environment. Pollution of

rivers, streams, lakes and sea is mainly due to untreated sewage water

etc. released into the environment by factories and local bodies.
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[1] ln respect of solid waste disposal and contaminated sewage, a letter

of consent should be obtained from the Local Self-Government,

Maharashtra Pollution Control Board, Mumbai as per the provisions of

the Water (Prevention, Protection and Control) Act, 1974.

2lThe above-mentioned law Serial. No. 1 should be implemented.

[4] Proposals for financial assistance should be submitted to the

Pollution Control Board [by paying regular cess to the Pollution Control

Board by Class "8" and Class "c Municipalitiesl for setting up sewage

and treatment systems.

5l Projects such as production of electricity, fertilizers be implemented

from the solid waste.

'T1LL CtP'l

w&

Gircular:-

By the court order dated 27.7.1997, all Pollution Control Boards have

been directed to enforce the provisions of the Water (Pollution,

Prevention and Control) Ad, 1974 by all the local bodies. Accordingly,

the Local Self-Government (Municipalities and Municipal Councils)

lnstitutions should follow the instructions below strictly.

[3] Municipal Corporations and Councils must take immediate action to

set up sewage treatment systems.
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6l Water pollution and solid waste Management should be controlled by

seeking guidance from the Pollution Control Board from time to time, so

that pollution does not take place.

7] Assistance from Maharashtra Jeevan Pradhikaran be taken for

disposal of solid waste and polluted water.

Above instructions should be implemented immediately.

By order and name of the Governor of Maharashtra

copy

1.

2.

3.

4.

5.

6.

7.

8.

o

IV. U. Jadhav]

Section Officer, Government of Maharashtra

to,

Personal Secretary, Hon'ble Minister for Water Supply and

Sanitation

Personal Secretary, Hon'ble State Minister for Water Supply And

Sanitation

Upper Chief Secretary (Water Supply and Sanitation), Mantralaya,

Mumbai

The Commissioners, All Corporations

Member Secretary, (Technical), Maharashtra Jeevan Pradhikaran,

Mumbai

Chief Engineers, Maharashtra Jeevan Pradhikaran (All)

Superintendent Engineer (Central Planning Exhibition and Control

Room), CIDCO Bhavan, Belapur, Mumbai

Superintending Engineer, Maharashtra Jeevan Pradhikaran

The Chief Executive Officer ( All Municipal Corporation)

1'/\2- t}v'l

w,bJ
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i0. President, Maharashtra Pollution Control Board

tt.section Office No. 17,18,19,21,23,24 of Water Supply and

Sanitation Department, Govt of Maharashtra

tz. Select File ( nivad nasti ) - Papu-22

T)n.l-e Co PY

iru,LJ
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3dkd ffi cHk{r Mcd dg.& qrt. q6lflIqlffin iqi-qr et{E{ tTcltr Ef'nqr siscpqr+

i4$-cn, qkqt s Hqrz arq+{cd risarrqr q-afrmna srrd 6ti.

n-C-q rE c-trirruqlfu*iqr{{ qFUr tqqcs rcor rrrrft qq6-{n ftfrd aH q Fcrfr+l qqte.q

qrrrt E{+=rqq{ qFsqr iftfr qri. sdRf, qr.rt s-{E-qrr swlr*ff $(&+ zrs'flr wd. q. c. h.

dsan*mnqfiff,-6i{r qrrfr qr-rqqw{ qiffiqr Er{oqn{+{il dH +&sr ffir'qr sTrid'
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ssRr#d qsdrg qrq gT+fl clfr&asq rrqr-Sa r e qrrarqrfffi TH ? Y ,r6r+rriqfu+i*

eiqr q*{is*m +u.+tqd lqqo {+F.td 116< *amra-aer rrrq qr&a *-gri o-aH rqt or+tm

q56,Rqtffi u. s. tr. qsdrs cr qrdfl 1\7o erfrfi ilrqi fl"qri qaH lqTi q fiqtiS frqrc$

mr+rnqffisEq rfi{ Ai sr+t 3nt'

sq-{tfi Htvticiqd q-{ sfir6 H{rq 1fficl 3rS F{frra cluqn to snt 61' w<r sisqpft q

ilrftq'{ffi{r q-{srs{rqr6lF&+ qqT qg;'r qisdd eqlH lq q' a-t(< 6.rvqld 3{rdd Tffiq [old:

qfo'a {rql wrsqrsr& qrrruqra qd m+n gqd cffidr crq q* Effi 3nild:-

91 wdqqre
q. qk6i ltreI 3{rErf, 6qR 6-(d lD"tait lroject Report)

i . €ffi nt6qI ,Htn sqnd temq{t++,' (,rtfr+'' qsft{R' crq-}i-e E iifiHa( srrqrt-o

e. qrrftq-{6-filtfiqrqrunst{T{i Cdrdftq-{rxraxn' +dR'r' qR$qsq' iiTfrrTET slrql+O

x. sigcroft {6-dq'rtzun sqRU}

\. dfi Yns{rafi q rrq vnq-{rqr qtft itrfi fr f+r dqri$A rrm rqri{+, €{q ddi <qr+{+

rfrrmaetn-sr

L rrat,qpftqrfl+q{gl

1. qa+-mar6{O+r€n

i. rrrn#eq{il+6t'r

sqltff cwfrd ffieql qgs adtqr qrq{ qiscr"ft e tr'rrtrl q{€lrFr q*n {,l gqruft

d$dfl 3tq-fld {d6. sd-d {-'un 3qnuft :im Rrfl-qr qrwrc'lq-d-S qft* qrrfr grfr6 strq ri*t

q. q. ft . {sdr€ q-6f{f,Fid( sidxqi Frotc +sr6dffiinf,fi.

€q{ rffi+ql Etrd'n qrq-d+ qlk$ qqt-*tor B,{FI' {6mq vtEH s c' q' fr' {<drs (ds1

qrfter qrfr6 qqiqt t+fr qlc{cldd i' qfiracda qkfr 6-dar*' n-C-s s< il<F Arffirffic{di

o}orasrfii{6rssTci{fldqrq{Ecl(ftFT4'qr*gcqlqkqld' 6 ..6 .'-rn

(5. f+'. firrri)
xqs{fi{-d

azu u- to p-l
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Maharashtra Pollution Control Board

Glrcular

ln the sats of Maharashfa, e btal ot 26 ml,lbipalifEs gen€rab approximatoly 86% of sewago
while "A' catego{y mlnicipaltios (396), 'B' and 'C" catogory municipaliti€s g€nerate

approximatsly 11% of sewage.

There are a total of 26 maniciral capoatbns in the stats d Maharashta. Approximat€ly 7297
million liters of sewage are generated frqn these urtan lcal bodies. Ott of that, approximately

3995 millim liters aro treated as sewags, and th€ remairirE serrage is discharged into naturE

without treatsnent. Municipal Coryoralims w€re infuflEd by lhe Board reg€rding the collection.
processing, -d disposal of s€wage g€nerat€d frDrn th€ir arcas.

Also, a lolal of l96s urban solil vvastes ar€ gon€rated han 26 Municipal Corporetions and

5516.5 urban solid wa$6s aro procGsed. Ths rest of the muficipal sdid rdaste is disposod of in

a similar mannor. m. Q. No. The B€rd has bsu€d ncticos b Munhipal Corporatons ftom tim€

to lim€ r8grding ths pr@sdttg d utban solid wasb.

ln lh€ proesnl maner Tho Mdrarashta Pollutibfl Conttol Eoerd on (80612014 drsctod under
Sedion 33-A o, he \l\hter (Polhrtim, Prewnlim, and ConEol) Act 1974 to provk e 25% of he
blal capital expendfure ovsy yor for Co.nplete S*age and MlIlicipal Sdid Waste

Managsment b spnd on theso foFctsso lha! firranobl providms can be made for setting up
lhe System and legal apeds rrouH abo be fulfitbd.

Thereafter, on 2611212O14, the M.P.C.B fled a case againsi the Municipal Corporatim under

Ssdion 41(2A) of ths Water (Pollutbn, Prevenlim ild Confol) Act, '1974, and Secl,on 1 5 of the
Envimnm€nt (Prot€clidr) Act 1986 und* Municipal Soli, Vtrast Managsflrent and HandlirE
Rulos, 2m0. lt w6 dir€cbd why cas€s shorld mt bs filed- Also, instrLEtioG have b6gn giv€n

on 2On1nO15.

Cuner ly, from tho informatbn rgcaivad by tho Bord, out of the 26 muricipal coPoraums in the

state. 24 municipsl corporatians hav€ psssed a resoludon regadirB tho ptovision ol a 25Vo

amourl in their bu*et meelings. Tho Akola Municipal Corporation has senl a letter to the Board

*f-r\e cap)

fiufJ

Phorr No - 24020T81/?{010{37 lbhataru Ptht, 2nd, 3rd & 4th Flos
Fax No - 240,24068 Siion ltihtunga Sdreme Road No 8.
Websile: Sbn, Mumbd - 4OO O2tl.

htto://mpcb.oov.in DaEd - 16O712016

Email - mocb(Ogov.rn

No. MPmi/Joint Di€ctc (Japrri/82526)
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inldming about 25% linarEiBl povbion and the .Eply is yet b be re€ived tom Bhiwandi
Nizampur Mt'|icipel Co(poratgt.

The key poinb edablished abovE will rormin h efibtl mlil tre constuc-tim of the wasle water
and solid waste man4errent qrstam b compbte. lnbmEtbn abod the usa of funds afrer lhe
establishment of the said system will be given dter eceiving the inbrmaton frqn the local
self-govemment body. A decisirn will b€ td(en s€paratdy afur thet.

Th€ inftrmalisr ,€gardhg the udr3a6m of lhe sai, armunt should be sstl to Ur€ Dsptrtnent of
Environmsnt, Goysnmor d M*arashfa, and The M. P.C Eoald €t ery yoar by April 30 o, ttE
prEvious finficial yEr. Abo, pleeso, noto thd tho said arnount *lould not b€ used br any clhar
devolopment work.

1l"r.a brl

rili#./

Regrding the abo/e d.sclivo. all tho local solt{ro,om.ront bodbs are dlr€cbd that 25% of th€
total capital e,gandihfle be allocaH br Ore sau s€ffigo and trbil sdid waste man4ernent
and should be used fur s€tlirg up a corlpleb p.Gssirg q/sbm.

A- Prnrltable matdt
a. Preparatbfl of detailed foiecl reports
b. Sethg r.p s€wqle tsedment q/sbms (basod qr arE€Bbic, a€robic, pMore€d,

etc. teclnology)
c. Seting up nx.rliciFl sold wasle trBetnent syBbrlts (based on bbmethanizaton,

compcting, RDF, €tc. tchnolo(i6)
d. Construclirn of $ede eler coll*lim systam
€. Guarenbe, lho sfiar€ of tha arbunt to b€ given by Ultan LGal Sdf-C'o\r€mmgnt

fa tho36 vrixJs sdrom€s of Confal Govommont and Stdo C{vtrnm€nt
8. t.tt r. not p.rmltbd

a. Seweraga, wat6r, transport sysiom
b. Solkl w€ste U spo.tBlion sy3bm
c. Beautificatbn of he city

(P. Kl. UlE3h€)
mombor tccrdrry

344



b"lotp -The Horr'bla NqHtrrc,l G-reer1

-Irri\rrrrol , \^telletrr Loh.e,. P.rrr-e,

Oaig\r,o'l R pp)irolicrn No ' . ll 9

'Lb7-3

1o s!',1 N pp\ i ccr rrt3h-ti, Bo,riul

gl-ola

Hetelr-,

Fpp'licqrat \s

T orn

Be., ch ,,Ne..:

Po^u'$q'.iotq h

\l s

o I nohqyu shlrq
eLe ,

De\hi \.n

Su^rcrl. gh q

th& mcllk-t- crL

gq'"l Li 4 hnr , V{.{

Rt-l p"rrJ er,.l-s

+lv, pu tsi s orr be ho I f- oL

OA U,J e{

Pi\ rrg \ha O-rc[e+_ @fry ot

Horr'ble No[,onol G-rree,,^r T,.bunql I Fri.nrlpal

$yr{ o-'-r o I

?u^z

lr",tria I ors.

Ftence H"z ?.l,a,ljs

W,t)
DqFe. - 1-V- o-o->Z

(Mv &,t \p)icarrJ

345



Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEII TRIBI'NAL
PRINCIPAL BEI{CH, NEW DELHI

Original Application No. 593/ 2017
(arising from W.P. (Civil) No. 375/2012 on the file of the Hontrle

Supreme Court)

Applicant(s)Par5ravaran Suraksha Samiti & Anr.

Versus
Union of India & Ors. Respondent(s)

1

Date of hearilg: 28.08.2019

CORAM: HOII'BLE MR. JUSTICE ADARSH KIJ AR GOEL, CHdRPERSOII
HOI{'BLE UR. JUSTICE S.P. WAI{GDI, JI'DICIAL UEUBER
HON'BLE MR. JIJSTICE X. RI.MAI(RISHITAII, JUDICIAL METBER
HOIT'BLE DR. tIAGtN TATDA, EXPERT MEUBER

For Respondent {s): Mr. Shlok Chandra, Advocate for CPCB

ORDER

agailst water

Ttre issue for consideration is establishment and functioning of

ETP8/CETPS/STPS to prevent untreated scwate/emuents being

discharged in xrater bodies, including rivers and canals meeting

such rivers or otherwise. The magnitude of the problem is well

acknowledged. In the year 1962 Gol set up a Committee for

prevention of water pollution. The recommendations led to

enactment of the Water (Prevention and Control of Pollution) Act,

1974 ('W ater Acf) in pursuance of Article 252 of the Constitution.

The Water Act provides for the constitution ofa Central Board and

1

Issue for conslderatloa- Remedial actioa
pollutlon in absence of EIPs/CETPs/STPe
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State Boards/ Committees. No polluted matter can be discharged

into a stream or well or on land, and no industry, operation or

process can be established and no out-let for discharge of sewage

used without consent of t}Ie State Board. The Water Act provides

powers to give directions for closing any such activity as well as for

prosecution. Po{rer to give directions implicitly includes recovery of

compensation on 'Polluter Pays' principle.

lnspite of above statutory regime we are faced with serious problem

of water pollution. The Hontrle Supreme Court notedr that the

water poUution caused serious diseases, including Cholera artd

Typhoid. Water pollution could not be ignored and adequate

measures for prevention and control are necessary. Polluting

industries were directed to be shifted on ?recautionary' principle.

It is not necessarlr' to refer to all the judgrnents of the Honble

Supreme Court dealing with the signilicance of water and need to

prevent pollution of water. We may only refer to ttre observations

that everyone has right to have access to drinking water in

quantum and equality equal to the basic needs. This is

fundamenta.l to life and part of Article 21.2

As per CPCB'S report 20163, it has been estimated that 61,948

million liters per day (mld) sewage is generated from the urban

areas of which treatuent capacity of 23,277 mld is currently

'(1988) I scc 47r
'APPCB vs. Prof. M.v Nayudu (2Oo1) 2 SCC 62 at para 3, 4, State of orissa Vs. covemdertt of
India (2OOq) 5 SCC 492, at para 58 "Rivers in tndia a.re drying up, groundwater is being rapidly
depleted, and cana.ls are polluted. Yamuna in Delhi looks tike a black drain. Several perenrfal
rivers like Ganga and Brahmaputra are rapidly becomhg seasonal. Rivers a.re dying or
declining, and aquifers are getting overpumped- lndust:ies, hotels, etc. aie pumping out
groundwater at an alarming rate, causing strarp dedine in the groundwater levets."
'http: / /w1vw. sulabhenvrs. nrc.in / Database/ STST wastewater 2090.aspx July 16, updated on
DeceEber 6, 2016

3

2

2.
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existent in India. Thereby the deficit in capacity of waste treatment

is of 620/o. There is no data available with regard to generation of

sewage in the rural areas.

4. We may note that discharge of untreated efiluents and sewage is

the principal cause of water pollution in the country as noted in

cases relating to pollution of rivers.a Similarly, in the case of 10O

polluted industrial clusters being dealt with by this Tribunals,

water pollution is one of the f;actors polluting the said industrial

clusters. As already noted, offrcial data of CPCB is to the effect that

351 river sEetches in the Country are polluted. The Tribunal held

that remedial action for restoration of the said river stretches is

necessary.6 In the said order, it was observed:

'As alreadg noted, uell known causes of pollution of ivers are
dumping of untreated seuage and industrial uoste, garbage,
plastic tuoste, e-uaste, bio-medical uaste, municipal solid
uaste, diuersion of iver waters, encroachflients of carchment
areas and Jloodplains, ouer dranal of grounduatc4 ritnr bank
erosion on aeoufi of illegal sand mining. In spite of directions to
install EJJluent Tratment Plants (ETPS), ComnDn ElJluent
Tleatment Plants (CETPs), Sewage Tteatment Plants (STPs), and
adopting other anti-polhttion mee.sures, satbfactary situation
has not been achieued. Tottgh gouemance b the need of the
hour- If pollutton does not stop, the industry has to be stopped. If
seuage dumping d.oes not stop, lacal bodies haue to be made
aNuntable and their heads are to be prosearted. Steps haue to
be taken for auareness and pubtic intnluement.'

'O.A No. 673 of 2Ol8 this Tribunal is considering remedial action to rquvearate 351 pouuted
river stetches. Therein, other cases of nveI potlution aie rnentioned thus 'This Tribunal also
considered the issue of pollution of river Yamuna, in Manoj Mishra Vs. Union of lndia, river
Ganga in M.C. Mehta vs. Udon of hdia, river RaDganga \r,hich is a tiibutary of river Ganga in
Mahendra Pandey vs. UEioo of India & Ors., rivers Sutlej and Beas in the case of Sobha Singh
& Ors. Vs. State of Punjab & Ors., rive! Son in NiBanand Mishr:a V9. State of M.P. & Ors., river
Ghaggar ir SteDch Crips Mensat Sacred Gheggat River {Suo-Moto Ces€)", river Hindor in
Doaba Parysvaran SaDiti vs. State of U.P. & Ors., river Kasatdi in Arvind Pundalik lrttatre vs.
Mioistiy of Environment, Forest arld Climate Change & Ors., River Aei, Tapti, RohaDi and
Ramgarh lake in Meera Shukla Vs. Municipel Corporation, Gorakhpur & Ors., rivers Chenab
and Ta$/i in the case of Aoresh Singh vs. Union of lndia & Ors. and Subarnarekha in Sudarsan
Das vs. State of wegt Bengal & Ors. a.d issued dtections from tirne to time'
'o.A No. lo38/2o18
u o. A No.673l2018, order dated 08.04.2019

3
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5 All the States and UTs where polluted river stretches exist are

required to constitute River Rejuvenation Committees to prepare

actions plans for restoration (which are to be reviewed by the

highest authority in the States, i.e Chief Secretary) to be monitored

by CPCB and tlereafter to be further monitored by this Tribunal.

Accordingly, the action plans have been prepared which broadly

envisage action to prevent discharge of untreated emuent/s€wage.

The same are being monitored by the CPCB and by this Tribunal

and the matter is now listed for hearing on 29. 1 1.2019. In O.A

606 /2018 while dealing with the compliance of Solid Waste

Management Rules, 2016, this Tribunal vide order dated

f 6.0 f .2O 19 directed personal aplrcarance of all the Chief Secretaries

with their monitoring reports on major environment issues

including the rejuvenation of polluted rir,er strctchea. The Chief

Secretaries of all States/UTs have accordingly appeared and

fumished their rcports which envisages steps for scttlng up of

ETPs/CETPs/STPS to pr€,yent water pollution. The Chief Secretaries

have to appear before this Tribunal with further progress reports on

the suQects.

6- Furtier, control of pollution of river Ganga is being monitored by

tlis Tribunal in O. A No. 2OOl2Ol4 after transfer from the Hon'ble

Supreme Court. Therein timelines have been prescribed to the

effect that STPS be set up in time bound manner and no a drop of

pollution be discharged in the river. The Tribulal observed

" Bbremediation and/or phgtoremediation or ang otller
remediation mea.sures mdg start as an interim measure positiuelg
from 01.11.2019, failing uhich the &.ate may be liable to pay
compensation of Rs. 5 l,akhs per month per d.rain to be d.eposited.
tDith the CrcB. This hotoeuer, is not to be taken as an arc1tse to

4
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delaV the installation o/ SaPs. For delag of the uork, the Chief
Secretary must identif! the ofrcers responsible and assrgn
specific responsibilities. Werever there are violations, aduerse
enties in tle ACRs ntust be made in respect of such identified
ofiLyrs. For delay in setting up of STPs and seuerage nehoork
begond prescrtbed timelines, State may be liable to pav Rs- 10
Lokhs per month per STP and its neiDorE It tDill be open to the
State to recouer the said amount fiom the erring
ofrcers/ contractors.
With regard to uorks under construction, afier 01.07'2020,
direction for payment of enuironmenlal compensation o/ Rs. lO
l(]kl.s per month to CPCB for discharging untreated seuage in any
drain annected to riuer Ganga or its tributaies and Rs. 1o lakr.s
per month to CNB per incomplete STP and its setterage netuolk
t0ill opplg. FurTlrcr uith regard. to the sectors uhere STP and
sewerage netuork uorks lnue not get starled th.e State has to
pag an Enuironmental Compensation of Rs. 10 lakhs per month
afier 31.12.2O20. The NMCG ruill also be eryallg liable for its
faifure to the extent of SOoh of the amount to be paid. Till such
ampliance, bioremediation or ang other apgpriate inteim
meosure m.aV start from 01.11.2O 19.'

Backgrould of the present case before this Trtbu.arl

7. The Honble Supreme Court vide order dated 22.02,2017 in

Parjravaran Suralsha Samiti Vs. Union of IndiaT transferred the

matter for monitoring by this Tribunal in the light of the directions

of the Hontrle Supreme Court requiring establishment and

functioning of requisite ETPs/CETPs/STPs and in default to close

industrial activities discharging ellluents without treatment and to

take action against local bodies for failing to install STPS and

discharging sewage without treatment. Some of the observations in

the judgment of the Hon'ble Supreme Court are:

7. Hauing effecfinted the directions recprded in the
foregoing paragraphs, the nexl step uould be, to set up
common efrtuent treatnent plants. We are informed, tlnt
for the aforesaid Wrpose, the financial antribution of
the Central Gouernment is to the ertent of 5O%, that of
the State GotEmntent concemed (including tte Union
Tetitory concemed) is 25%. The balance 25%, is to be
ananged. bg ung of loans from banks. The abotte loans,
are to be repatd by the industial areas, and/ or

5

' (2017) s scc a26
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indttstial cfusters. We are also informed that the setting
up of a ommon efifuent treatm.ent plant, uould
ordinarilg take approimatelg tuo Aears (in cases uhere
the process has Aet to be commenced). The reason for the
aboue prolonged peiod, for setting up "cammon effluent
treatment plants", according to the leamed aunse[ is
not onlg financial" but abo, the reElirement of land
acquisition, for the same.

7O. Given the responsibilitV uested in muniapalities under
Article 243-W of tlle Constitution, as c.lso, in ltem 6 of
Schedule XII, uherein the aforesai.d. obligation, pointedly
extends to 'public health sanitation conseruancg and
solid uaste management", ue are of the vieu thqt the
onus to operate tle exi,sting common efifuent treatment
plants, resrs on municipalities (and/ or local bodies).
Giuen the aforesaid responsibilitg, the municipalities
(and/ or local bodies) concemed, @nnot be permttted. to
shy anuag from discharging this onerous dutA. In case
there are furTher financtal constraints, tle remedy lies in
Atticles 243-X and 243-Y of the Constitution. It rtill be
open to ttle municipalities (and/ or leal bodies)
concemed, to euolue nonns to reauer ftnds, for the
Wrpose of generating finances to install and run all the
ocommon efJfuent treatment plants", u.tithin the puruietu
of the prouisions refefied to hereinaboue. Needless to
mention thal such norms (E mag be ewlued. for
generating ffiancial resources, mag include all or ang of
the nmmercial, industial and domestic beneficiaries, of
the facitifu. The preess of ewluing the aborn norms,
shall be superubed bA the State Gouenunent (tlnion
Teritory) concerned, through ttte. *cretaies, lJrban
Deuelopnlent and lncal Bodies, respectiuely (depending
on the loution of the respectiue ammon elfluent
treatment plant). Thc norms Jor gergratlng funds lor
selt ng q, and,/or opcratl^g the acornmon e.Iflue t
treat rE t pl4;a,' sha'll be finall*d, on or beJore
37-3-2017, !tu as tn b ln t lernentcd urlth elfect
jrom the nert, frn(l'I,cl(ll ledr. In cas€, such norm,s
atle 

','ot 
ln place, bclott the comrnencement o,f the

netrl frnc,ncla.l War, t e S,ta'te Gotarnrncnts (or the
Anoa Tcff torles) concened" shall cater to the
financtal requlrenlE,nEs|, of runnlag the "comt?aon
elJfueat treo'trrn'ent plrrnts', uuhlch d,7e presentlg
dgstunctlonal, from thel,. outn ffna;ncl(rl resurces.

77. Just in tfle ndnner suggested lereinaboue, for the
pturpose of setting up of 'comnDn elJfuent treatment
pltttts", tle State Gouemments concemed (including, the
Unian Territories concemed) will prioi{tse such cities,
touns and villages, uhich discharge ln&I'sH'q,l
pollutants and, *uet, dtrectlg lnto r,rters and,
urdtrr bodles.

6
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72. We are of the vieu., that in the manner suggested aboue,
tlv naladg of seuser treo;t',?acn:4, should al3o be
dellt ttttth slmultarzcouslg. We, therefore, herebg
direct tho, 'seu)age treatment plants" shall al.so be set
up and made functional, uithin the timelines and the

fomvTt, expressed hereinabove.

73. we dre ol the vleu, tho, mere dlrectlons are
lnconsequentlal, unless a rlgtd l;rytlernentatlon
nechnlsm ls ldtd dousn- We, therefore, herebg
prouide thrrt the directions perTaining to continuation of
industriol acttuity onlg uhen there is in place a

functional "primary efrfuent treatment plants", and the
selting up of functionat "common ellluent treatment
plr;,nts" utithin the timelines, expressed aboue, shall be of
the Member Secretaries of the Pollution Control Board-s
concerned- The Secretary ol the Dclrdrarnent ol
E^vlronnent, ol the s/ta'te Gioscr'n rE tt conccrTI.ed
land t:he llnlon Tenitory concetted), sho'll be
ansuter.I,,ble ln cas€ ol detanlL TlLe *cretaies to the
Gouemment concemed. shall be respotlsible for
monitoing the progress and issuing necessarV directions
to the Pollution Control Board concerned, as maV be
reqtired. for the implementation of the abotE directions.
T heg shr:[ be o,lso r*ponsible for collecting and
maintaining record.s of data, in respect of the directions
contained in this order. Tle said data shall be furnished
to the Central Ground Wqter Authoitg, ttlhich shall
eualuate the data and shall fumish the same to the
Bench ofthe jurisdictional National Green TribunoJ.

74. To supervise amplaints of non-implementation of the
instant directbns, the Benches ancemd of the National
Green Tribunal, will maintain running and numbered
cose files, by dividing the juri.sdictional area into units.
TIE abouementioned case files will be listed periodicallg.
The Pollutlon co'ntltl Boatd concerned ls also
herebg dlrec,r,d to lnltl(,.tz auch clrtll or ctimlnal
a.tton ds ,r'd;g b peflrdaElblc ln lau, dgql^st d,ll o"
dng oI ttr€ defaulterc.'

8. Accordingly, on 25.05.2O17, notice was issued to the Centra.l

Pollution Control Board (CPCB), the State Pollution Control Boards

(SPCBs)/ Pollution Control Committees (PCCS) and the Ministry of

Environment, Forest and Climate Change (MoEF&CC). They filed

their status reports showing gaps in waste generated and

treatment capaclty. It was further stated that action had been

initiated to remedy the situation. After considering the status

7
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9

report, the Tribunal, vide orders dated O4.O7.2017 , 18.09.2017 and

11.10.2017, sought information about the steps taken by the

SPCBs/PCCs.

Vide order dated O3.08.2018, the matter was reviewed and after

noting t}lat in absence of functional ETPs/CETPs/STPS, untreated

eflluents were being discharged in water bodies leading to

contamination of surface and ground water which causes various

diseases and also has adverse consequence on aquatic organism

due to decreased level of oxygen. The Tribunal directed the CrcB

to prepare an action plan. Direction was also given for monitoring

by a Committee of two officers - one each representing MoEF&CC

and CPCB at least once in every month. CPCB was required to

place t}le progress report every three months on tlre website and

tal<e penal action for failure by way of recovery of compensation for

damage to the environment, apart from other st€ps.

Vide order dated 19.02,2019, after considering the status report

furnished by the CPCB, based on the reports furnished by the

States/UTs, tiis Tribuaa.l after referring to orders passed in O.A

NO. 673/2018 for remedial action ia Espect of 351 polluted river

stretches, which had direct nexus with the steps for

ETPs/CETPs/STPs and order passed in O.A No. 606120lA

requiring Chief Secretaries to monitor progress inter alia on the

subject of conhol of pollution ion the river stretches, directed that

the Chief Secretaries may look into the subject of setting up and

proper functioning of ETPs/CETPs/STPs in their respective States/

UTs. Furtler direction issued was to prepare a report on

10.

8
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11.

assessment of compensation on account of discharge of untreated

sewage and dumping of solid waste, loss to ecological services due

to illegal mining, deforestation, after taking inputs from exPert

bodies. The Tribunal also directed the CPCB to compile its

monitoring report with regard to 97 CETPS (assuming the total

number of CETPs in the country to be 97) installed in different

States. CPCB was also directed to furnish its report in O.A. No.

95/2018, Aryannrl Foundotion Vs. M/s Vapi Green Enuiro Ltd. &

Ors. which concerned the issue of inadequate functioning CETP

Ieading to water pollution.

R.port! Itlcd by ttc CPCB

Accordingly, two reports filed by CPCB, have been put up for

consideration today :-

(i) Report dated 30.05.2019, updated on 19.O7.2019, gving

status of setting up of E*tPs/CETPs/ STPs and methodolog/

for assessing environment compensation for discharge of

pollutants in water bodies.

(ii) Report dated 14.08.2019 with regard to monitoring of

CETPs.

12. We proceed to consider the above reports.

I. ReDort detcd 3O.O5.2O19 updated on L9.O7.2OL9

13. According to updated report dated 19. O7.2O19, ont of 62,897

number of industries requiring ETPs, 6O,944 industries are

operating with functional EfPs and 1949 industries are operating

without ETPs. 59,258 industries are complying vrith environmental

standards and 1,524 industries are noncomplying. There are total

192 CETPs, out of which 133 CETPs are complying with

9

354



environmental standards and 59 CETPS are non-complying. There

are total 13,709 STPS (Municipal and other than municipal), out of

which, 13,113 STPs are complying urith environmental standards

and 637 STPS are non-complying 73 CETPs in

construction/proposal stage, whereas, for STPs, 1164 projects

(municipal and non-municipal) are under construction/proposal

stage.

14. A report has also been prepared on the scale of environmental

compcnsation to be recovered from indivklual/authorities for

causing pollution or failure for preventing causing pollution, apart

from illegal extraction of ground water, failure to impiement Solid

waste Management Rules, damage to envAonment by mining and

steps ta-ken to explore preparation of an annual envimnmental

plan for the country. Extracts from the report which are considered

significant for this order are:

"I. Envirotrmeat CoEperlauon to be levled on hdustrial
UEttg

Recornme'4,ddtlo,is
The CotrunitTee mqde following reammendatiotts:

1.5.1 fo begin uith EnvirovLental Compensation mag be leuied
bU CrcB only uhen CrcB h,.s issted tle directbns under the
Enuirorutcnt (Protection) Act, 19 .In c,Ise of a, band c,
Envimranatal Competsation nwg be @lcdated based on the
formula "DC= Pl x lY.r Rx S x LF-, uherein, Pl nag be taken as 80,
50 and 30 for red., orange and green category of ituTu,stries,
respectiuelg, and R mag be taken os 25O. Sand LF mqg be taken
as prescribed in the precedtq paragraphs

1.5.2 In case of d, e and f, the Enuironmental Compensation
may be levied based on the detailed inuestigations bA Wert
Institutior* / Org anizations.

1.5.3 The Hon'ble Supreme CourT in its order dated
22.02.2017 in tlle flat7er of Paryauaran Suraksha Samiti
and another u/s Union of India and others {Wit Petition
iCiuil) No. 375 of 2012), dieded that all running industial
units uthich require "consent to owrate" ftom concerned
State Polfution Control Board. f.aue a pimary efiluent

10
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treatment plant in place. Therefore, no indllstry requiing
ETP, shall be allou)ed to operate uithout ETP.
1.5.4 EC is not a substitute for taking o.dions under EP Act,
Water Act or Air Acl. It fact, units found polhtting should be
closed/ proseanted as per the Acts and Rules.

Table No. 2.7: EanironLnt(rl Cotryren,sq'7on to be
leuled on a'll alolatlons of Graded Respon* Actlon
Pl(rn (GRAP) ln De lhl-i\tCR.

III. E8vironnentd compcrsrtloa to be levied ia csse of
failure of prevertiag the pollutants bebg dfucbarged
iE watet bodles aad fsllure to taplement raste
metlagerrclt rules:

Table No. 3.3: Mlnlflu.m and Maxlmum EC to be leuted
lor untredted./portlallg treotod seurage dlscha"ge

Clo.ss ol t,re CltylTow^ Mega-Cltg AtUlo'l-plua
Ctcy

Clqt3-I
C'lt!fioto
and, others

Mnirrtum d d ua,"dtrnfi
@hrcs o! BC Fotal
Copttal Cost Corr|9o^c t)

MitL 2OOO MitL |OOO Min-. 1O0

Act'httty Sta.te Ot Alr Qu.oltti, Envraonme tal
Cowetu dtlo^ 0

fndustridI Emisslons SerErc +/ Energeft.! Rs 1.O Crore
Seuere Rs 5O Lakh
Very Poor Rs 25 Lakh
Moderate to Poor Rs 1O Lakh

Vdttour Recotqry Sgster (VRS) dt A*lets ol OL co,rrqta les

i. I*rt
,rtstdlled

Target Date Rs 1.0 Crore

Veru tnor to Seuerc + Rs 5AO lakh
Moderate to Poor Rs 25.O l,/]kh

Constnrctlo^ sltes

(OlIe dtng plot ,^ore
thdrr 2O,OOO Sq..n-)

Seuerc +/Emergenc! Rs 1.0 Oore
Seuere Rs 5O Lakh
Very Poor Rs 25 Lokh

Moderate to Poor Rs 10 Lakh

Soltd u'one/ garbag.
d?Jzi, nng h I^dr.trlo.l
Est4tcs

Vertl lxbr to Severe + Rs 25.O Lakh

Mod",ratc to Poor Rs 1O.O Lakh

falrur. to uatcr sprl,tkllng on uryravcd roada

o) Eot-qtots Very poor to *uere + Rs 25.0 Lakh

b) Other tho't Eot-
,pots Very poor to Seuere + Rs 1O.O Lakh

11

II. EaviroalreEtal Cotapeasatioa to be lewled oa aII
violations of Graded Respoase Action Platl (GRAPI ta NCR.

ii. Nonllt^ctlo al

356



,zoornm.'rd.ed. w thc
Comnit+ee (Lacs Rs.)

Mox. 2OOOO Mar. I0OOO Max. 1OO0

MitL 2

M@.20

Mir'- 1

Max- 10

MitL 0.5

Mo.x. 5

Table No. 3.4: Mlnlnum a,nd Moxlmum EC to be leded jor
lm1troper rnunicfirol soltd uaste nonagernent

3.3 Enulronmc'nt Com?ensdtlon lot Dlscharge oJ
UntreatedlPartlallg f-reated Seuage W Conccrned
Indlutduav Authodtg:

BIS 15-1172:1993 sugg€sls that for coflt fiinitks urith
porylation abow 140,000, minimum of 15O to 200 lpcd of
uater demand is to be arpplied. Further, 85% of redtm rate
(CPHEEO Manual on Seuerage and Setoage Treatment
Systems, 2013), nny be a nsid.ered for calanl.ation of total
seuage generation in a citA. CrcB Rqort on "Performance
eualudtion of seuage treatm.ent plants under NRCD, 2013",
describes th(It the capital @st lot 1 MLD STP ranges from
0.63 Cr. to 3 Cr. and O&M cr'st is around Rs. 30,OO0 per
month. Afrer detail deliberations, the Committee suggested to
asslme capital cos, /or STPS as Rs. 1.75 Cr/ MLD (marginal
auerage cost). Further, expeded cr,st for coruteyance sAstem
Ib assumed os Rs. 5.55 Cr./MLD (marginal auerage cost)
and annual O&M cost as 10% of the combined capital cf,st.
Population of the citA maA be taken as per the latest Ce'nsus
of India. Based on these assumptions, Environmental
Compensation to be levied on concemed WB mag be
calallated tuith the follou.ring fonnula:

EC= Co,plto'l Cost Factot x [Uarglnal Aac"age Caplta'l
Cost for Dedtment Fd.clltty x (Totzl

Cl,'ss ol the Cltg,/four Megd-C'ttg AlUb'tr-plus
Clt!

Cla.ss-I Cltgffoum
and. othets

anfllmlJm dnd. dulmtm
1ntu8 ol EC (Copttal
Cost Cn'nponentl
rccorntnc ded. bg tha
corn rdttee (Lo.cs Rs.)

tfrtL |OOO
M@L LOOOO

MitL 5OO
M@.. SOOO

MirL lOO
Mar. |OOO

Al rnrn a.[d a.It nlIrlr
orlltJes oJ DC (O&,
Cost Conporv^t)
recomne^ded bg the
Co mdtlfi.e (La. s Rt. /dag )

MitL 1.O
Mox. 1O.O

MitL O.5
Mar, 5.O

Min- 0.1
Max. 1,0

12

Al'r/,rutm a d. df,jrtum
va.hGs oJ DC IWU Cost
conPo eag
recomn ndcd. by th.
Co.n rdttee (I.act R,../dd!)
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Generatloa-fastaucd capaciqt + uarglndl Aacrage
C{rpltal Cost l:ot Con Egance ?a.cllltg x
(Total Aenerat{.o'r Opera,tlona'l Capacltg)l+ Oltbu Cost
?arc,'or x anglno'l Arnroge O&[ Cost
x (fotal Generation- Operational Capacity) x No. of Days for
uthich facility uas not auailable
+ Enutronmental Ertemalitg x No. of Dags for tthich Jacilitg
utas not auailable

AltematitElg;

EC (L.rcs Rs.)= [17,5{Total Seutoge Ge'?,erdtlon '
Installed Ttedtmc t Capactty)+ S5.slTotal
Seutage Generatlon-Operatlonal CdPac-ffu)l +

O. 2(Seuag e Gcne"o'tlonoperd'tlono.l Capactly)
x N + Mdrglndl Cost of Entd"on ncn't,'l Eicrndlltg x
(Total Seusage Generztlon-Operatlonal
caP.dc'lty) X N

Where; N= Number of days from tle date of dtedion of
CrcB/ SrcB/ rcC tir the reqtired
copacitg sAstems are prouided bg the concemed arihoritg

QuantitV of kuage is in MLD

Tablo No. 3.5.' Sarnl,l€ calc1r'lalion lo" EC b bc leuted
Jor dls{'hange of untredt d/pdrttdl tredcd
Seumge

Ctty Dclhl Age GurugreD Ambala

Populatlon l2O11l r,63,49,831
17,60,245

8,76,969 5,OO,774

Clas! Mcga City Miuio!-plLrs
City

Clasa-I Tolvn ClassJ

8as.ta GGncr.Uo! IXLDI fas

Wr the latest ddto ardilabta
w h CrcBl

4195 381 486 37

I!.trlcd rtldDcot c.P.clt,
(ULDI (as per thc latest dat€

available with CPCB)

2soo 220 404 455

Op.rrttond Ctpectty (fLDl
(as per the latest data available
with CrcB)

140 300 24.5

frcatEctrt Cepeclty Gap
lurDl

2295 241 186 t2.5

Calculstcd EC (capltil co.t
coElroncnt for 8TP3l tr L.ca
R!.

29662.50 2A17.g 1435.00 0.o0

13
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Calculated DC (capttel co.t
coEPonclt for co[vcyancc
Sy3t.a, h Lsca, Rs.

127372.50 13375.50 10323.O0 693.75

Cdcuhtcd EC (Totd c.pttd
coat
coDponcrt) ln Lc. R3.

157035.00 r6193.O0 I r758.O0 693 75

UlalEulr erd XardEuE
geluaa of
DC lTotd C.pltd Coit
CoDpolcatl
r.comra.adad by thc
CoDDlttca
ll,ec! Ra,l

Min. l0OO
Max. 10OOO

Min. l0O
Max. l0OO

Min. 1O0

Mai. l0OO

Flnrt DC lTot.l Capttal Co.t
CoEpoDcatl i[ I,ec' Rs.

200()0_oo 10000.oo 10()()-oo 693-75

CdouLt.d PC (Oaf
CoDporc'rt ln
L.c. R../&y

459.O0 48.20 37.20 2.50

Ihlmu.n anil uardmu.6
vallca of
EC (OCU Cort CodpoEclt)
rGcoDDcadcd by the
CoEoltt.c
ll.ca R!./d.yl

Min. 2
Max. 20

Min. I
Max. 10

Min. 0.5
Max. 5

Min.0.5
Max. 5

Ffrd EC (OCU CodDoo.ntt
la Lca.
R../D.y

20.oo 10.oo 5.OO 2-SO

CdcuLtcd ErwLonacntal
Ext.rndtty (L.c! Rt .PGr
DoYl

2.0655 o.2049 0.1395 0.0094

ilhlDu.6 t.3d x.rdDuD
t&luc of
Eavltollacntd E:rtcrnelty
ltcoaEcDdcd by tic
CoaalttGC
llrca R!. P.r D.yl

Min.0.60
Ma\.0.80

Min. O.25

Max.0.35
Min, o.os
Max. 0.10

Min. O.05

Max. O.10

trhal Eavtlonacntd
EJtt.raeltty
lL.c. Rr. FCt dayl

o.80 o.25 o.10 o.o5

3.4 Dn,,lron'ment Co,,lpen,aa,Hon to be l*oled on
Concerted Indtvlduol,/Authodt! for hrytroper Solld.
Wa.ste Management:

Enuironmental Compensation to be leuied on concerned
ULB mag be calculated. uith the follotuing formula:

EC = Capltal Cost Facto" x Matglnal Ataragc Cost for
Wa.ste Management x (Pet ddg utaste generdon-Per

14

Min.2O0O
Max. 2OOOO

359



d.ay uta.ste dtqtosed as per the Rulest + O&.fi Cost
f(r.ctor x Ua;rglnol Avcrage O&' Cost x (Per dag uastz
generatlon-Per dqg rz;crste dlspo*d as per tle Rr.les,l .t
Nulnbcr oJ dago vlol<rtlon took plece + Ealtlr,orl:tncn,tal
E denalltg x N

Where;

Waste QuantitA in tons per dag (TPD)

N= Number of dags ftom tle d@te of diection of
CrcB/ SrcB/ rcC till the reqtired capacity systems are
provided bg the ancemed autlairy

Simplifuing;

EC (I,.Ics Rs) = 2.41*o*e G".nero.tlon - waste lEspos€d
as per the Rlales) +O.O2 (woate Gcn,e"o,tton Wqste
Dlsposed as pe" the Rules) r N + Udrglna'l Cost ol

Dlsposed as pet the Rulcs) x N

To.ble No. 3.6: So,nurle calc'ulatlon Jor EC to be levled lor
brytroper manageient ol ltru,tlctPo'l Solld Waste

Clty D€lhi Agra

I2orl) 1.63.49.831 t7 ,60,245 a,76,969 5,OO,774

Mega-City Million-plus
City

Classl Town ClassJ
Town

Y.rG GcE .tlo! (18. p.r 0.6 o.5 0.4 0.4

ITPD'
9809.90 880.14 350.79 200.31

frrt. Dlrpo..l .r p.r
Ld..ll?Dl fassurEd
as 25fi of tDesb
generution fo7 s@nple
c/ dlation)

2452.47 220.O4 a7.70 50.08

P..tG .D8.m.at
cap..lty orp ITPD)

660.11 263.O9 r50.23

cdcul.t.d Ec (c.ptt.l
co.t clEpolcltl ln

17657.42 t584.26 631.42 360.56

mdE|meldxtu
vdrE ofEC
Icdblcoacdpod)
tt codrlttlc (IsBa)

Min. 10OO
Max. 10000

Min. 5OO
Max. 5OOO

Min. 1O0
Max. 10OO

Min. lO0
Max. lO0O

7357.42
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rb.r Ec (c.dt r oa
coopa[.tttl hLE taa

100(,0.oo r544.26 631.42 360.56

cdcur.t..l Ec lOiI
CorrDoacrtl ta Lrc..
Rr./D.y

147.15 13.20 5.26 3.00

UftEqE lnd xurEunl
v.ru6 otlPc lonx
co.t coEpo!.atl
rccoaDaad.d by ttc
CoEElttc. llacr Rr./Dryl

Min. 1.0
Max. 10.0

Min. O.5
Msx.5.0

Min.0.1
Max. 1.0

Min. O.1
Mar. 1.O

FlEr Ec (oo[
CoEroErt) h IG.
R1/Dry

lo.oo 5.OO l.oo l.oo

c.lcul.t{3 Eltvlro E.ntd
tst.rn r$y lLrc.
R.. P.r *yl

o

2.58 0.r8 0.03 0.02

Edddhrm
v.bd E
EEYtloE dl Ertcd.ltty
rEllD.&cd by
tbc@[lt . (L.. Ra p.r
dr, t

Max. O.8O Min. O.25
Max.0.35

Min.0.01
Mox. O.05

Min.0.0l
Max. O.05

lbl Eren oclrl
hsrrity[,G nr, ,.r
d.v)

o.80 o.2s o-03 o.o2

olnp€nrruon ln Case of lllegal Extracttoa of CrrouEd
Wrter

4.5 Fonnula for Enulron',nf,,f'.tal Corryren,,'tlon lor
ill,eg(:.l ertractt,o,l o.f ground utater

The committee decided that the formula should be based
on Luater consumption (Pump Yield & T{me duration) and
rates for imposing Enuironmental Conpensation for
uiolation of iltegal abstractiDn of ground uater. The
committee has proposed follouing fomula for calcalation
of Enuironmental C ompensation (ECa,,):

ECes = Wda Consltnqttlon pt Dq x No. o! Dals x E^ttlron r.e^tdl
Cornpen..rtlo^ Rate tot lll.gdl ertrd.tto of grourrd ttatel IBCRc*l

Where taater Consumption is in m3/day and ECRGU in
Rs./ m3

Yield of the pump uaries based. on the capacitg/ potter of
puttp, uater head etl. For reference Wrposq yield of the
pumlt mag be assumed a,s giuen in Anncnre-Ul

Time duration uill be the peiod from uthich pump is
operated illegally.
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and can be accessed from-

In case of illegal extraction of ground u.,ater, quantitg of
discharge as per the meter reading or as calculated uith
assumprions of gield and time mag be used for
calculation of ECc-.

4.6 Enrironmcnto,l Corrylclnsc,tlon Rate (tdlRGul lor
lllqal use of Grou d wctc":

The committee decid.ed that the Enuironmental
Compensation Rate (ECR;-) for illegal extraction of ground
utater should. increase with increase in uater consumPtion
as urell as uater scatcitA in the area. Further, ECRotu are
kept relaxed for dinking and. d.omestic use as compared
to other uses, considering the basic need of human being.

As per CGWB, safe, semi-critical, citical and ot,er-exploited
oreas are categoriz,ed. from the q'ound uater resources Point
of uielu (CGWB, 2017). List of safe, semi<,ritical, citical and
ouer-esqloited areas are auailable on the uebsite of CGWB

http: / / cqua-
noc. oou. in/ Landino Paoe / N otifiedA reas / C atemrizationo fAs s e
ssmenrUnits. zooM= 150

Enuironmental Compensation Rates (ECRcrtt) for illegal
use of ground, uater (ECRotu) for uoious purposes such
as drinking/ domestic use, packaging units, mining and
industrial seclors as finalized bg the committee ore given
in tables belou.t:

4.6.7 ECRGro lot D'i,nklrtg a,,'d Domestlc u!,"|.

Drinkittg and Domatb use ,rteo;ns uses of ground urater in
hauselnlds, institutional adiuitg, taspitals, commercinl
complexes, tolunshkts etc.

SI
Ib.

Wate, C onsumptToa itl3 /ddq)
<2 2to<5 5 to <25 25 & dbole

Envlro ,,,.e,ital Comp.r|-satlo^ Rdte (ECRCiD) l^ Rs./m3
1 sof. 4 6 8 10

2 Semi Cnrrtal 12 14 16 20
3 Ctiticdl 22 24 26 30
4 OtEr-Explotun 32 34 36 4A

frlntnu Eco.t'=Rt lO,OoO/. (for hou*how4 a d R.. so,ou) (lor
ht3,l:l.,,ttTo,|al acliultg, comic .cbl compl"-xer, to,lJnt,rlp, elc.l

4.6.2 ECRGUt for Packaged ddn,cl,ng watz" unlts:

sr. Area Category
wcto r c onsu'trp tlo't lm3 /dd!)

<200 2OO to <1U)O lOOo to <5OOO 5()00 &
Pnulio flental Corn,en]Eat{o^ Rdte @CRca h Rs./m3

1 sof. 12 ,a 24 30
sbmi diticol 24 36 48 60

3 36 66 90
OtErexplorted 48 96 120

17
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l^lnv,n ECart=Rs 1, OO, OOO/-

4.6,3 eCRc,,,! Jor Mt,ol,[g, Inlra$ructure and Dewaterlng
ProJects

SI
IIo

Wdrrr Con-rumptio^ (rn /daql
<200 2OO to <1OOO LOOO to <1OOO 5t)00 &

En,ltu,rl'lre'rtal ConperBttlo^ Rote (ECRa-) i^ Rs./m3
1 s"k I5 21 30 40

Semi cntrcai 30 45 60 75

3 Cntical 45 60 a5 I t5
overcxpbned 60 90 )20 150

Uint murn rccu'=Rt I, OO,O@/-

4.6.4 ECRGUI for Industrlal Unlts:

st
Ivo.

Ar.d Cat gory
Wotet ConsuptTo (rrf /d.dg)

<200 2OO to TIXX) to 5000 &
Elutronaental Compcnsdt'lon RdtE (ECRGut) ln

1 .s"/e 20 30 40 50
2 40 60 80 100
j C.itical 60 80 110 150
4 OEr<qloited 80 120 160 200

Ua'rlrtutm Wo- = Rs 1,OO,OOO/-

4.8 Recommendatlons

The ammitlee has gitren follotling recommend,ations:

The minimum Environmer$al Contpensation for illegal
ertraction of ground uater for donestic purpose will be
Rs. 1O,OOO, lor institutional/ @mnercial use uill be
50,00O and for other uses uill be I ,OO,0O0 .

In case of fixation of liabiwg, it always lies with atnent
ouner of the premises uhere illegal ertraction is taking
place.
Time duration mag be assumed to be one year in case
wttere no evid.ence for peiod of installation of bore ueLl
could be established.
For Drinking and Domestic use, uthere metering b not
present but storage tank facility is available, minimum
uater consuntption per dag may be assumzd as simitar
to the storage capacitg of the tanlL
For indrstrial ground u)ater use, uhere meteing i.s not
available, uater consumption mag be q5511p1pfi qs per
the consent conditiorts. Further, uhere in case industry
is operating uritlaut consent, toater consumption mag
be calanlated based on the plant capacitV bn tle

18
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recommendation of SrcB/ rcC, if reqtired). SrcB/ rcC
may bring the issue of illegal ertra.tion of ground uater
in industies in to tlv notice of CGWA for approPiate
oction bg CGWA-

Authoities assigned for leuy EC and laking penal
action are listed belout:

CGWA maa maintain a separote accgttttt for collection
and utilization of fund, collected through the
prescrtbed methodologg in this report.'

Ixscu!.lon on thc rclrort datcd 3O.O5.2O19 lP&ted oE
t9.o7.20L9

It is clear from the order of the Hon'ble Supreme CourtE that the

responsibility of operating STPs under Article 243W and item 6 of

Schedule XII to the Coastitution is of local bodics who have to

evolve norms to recover funds for the purpose which is to be

superwised by the States/UTs. Ttre norms were to be finalized upto

31.03.2017 to be implemented from the nert year, i.e 01.04.2018.

In absence thereof, t-lle States/tIT8 have to cater to the financial

requirement from its own resources. The States/ UTs are to

prioritize the cities, towns, villages discharging ellluents/ sewage

directly into the water bodies. Industrial activity without proper

treatment plants (ETPs and CETPs) is not to be allowed by the

State PCBS and the Secretaries, Environment of the States/UTs are

15.

S. lvo. Actlons Authortttt
1 To seal the illegal bore-well/ tube-

well to stop extraction of water and
funt@r closure of project

Distrbt Couector

To lery ECctu as per plescribed method. Dbtrict Collectar,
3. To leug EC on uater po(ution, as Wr

tfe method prescribed in report of
CrcB- "EC on indu.strial pollutbn"

crcB/srcB/rcc

4. Prosecutbn of uiolator CGWA under EP Ac1
SPCB/ PCC und.er
Air o.nd Water Act

3 Para lO- 13 itr Pory avaran Suraksha Samiti Vs. Udon of India, Sup.o

19
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16.

to be answerable. Thus, the source for financial resources for the

STPs, stands firtalized under the binding jud@ent of the Hon'ble

Supreme Court. Authorities and persons accountable are

identified. Rigid implementation has been laid down. This Tribunal

has been required to monitor compliance of the directions and

timelines.

It is in this background that the present report needs to be

appraised and further directions given. As regards the

Environmental compensation regime fixed for industrial units,

GRAP, solid waste, sewage and ground water is accepted as an

interim measure. With regard to setting up of STPs, while we

appreciate tl1e extensive work of tlle CPCB based o'1 information

furnished by States/UTs, the challenge remains about verification

of the said data on the one hand and analysis of ttre steps talen

and required on the other. There is already a database available

with the CPCB with regard to ETPs, CETPs, STPs, MSW facilities,

IJgacy Waste sites. Tbrs needs to be collated and river basinwise

macro picture needs to be prepared by the CPCB in terms of need

for irrtcrventions, existing infrastructure a!1d gaps therein. The

States have givcn timelines which aeed to be e{Iectively monitored

both by the CPCB and the Chief Secretaries in terms of its

execution.

As already noted, prevention of pollution of water is directly linked

to access to potable water as well as food saJety. Restoration of

pristine glory of rivers is also of cultural and ecological significance.

This necessitates effective steps to ensure that no pollution is

t7.
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discharged in water bodies. Doing so is a crimina.l offence under

the Water Act and is harmful to the environment arld pubtc

health. ?recautionary' principle of environmental Law is to be

enforced. Thus, the mandate of law is that there must b€ 100%

treatment of sewage as well as trade effluents. This Tribunal has

already directed in the case of river Ganga that timelines laid down

therein be adhered to for setting up of STPs and till then, interim

measures be taken for treatment of sewage. There is no reason why

this direction be not followed, so as to control pollution of all the

river stretches in t]le country. TtIe issue of EtPs/CEfPs is being

de€lt with by an appropriate action against polhrting industries.

Setting up of STPs and MSw facilties is the responsibility of Local

Bodies and in case of their default, of the States. Their fai.lure on

the subject has to be adequately monitored. Recovery of

compensation on 'Polluter Pays'principle is a Part of enforcement

strate$r but not a substitute for compliance. It is thus oecessary

to issue directions to all the States/UTs to elforce the

compensation regime, latest with effect from 01.04.2020. We may

not be taken to be condoning any past yiolations. The States/UTs

have to enJorce recovery of compeneation from O 1.04.2020 from the

defaulting local bodies. On failure of the States/UTs, the

States/UTs themselves have to pay the requisite amount of

compensation to be deposited with the GPCB for restoration of

environment. The Chief Secretaries of all the States may furnish

their respective compliance reports as per directions already issued

in O.A. No. 606/2018.

II. ReDort dated 14.(}4.2()19 sith resard to mouitorins of CETPs
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18.

19.

20

21

The Committee inspected 127 CETPS in 14 States. Figure of CEIP

assumed to b€ 97 was not correct. 66 CEIPs were found to be non-

compliant- CPCB directed SPCBs to ta.ke following steps:

"-I- SFCBs shall direct non-complying CETPs to take immediate
correctiue actiotts to amplg tuith the envionmental
standdrd^s.

2. CETP should be direded to take action as per the
recommendations prouid.ed at Annexure A-N tuithin a time
frame.

3. ln case of non-complying CETPs, adion as deemed fit
incfudittg leuying of environmental compensation may be
taken-

4. In case, OCEMS are not connec'ted uith CKB & SFCB seruers,
ensure a robtEt sAstem of physial inspections to ueifu
compli-ance bg d.rauing samples."

Dlscusslon on the teport dated 14.O8.2O19

We accept tJ.e recommendation of the CPCB and direct ttre Chief

Secretaries, State Governments, Union Territories and the

SPCBs/PCCs to ta.ke further action accordinglv and furnish an

action taken report accordingly. The CPCB to meanwhile compile

and collate information with regard to ETPS, CETPs, STPs, MSW

Facilities, kgacy Waste dump sites and complete the pending task

on the subject before the next date and fumish a report.

The environmental compensation regime for CETP not meeting the

prescribed norms need to be evolved by the CPCB.

Dlrectlonr

We may now sum up our directions:

(i) The EnvAonnenta.l compensation regime fixed for

industrial units, GRAP, solid waste, sewage and ground

water in the report dated 3O.05.2O19 is accepted and the

same may be acted upon as an interim measure.
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(ii) SPCBs/PCCs may ensure remedial action against non-

compliant CETPs or individual industries in terms of not

having ETPs/fully compliant ETPS or operating without

consent or in violation of consent conditions. This may be

overseen by the CPCB. CPCB may continue to compile

information on this subject and furnish quarterly reports

to this Tribunal which may also be uploaded on its

website.

(iii) All the Lacal Bodies and or the concerned departments of the

State Government have to ensure IOOo/o treatment of the

generated sewage and in default to pay cotnpensation which

is to be recovered by the States/UTs, with effect from

OL.O4.2O2O. In default of such collection, t}te States/UTs are

liable to pay such compensation. The CPCB is to collect the

sarne and utilize for restoration of the environment'

(iv) The CPCB necds to collate the availeble data base with

regard to ETPs, CETPs, STPs, MSW facilities, Legacy Waste

sites and prepqre a river basinwise macro picture in terms of

gaps and needed interventi ons.

(v) The Chief Secretaries of dl the States/tffs may furnish their

respective complizrnce rePorts on this subject also in O'4. .lVo.

606/ 2018.

List for further consideration on 21.O5.2O2O, unless required

earlier. A copy of this order be placed on the frle of O.A. No.

606/2018 relating to all States/UTs and be sent to Chief

Secretaries of all States/UTs, Secretary MoEF&CC, Secretar;r Jal

Shalrti and Secretary, MoHUA.
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August 28, 2019
Original Apptication No. 593/2017
{w.P.tcivil} No. 37 s / 20 12!.
DV

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K. Rama](rishnan, JM

Dr. Nagin Nanda, EM
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e.

E

Item Nos. 01&O2 Court No. 1

BEFORE THE NATIONAL GRTEN TRIBUITAL
PRII{CIPAL BENCH, NEW DELHI

Original Application No. 593/20 17

(With report of CMC dated 12.02.2021,
reports of oc dated 12.o2.21 & 13.02.27)

Paryavaran Sura-ksha Samiti & Anr. Applicant(s)

Versus

Union of tndia & Ors. Respondent{s}

WITH

In re:

Original Application No. 673/2018

News item published in 'The Hindu" authored by Shri Jacob
Koshy titled "More river stretches are now critically polluted:
CPCB

Date of hearing: 22.02.2021

CORAI|I: HON'BLE MR, WSTICE ADARAH KUMAR G'OEL, CHAIRPERSON
HON'BLE MR. JUSTICE SITEO KUMAR SINGH, JI'DICIAL UEUBER
HOII'BLE DR. ITAGIN I{AITDA, E:KPERT !,lEl[BER

Respondent(s): Mr. D.P. Matburia, Executive Diiector, NMCC
Mr. Raj Kumar, Advocate for CPCB

Mr. Pradeep Misra aJtd Mr. Daleep Dhyani, Advocates for UPPCB

Ms. Madhumita Bhattacharjee, Advocat€ fot State of West B€ngal
Mr. Avijit Roy, Advocate for Assam PCB

ORDER

1. These two matters are being dealt \r,ith together in continuation of

order dated 2l .9.2O2O. The 8t3t Eattet ls foUos uP ofjudgEert of the

Hotr'bl€ supreme Court dated 22.O2.2oL7 h Paryrvara! Suratrha

SaDtU Vs. Unlon of Indla', which mandates establishment and

functioning of requisite ETPs/CETPs/STPs by 31.3.2O18 and in default,

L
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to take coercive measures. The judgement also laid down rigid timelines,

enforcement mechanism and sources of funding. Even in absence of the

said judgement, doing so is the mandate of the Water (prevention and

Control of Pollution) Act, 1974. The said Act established Central and State

Pollution Board for preyention, abatement and control of rivers and

streams and to restore wholesomeness of watercourses and controlling

discharge of domestic and industrial wastes. Penalti.es are provided for

contravention of the provisions of the Act. The Constitution of India under

Article 243 W read with 12ft Schedute entrusts responsibilit5r of "public

healtl\ sanitation conseruutcg and. solid. wa.ste management" to

Municipalities. The Honble Supreme Court held that the States q/ill

provide necessarlr support to such local bodies. This is to be monitored by

the PCBs and the Secretaries, Environment in States and thereafter by the

NGT. This Tribunal has been accordingly monitoring compliance in ttre

last four years but regreti.rlly wit]l little progress as will be shovfn by the

statistics. We propose to direct further monitoring by the Executive

authorities henceforth for the reasons in this order.

2. Tb,c second atatter reletes to remedla.l ..ctioa fos r€Juyena$on

of 351 idcnti{ied pollut d rlver gtretchc: in the countq/, for which

major step is preventing discharge of industrial and domestic waste in

rivers or drains connected thereto. On this aspect both the matter overlap.

Other Eteps lnclude preventtng duapt-g of goud sa3te, plartlc,

bazardoua, bio-medical eod electrorlc sestc!, r€gulaflolr of flood

plalD zone3, by keeplag catchEert areas frec from eDctoachEeats,

malntairrlrrg eovlroamcat flow by adoptlng approprlate yater

conccrvatloa practicca ard othcr Btcpa, cotrtrolllag extractlon of

grouad water, afforestatiott etc. The Tribunal required setting of River

Rejuvenation Committees (RRCs) in all States for the purpose. They were

2
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to prepare and execute action plans, with budgets and timelines to give

effect to the mandate of law. The Chief Secretaries of all States/UTs are to

monitor compliance at State level and the Central Monitoring Committee

(CMC) headed by ttre Secretaqr Jal Shakti, Gol, with CPCB and NMCG is

to monitor compliance at national level. The situation continues to be grim,

as has been repeatedly observed by this Tribunal. The polluted river

stretches include Ganga and Yamuna, which have been dealt witJ: by

separate orders, apart from some other rivers which have been dealt with

by separate orders individually, to which reference will be made. This ls

affectl-g aquatlc llfe, afcty of food chela o! eccount of

cortrrafutation of yatc, gtr{ re3dtlng ta drtnLfurg weter cdcls ln the

courttf,7. There arc dro lergc numbcr of dcathr aad dltcaacc duc to

watcr conteEinatlon. Furthcr nonltoring lr propotcd to bc by the

authorltler thaEselvc3 ln termr of dlrectlons at the end of tte order'

3. We nos procecd to glye the ptocedutal hlEtory of thc two

rrattcrs, the status rcporta frled aad directiona for future coEplience'

Orisinal A No.593/2017

4. Since this matter is follow up of the judgement of the Honble

Supreme Court in Paqtavara[ Suraksha Sanltl V3. Unlon of Indie,

supra, directions in the judgement are quoted below:

"7. Hauing effectuated the directions recorded in the foregoing
parogrophs, the nert s?p tuould be, to set up common efJluent
treatment plants. We are lnlomcL tho:t fot the dfotesoid
purposc, the tlnanclal contrlbutlon of th'e Ce^tral
Gouentment ls to the cxtcnt of 5ook, tha,t olt the Stote
Gooe,flfi;ent co'flcer7nf,.d (tncludlng the Un,lo't Terrltory
concerned,) ls 25o/o, The bo'lo,nce 25"n' ts to be ara nged bg
uag of loans Jrom ban,cs. The oboue Loo'ns, are to be repaid, by
the industiat areq.s, and/ or industirzL clusters. We sre also
lnformed tho,t th.e scttlng uP of a common efluent
t"eotmc t pla,n,t, u)ould ord.inarlly talr.e approxlnatelg tuo
gears (ln ca.s3,s urhe"e thc proces,s has gct to be commoncedl

3
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The reason lor the oboue prolortged. perlod., Jor seitlng up
nconvnon efnuent t"eatment pla'ats", accordlng to the
leanted counsel, ls not on'lg flna'acio'l, but a.lso, tr.e
requiterne t of land a.cqui.sitlo,,-, for the so,me.

x.,...,...

TO.Gioert the reqtonslblltff uestcd ln municlpallties und.er
Article 243-W ol the Constlfuttaon, as also, ln ltem 6 of
Schedule m, uhetel^ the oforcsa,ld obligatlon, polnted.lg
exte',.ds to 'public health, sanltatlon conserao,ncg and. solld.
uta.ste management\ ute cre of the aleu that t,,'.e onus to
operote the existing commn t etfluent beatncnt plo,nts,
r€sts orl munlcftalltles (o;n,d,lor loco,l bodles). @iuen the
aforesaid r*potrstbllltg, the nunlcipalitles (and.,/or local
bodles) concerrte4, cdnn.ot be pennttted to shg autag from
dlscha"glng this onerous dutg. In case therc a"e furthei
JTnanclal constralnts, the rem"edy lles ln Artlcles 243.X and
243-Y of the Constltuttoa" It utlll be open to the
municlpalltles (and,/or local Dtr,d.les) concerned., to euolae
norms to recouer tunds, for th.e purymse o,f genera.tlng
fln(rnces to install and, rt/^ all the uco1n,mort cffluea;t
treatment pldnts", utlthln the puntleut ol t/a.e prot lslons
refened to herelnalooe. llleedtess to mantlon tho,t such
norrrls as mtg be euokrcd lor geaeratlng tino,nclal
nesources, mag lnclude all or ang ol the commerclal,
lndustrial a^d. d.omestac benetlclarles, of the fac-llitg. TIa;e
pnocess of euolulng th.e abooe /a,orms, shall fu superalsed bg
t,I,e State Got/€rI;m.e,;t (Unlo7- Te'.7ltory) concented., through
the Secratarles, Ur:bo,n Deoelopment dnd Loco,l Bodles,
reqtectluelg (depend.lng on the location o,l the respectlae
colmmort eflTuent tre.rrtment plo,nt). Tlte norms for
generating funds for setting up and/or operating the
'tommon eflluent trcatment ptdnt, shall be finalised, on
or before 3l-?2O17, so as to ba lmplementod with eflect
from the next financiat year. In ca.se, such norras dre '/.otln place, belore the commenceme t ol the rl;e*,t lTna,nclalgear, the State Gouenllnents (or the llnion Tefiltorles)
co,Ic?'?ted, sha.ll cater to the flna,ncla,l requlrements, of
rurnnirng the ucomm.on elfluett trerrtment plants,, tlhlch are
presently dyslunct-lonal, lrom thei" ou)n linanclat
?eaou?cea.

72. We are oJ the ui.etu that in ttle manner suggested aboue, the
maladg of seuer Apatmcnt, should, also bc dealt urlth
slmultzneously. We, therefore, herebg direct that "sewage
treatment plants" shall also be set up and made functioaal, uttthin
the timelines and the format, expressed. hereinaboue.

4

.x.

17. Just in the manner suggested h.ereinaboue, for the purpose of
seXing up of "common effluent treatment plants", the State
Gouettments ancemed (itttludittg, the tlniDn Territori.es
arrcerned) uill prioitbe such cities, totuns anl villages, uhich
discharge tndustrlal pouutants q d, scttu', dlrectlg tnto
r*nrs and. utater bodles.
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73. We are of the uteu that m,e'.e dlrections are
llnconscquerr;tlc,l, unless a rigld lmPleralcnta'tlorr tnechan,ism
ls lald doum. We, therefore, hereby provide that the directions
pertainirlg to continuation of tndustrial actiuitA onlA uhen there is
in place a functional "primary efJluent treatment plants", and the
settirtg up of lunctional "common efJluent treatment plants" uithin
the timelines, expressed a.boue, shall be of the Member Secretaies
of the Pollution Control Boards concemed. The Sec"etary of the
Irepartment o.f Enulronmen,t, ol Che St,,te GouenflLe^t
cotrcertted. (and the llnlore Tefiltory concerted), shcll be
a:nsurer.rble ln case of defaulL T,ne Secrvt.trles tD tlI.e
Goae,7a,'me'I,t concented sha,ll be 

"eqronslble fol m,nlto?ing
the plogress and lssuittg necessary directions to the
Pollutlon Conttpl Boatl conccfled, as mag bc tequlrc4 Ior
the lmpleme tation of the g,boae dlrections. Theg shall be
also responsible for collecting and maintaining records of data, in
respect of the directions contained in this order. The said data
shatl be furnished to the Central Ground Water Authority, rtthich
shall eualuate the d.ota and shall furnbh the same to the Bench
of the jurbdictional No'tlona'l Green Tfibunal.

14. To superuise complatnts of non-tmptementation of the tnstant
directions, the Benches concemed of the Nationol Green Triburu ,

will maintain runniry and numbered case flles, bg dtuiding the
jurisdictional area into ur.its. The abouementioned case fiJes wtlt
be listed periodicaltg. The Pollutlon Control Boo,rd co cerncd
ls also hercbg directzd to lnttiate such cloll or crlmlnal
.r.ctlon as tnay be perrnlsslble ln dut, a'go;lnst o'll or dng of
the defaulters.

xx.

16. It hotueuer needs to be clnrtfied, thqt the instant directions and
time lines, sholl not k ang uay dilute any ttme lines and
directions issued by Courts or Benches of the National Green
TribunaL hitherto before, u.therein the postulated time lines u-tould

expire before the ones expressed through the directions recorded
aboue. It is clrrrifie( thoi the tlme llnes, expressed.
herelnahorn ul[ be ,z,leoo,a;l onlg lrt sltala,ttons uthete there
ar.e no pfieod,le t tlme Un4st, a,nd a'ls,, uthere a longe"
pedod, has b€e'n pToolded lot.'

(emphasis supplied)

5. The Tribunal issued notice to all States/UTs, PCBs/ PCCs, and

sought status reports. It considered the status reports about the gaps in

waste generation and setting up of requisite number of treatment Plants.

The CPCB was directed to prepare an action plan for compliance of the

order of the Hon'ble Supreme Court and file quarterly reports before this

5

.x.
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Tribunal ald also upload the sarne on its website. Penal action was to be

taken for failure in compliance ofthe orders ofthe Honble Supreme Court

by way of recovery of compensation and other coercive means. Ordcrs

passed by thie Tribunal eerlicr include thosc deted 25,05,2017,

O3.Oa.2O1a, t9.o2.2o19, 2a.O8.2ol9, 2L.O5.2O2O and 2L.O9.2O2O.

'14. A repoft has also been prepared on the scal.e of
enubonmental, ampensation to be recouered from
indiuidual/ authorities for causittg pollution or failure for
preuenting causing pollution, apart from itlegal extraction of
ground wate4 failure to implement Solid uaste Management
Rules, damage to enuironment bg minhg and steps taken to
explore preparation of an annual enuironmenta). plan for the
counfu. Extracts from the report u-thich are mnsi.d.ered
significant for thb order are:

'1. Envlro'i,;me'I,t Compenso'tlolt to be leoled. on
IndusHal Unlts

Recommend.atlons

The CommilTee made follaluing recommendqtions:

1.5.1 To begin uith, Enutronmental Compensatlon mag be
leuied by CPCB onlg when CrcB has isstra"d. the d,irectians
under the Enuironnlent (Prctection) Act, 1986. In case oJ a"
band c, E vbonmental Cnmrynsation mag be calculated
bo-sed on the formula'EC= PI r Nx Rx S x LF", wherein, Pl
mag be taken a.s aO, 50 and. 30 for red" orange qnd. green
category of industries, respectiuefu , atuJ R mag be taken os
25O. Sand. LF mdg be taken as presc,ribed in the preced.ing
paragraphs

1.5.2 In ce,se of d" e and f, the Enuironmental
Compensat)on maA be leuied based on the detailed
inuestigation-s bA Expert Institutions/ Organizations.

1.5.3 The Hon'ble Supreme Court in its ord.er dated
22.02.2017 in the matter of Paryauaran Suraksha
Samiti and arather u/ s Unbn of Ind.in anl. others {Writ

6

t

6. By order of 28.O8.2019 ta OA 593/2O17, thc Trlbunal Bet up s

compcosatlo! regiac for dcfault. The Tribunal considered the CPCB

reports dated 30.05.2019, 19.07.2019 and 14.08.2019 with compiled

status of setting up of ETPs/ CETPs/STPs arrd methodologr for

assessment of environmental compensation. The compensation regime

discussed in the said order is quoted below:

375



Petition {Ciuil) No. 375 of 2012), directed that alt
running industrial units which require "consent to
operate" from concemed State Pollution Control Board,
haue o primory efJluent treatment ptant in place.
Therefore, no ind.usfu requiring ETP, shall be allouted
to operate usithout ETP.
1 .5.4 EC is not a substitute for taking actions under EP
Act, Water Act or Air Act. In fact, units found polluting
should be clrsed/ prosecuted as per the Acts and
Rules.

II. Erurlro rrtcnta,l Compen*tlon to be levlcd o all
oiolotloas ol Gradd Rc!tr,dnae Actlon Plan TGRAP) ln
.tYcR.

Table No. 2.7: Enuironmen'ta.l Cotrnlterrso'tlorl- to
be leoled on all ololo:tlons ol Graded ResPonse
Actlon Plan (GRAP) ln Delht-NCR.

III. E^ul"onmentol Comla satlon to be leoled ln
casc of foilwre oJ ptzooatlng the pollutants
belng dtscharged ln uater bod.ies ond. fallure
to lmplernzlnt utaste nLrugement ntles:

Ta.ble No. 3.3: Minlmum and Ma.Ilmum EC ra be
leoled. for untreoted,/partl6llg treoted seuage
dlscharge

Class oJ eh.
Citgtto@

Mego-Citg fflIion-
plus Citg

CIqsel
Ciqfloua
aal
oth?rs

7

Actttttty State OJ Ab Quafitg Envl"o m.^tal
Co?[' ,€nsgtlon 0

It dustrial Er[lssio^s Seuere +/ Enerqen ll Rs 1.O Crore
SetEre Rs 50 lakh
Very Poor Rs 25 L4lkh
M.xierate to Poor Rs 10 Lakh

Vdlrottt Recoocry Syst r,t fltRs, at Outact ol Oil Cor l>a lca

i. lYot
anstdlled Torget Datc Rs 1.O Crore

ii. No.t filrratlort,rl Veru poor to Seuere + Rs 5o.o lakh
Moderate to Poor Rs 25.O Lakh

co^structlon sltas
lollendlrtg plot rrt-ore
tho' 2O,OO<, Sq-rn-)

Se,ere +/ Efiegeftcll Rs l.O Crore
Seuere Rs 50 Lo]rh
Very Poor Rs 25 l,akh

Moderate ta Poor Rs 10 lakh

solld utaste/ gdrbqga
durlrpt^g l^ I^dust,.ial
E td't4s

Veru poor to Se0ere + Rs 25.0 Lakh

Moderate to Poor Rs lO.O Lakh

Fliilllj. to ttllrt t slri.lttrkL^g on un to'l,"d. "odds
a) Hot-slrots Very poor to Seuere + Rs 25.O Lokh

bl Ot',te,- tha Hot-
,pots Very poor to Scuere + Rs 1O.O Lakh
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Ul^lr ur c d
o.rl,num soltQs of EC

(Toto.l Cdpttal Cost
Compo e q
recorn neided. bg the
Commlttee lla.cs Rs,l

MirL 2OOO
Mot:. 2OOOO

Mid. IOOO
Ma.x. LOOOO

Mi^. IOO
Ma.x" IOOO

Ua^l,'rll n a d
dx.l,,num vo'rtlE's of PE

(O&U Cost Comrn t,nt)
rcco,trmcndad. by Chc
Cor't nlttee (l-acs
Rs./das)

Min- 2
Max: 20

Min. l
Max. 10

Mi^. O.5
M@.. 5

Table No, 3,4: llia.lmum a,nd. Maxlmun EC to be leuied.
for lmproper mu lclpa'l solid. uaste mo,no'gement

3,3 Environm€,?;t ComlE satlortfor DLschorge ol
Unbeated,l?o.rtlo'llg Trea;trld Sclr',age bS
C o'I.c e rncd. Irtdluduav Authorltg :
BIS 15-1172:1993 saggests that for communities with
populatian aboue 100,OOO, minimum of 15O to 2OO
lpcd of water demand is to be supplied. Further, 85ok
of rehtm rate (CPHEEO Monual on Seuterage and
Seuage Treatment Sysfezrs, 2O13j, may be
mnsi.dered for calculation of total seuoge generation
in a citg. CPCB Repott on "Performance eualuatton of
seuoge treatment plants und.er NRCD, 2O13",
describes that the capito) cost for 1 MLD STP ranges
from 0.63 Cr. to 3 Cr. and O&M cost is around Rs.
30,OOO per month. After detail deliberations, the
Committee suggested to assume capital cost for STPS
as Rs. 1.75 Cr/ MLD (margino) auerage cost). Furtller,
expected cost for anuegance sgstem is assumed as
Rs. 5.55 Cr./ MLD (nargina) ouerage cost) anL annual
O&M cost as 10%o of the combined capital cost.
Population oI the city mag be taken a-s pel the latest
Census of India. Based on these ossumptians,
Enuironmental Compensati.on to be leuied on
concerned ULB maA be colculated with the follott,ing
formula:

8

Cldss of the Citgftoun DIega-Citg UlLlo.r-phts
Cttg

Caaa."I Cltgftoro^
d.^d. othera

Al^amum and Adalmum
volues ol EC (Cartltal
Cost Cotut ortc g
recor,trr a ded. bg th2
Corn,,^atta?- Eac. R.,l

MirL IOOO
Moa:. IOOOO

MirL 5OO
Mot:. SOOO

Min. lOO
Mo.x- LOOO

M,,'lrnum a,nd. Llaxlmunr
oolues of EC (O&.U
Cost Compo^att)
recomrnc .dcd. bg the
Cor'I 

^lttee 
(Lacs Rs./d,ag)

Min. O.5
Max- 5.O

MitL O.1
Mox- 1.O

Mift. l.O
Max- 1O.O
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EC= Ca,ptta'l Cost Factor x Marglaal Auerqge
Cdpttdl Cost lor T,.co'tfll€n't ?o,cllJty x (Tota.l
Ge'fterdtlora-Insto.lled Capacltg) + c,rglrtal
Aoertge cg,pita,l Cost Ior Co vcg(r,[cc Fo,clllty x

Cost Fdctor x Md,glnal Aoerage O&M Coat
x (Total Generation- Operationat Capacitg) x No. of
Dags for uhich facility uas not auailable
+ Enuironmentat ExternaliU x No. of Dags for uhbh
factlttg u.tas not auailable

Alternatiuelg;

Where; N= Number of dags from the date of dtectbn
of CPCB/ SrcB/ rcC dll the required
capacitg systezrs are provided bg the concemed
authoritg

Quantitg of Seuage b in MLD

)oo(..,,,...... )oo( . ......)oa(

3.4 Dnolronment compensatlo'n to be lauled on
Conceraed. Indluldua./Auillortty for Inl;troPer
Solid Wastc M art4g e me nt :

Enuironmental Compensation to be leuied on
concerned ULB mag be calculated uith the
follou.ting formuLa:
EC = Ca,pttta'l Cost Fa.ctor x d:rglna,l Aoerage Cost
for Wo,ste M.l'n.tge,f,.e t x (Per dag uraste
generatlon-Pet d.ag utastc dtqnsed as per the
Rulcs,f + O&trf Cost Factor x lllarglnal Aue"age
O&;M Cost x (Per dag utaste gencratlon-Per dag
usastc d.isposed as per the Rales, x Nunber of
dd'gs ulolatlotr tooh place + En,olron,me'trtd.l
Extenlullty x N
Where;
Waste Quontitg in tons per dag (TPD)
N= Number of dags from the date of dtrectton of
CrcB/ SPCB/ PCC ttll the required capacity sgstems
are prouided bA the concerned authoitA
Stmplifying;
FE (Lacs Rs) = 2.a(Waste Generatlon - Waste
Disposed d.s per the Rules, +o.o2 (wa.ste
Gcner(l,tlon Wastc Dlqtosed os per the Rules) x N
+ a"glrf;al Cost of Enalronmc7,'to,l bctzrrulltg x

9

EC (Lla.cs Rs.)= [17.5{fota.l Seuage Gen'erotlon -

Inscalled Tvcabnent Capaclu)+ 5 s.St ?otal
Sewage Generatlon-Opetatlonal CaPacitg)l +

O. 2 ( Seutag e Generatlon-Operatlonal Capacitg)
x N + Margindl Cost oI Enuironm,en,to.l Extemolitg
x (Total Scutdge Gencratio -operotio/r,al
Capacitg) X N
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(Waate Ge,tr,eratlo', - Wastc Dlsposed. o.s per the
Rules) x N

fV. Ervlrontrcntel Comper3atlon in Case of Illegal
Extraction of Grou[d Water

4.5 Fo,7,nula for Enulro',,mentol Compensatlon
for tllegal extractlon ol ground. uater

The committee decided that the formula should be
bqsed on L.uater consumption (Pump Yield & Time
duration) and rates for imposing Enuironmental
Compensation for uiolation of illegal abstraction of
ground uatef. The committee ho's proposed
folloruing formula for calculation of Enuironmental
Compensation [ECc-):

ECow = WateT Co surnptlo'^ pet Dag x No. oJ Dq:ys x.
Enolro'tme'|tal Cornpcasctlon Rat2 jot lllegal exttd,ctlon of

Where water Consumption is in
ECRGTD in Rs./ m3

m3/daA and

YteLd of the pump uaies based- on the capacity/ power
of pump, water heo.d. etc- For reference purpose, yi.eld
of the pump may be assumed. as g ten in Arurcxutl.-
w,

Time duratian uill be the period from which pump
is operated. illegallg.

In case of illegal extraction of ground. water,
quantitg of discharge as per the meter reading or
as calculated. uith assumptions of yield and time
mag be used for calculation of ECc-.

4.6 Ertulro'f,me tal Compenso,tlo'4 Rate (DCRG.ur)
tor illegal use of Ctound. Watcr:

The committee d.ecided that the Enuironmental
Compensation Rate (ECRI-) lor illegal extraction of
ground Luater should increase with increase in
u)ater consumption as well as u)atet scarcitA in the
area. Further, ECRou are kept relaxed lor d.inking
and domestic use as compared to other uses,
considering the basic need. of human being.

As per CGWB, safe, semi-critbd" critical and ouer-
etqloited areos are categorbed from the ground water
resources point of uietD (CGWB, 20 1 7). List of safe, semi-
critical" critical and ouer-eryloited. areas are auailable
on the Luebsite of CGWB and. can be accessed from-
htttrt: / / cawa-

10
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noc. oou.in/ Ian dino Pooe,/ Notifi.edAreo.s / C ateoorization
O fAs se ssmentunits.pdfr ZOOM= 1 5 0.
Enuironmental Compensation Rates (ECRctD) for
illegal use of ground uater (ECRa'.l.;) for various
purposes such as drinking/ domestic L1se,

packaging units, mtning and industrial sectors as
finalized bg the committee are giuen in tables belotu:

4.6.7 ECRGi t lor H;t*btg and llomestic use:

Drinking and Domestic use means uses of ground water
in househoLd.s, insdnltional actiuitA, hospitals,
commercial utmplexes, tounships etc.

sr, Area cdaegory
Waaer Constmptlo'l (n3 /dcgl

2to<5 5 ao <25 25 6. abooe
E^utro,ttt 

^ta.l 
conpcn5,atlo^ Rdt (ECRGra, h Rs./m3

I safe 8 to
2 Semi Criticoj 12 14 t6 20

3 Cntical 22 24 26 30
Oue/Exploited 32 34 36 40

Ua^lr um EEoto=Rs 7O,OOO/- Uor hout.hotds, and E!. 5o,ooo (for
lnstlautlonal actlvity, comr[e"clol cottt tLr.-s, to,ar'tthlpa etc.)

4.6.2 ECRG'I, ior Packaged drinking uater units:

sr.
No,

Wdter Co sumptlo^ lmo/dagl
<200 2OO to <lOlX) IOOO to <5OOO 5000 &

E^olrour.c a.J Comperl-'atlo'r Raaz lECRo"l tn Rs./m3

safe 12 t8 24 30

2 Semi criticaL 24 36 48 60
3 CriticaL 36 48 66 90

4 Oueroqloiled 48 72 96 120

lnlmurn ECoto=Rs 1,OO,OOO/-

4,6.3 ECRa- for Mlnlng, InfrastTucture o,n,d
Deutatertng Ptoiects

sr,

:" At d Cat gory
wntct cotElnp.lon (n3/das)

<200 2OO t <1OOO IOOO to <5ooo 5000 &

E^ttiron elrtal Colrnpc'Isatlon Rdte lF,CRc-) l^ Rs./m3
I sale t5 2t 30 40

2 Semi oitiml 30 45 60 75

Critical 45 60 85 I t5
Ovet exploited 90 120 t50

I t^l|,tr,r',tr ECott'=Rs 1,OO,OOO/.

4.6.4 ECRG1D for Industrial Unit-s:

sr.
./lfo.

Ared Catcgory Wdtzr Co sumptlo,t (r 3/ddyt

<200 2OO to
<7000 LOOO to sooo &

abooe
Ertrolroflnrftent(rl Cotupe,rs.rtion Rate (EcRG'Irl in

1 soJe 20 40 50

2 Semi critico) 40 ao 100

3 C.iticoJ 60 a0 I to t50

11
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Owr eteloiEd ao 120 160 200

Mlnl,m,l Eco-, = Rt ,,OO,OOO/-

4.8 Recotrrraen.dc:tlons

The committee has
recommendations:

giuen foltowing

The minimum Enuircnmental Compensation for
illegal extraction of ground uater for d.omestic
purpose uill be Rs. 1O,OOO, fo,
itrstitutional/ commercial u^se will be 50,0O0 anl
for other uses will be 1,OO,OOO.
In case of fixation of linbility, it alwags lies u-tith
current otuner of the premises u.there illegal
extracti.on is taking place.
Time duration may be assumed to be one gear in
case tuhere rn euidence for period of irstallation
of bore ueU muW be estoblished.
For Drb*ing and. Domestic use, u)lere metering
is nat present but storage tnnk facitity is
auailable, minimum uater consumptian per dag
mag be assumed as similar to the storage
capacitg of the tank
For industriol ground uater use, where metering
is not auailable, uater consumption mag be
a.ssufil€d. as per the cor]6,ent onditions. Further,
where in case industrg is oryratbq uithout
consent, water ansumption mag be calculated
based on the pLont capdcitg (on the
reommendation of SPCB/ PCC, if required).
SPCB/ rcC mag brbq the issue of illegol
extractian of ground. uater in hdustries in to the
notice of CGWA for oppropriate actinn bg CGWA.
Authorities assigned for leug EC and taking
penal action are listed. belolu:

CGWA mag maintain a separate account for
colLectian and utilizatinn of fund, collected.
through the prescribed. methodologg in thi.s
report.'

s. .lvo. Actlons Authoritg
1 To sedl the illegal bore-well/ tube-

u,,€ll to stop extractioa of water dnd
further closure of project

District Collector

2. To Levg EC6- as per prescribed. method Di-stict Collector,
3. To levg EC on water pollutio\ q.s per

the method prescribed in report of
CPCB- 'EC on industrial pollution

CrcB/ SPCB/ PCC

4 hosecution of uiolator CGWA under EP Act
SrcB/ rcC under
Air and. Water Act

12
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The Tribunal noted that deficlt h capacity of llquld waste

trcatncnt ea! 62 lrcrcoat shlcb rrar the E.Jor source of polluttng

rivers aad w.ter bodics. In the said order, the following directions were

issued:-

'2 1. We may nou) sum up our directions:

H The Enulrornmental compensation reglne tlxed fot
Trndlu,strldl unlts, GRAP, solTd utaste, seutagc an,d
grotnd uatcr l^ the rcport dated 3O.O5.2O79 ls
accet ted and the same maA be acted upon as an
inteim measure.

(i4 SPCBs/ PCCs maA ensure remedial action against non-
compliant CETPs or indiuidual industies in tenr,s of not
hauing ETPs/fuLlg compliant ETPs or operating u.tithout
conser,t or in uiolation of consent condittons. This may
be ouerseen bA the CPCB. CPCB mag continue to
comptle information on this sufiect and furnish
quarterlA reports to this Tibunal uhich may atso be
upload.ed. on its uebsite.

fifq Nl the l-a,cal Bodles and or the cor.cerncd
departments of the Statc Gouerrt,,nc t ho:ae to
en-sure TOO tTedtmcnt ol the gcnetated seuage
and ln dclault to pay compenso'tion- uhlch ls to be
recouered. by the St(rt.s,/UTs, t,tth ellect lrom
OI.O4.2O2O. In delault ol such collcctiot4 the
Stztts/I/lls are liable to pag such cormpensation
The CPCB ls to collect the sa;me and utlllze lor
rcstorutlort ol thc e',;ulro',.me'f..t

(iu) The CrcB needs tD coqate the auailoble data base uith
regard to ETPs, CETPs, S?Ps, MSw facilities, Legacg
Waste sites and prepare a rber basin-L.Dise macro pbture
in tems of gaps and tBeded tnteruentions.

lo) The Chlef Secretarles of all the StatesfiJ|ts nag
fizdsh thelt reqtectlue compllznce reports oa this
subJect also ln O.A. No. 606/20LA.

List for further ansid.eration on 21.O5.2O2O, unless required
earlier. A copg of thi.s order be placed on the file of O.A. No.
606/2018 relating to all States/ Ws and be sent to Chtef
Secretari.es of all States/ Wq Secretary MoEF&CC, Secretary
Jal Shakfi and Secretary, MoHUA."

(emphasls supplleQ

7. Thereafter on 21.O5.2O2O, tbe Trlbunal dlrected data collectlon

by rlver basln; reductlon of tfunellnes; the Central Got,enrEcnt to

13
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fecllitate the St tellff3 Gfiort!; ard CPiCB to study e:rtent of reduction

of pollutlon load. The fotlowing directions were issued:-

"26. Summary of directians:

CPCB nag lurther contlnue ellorts on compilation
of Rioet Basln-utlse ddta. Action plan"s be finned up
LDtth Budgets/ Financial tie up. Such plan-s be ouerseen
bg Chi-ef Secretary and foru.nrded to CPCB before
30.6.2020. CPCB mdg consoli.d.ate aJl action plons and
ftle a report acardingly.

Minlstry oJ Jal Shakti and. Mlnlstry of llousing
g'nd. Urban Aflairs ma'g lacllltate Statesfil'Ts for
ensuring tho't udter qua.lltg of rioers, l(rkes, udter
bodies and. ground utatcr ls maintained.

As obserued in para 13 aboue, l OOo/o treatment of
seuage/ eflluent must be ensured. and stict coerciue
action token Jor ang vblation to enforce rule oJ law. Ang
party b free to moue the Hon'ble Supreme Court for
continued uiolation of ils order after the deadline of
31.3.2018. This order is without prejudbe to the said.
remedg os direction of the Hon'ble Supreme Court
cannot be diluted or relaxed by this Tribunal in the
course of execution. PCBo|:PCCs are free to reallse
compensatlott for violatlons but from 1.7.2O2O,
such comltenso'tlort must bc realised as per
dlrectlon ol thts lHbunal lo,lltrtg urhlcle the ertirtg
Sf['t,g rcBe/'rcCs utill be accounta.ble.

The CPCB mag studg and analgse the extent o,f
reductaon of lndustrlal an d seutage pollution load.
on the enotronmcnt, Tncluding lndustrial areas
a d r E"s a d. other utati" bodies a d submlt lts
detolled report to the TfibunaL

L.

iil Duirry the lockdoum period tlere are reports that the
uater qualiA of liyer has improued., the reosons for the
sarne mag be got studied and arlalgsed by the CPCB
and report submitted to this Tribunol. If the activities
reopen, the complianrce to standard.s must be
maintained bg ersuring full compliance of lau-t by
authorities statutorilg responsible for the same-

14

AU States/ Ws through their anrcerned departments
such as Urban/ Rurol Deuelopment, Irrbation & PubUc
Health, Local Bodbs, Enuironment, etc. maA ensure
formulntion and execation of plons for seuage
treatnEnt and. utilization of treated sewage efJluert
uith respect to each citg, toun and uillage, adlwring to
the timeline as directed bg Hon'ble Supreme Court.
S?Ps must neet tlle prescribed standards, ittctuding
faecal colifurm.

Lt.
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tu Accordinglg, ue direct that States which haue not
addressed all the action points uith regard to the
ut i.sation of seuage treated uater mag do so promptlg
latest before 30.06.2O2O, reducirq the time lines in the
action plans. The tlmcllncs must colncide urlth the
tlme'llnes for settlng up ol STPs slnce both the
dssues cre la,tf,,.co,r,'r€cted- The CPCB mag compile
further tnformation on the subject accordingly.

NeedLess to sog that sttce the issue of sources of
fundirq has alreadg been dealt tuith in the orders of the
Hon'ble Supreme Court, th-e States maA not put up anA
exat se on this prekrt in utolation of the judgment of the
Hon'ble Supreme Court. "

8. The matter was last considered ot 21.09 .2020 in light of the CPCB

report dated 76.09.2020 grving the river basin wise data and also the

status of industrial and sewage pollution load. The consideration on this

aspect in the order dated 21.O9.2O2O is as follows:-

"Reoleut of CorrytlTol,ce Stoa.s R€ports

cPrcB Report datcd 76,09.2020

7. In light of the order of 21.O5.2O2O, CPCB filed a report
dated 16.O9.2O20. In substance, the report states that 1831
industries are uorking without ETP, 1123 tDith non-compliant
ETPs, there are 62 non-compliant CETPs, 53O non-compliont
STPS, seueral projects are sf.ll at proposal/ construction stage,
OCEMS data for I 1 PCBs/ PCCs is not in public domain, there
is a gap in uaste generated and treated and large number of
dump sites are not scientiftcalfu managed resulting in
contamination of L.Dater. There ls, thus, a need for more
rlgorous r:nd. contlnuous nonitorbtg, lncludlng further
stzlts fot coercloe tncasunes to enforce rule o.f lallr rrnd.
cltlzens' rtght to clean enulroratne,nL The duthorltles
rmust ensuru ,zductlora ln pollution load for mcanlngful
good, gottera,ance.

8. The findings in the report includej

2.O Compliance Status of ETPs, CETPs & STPs
reported. bg sPCBs/PCC s

t. As per the data receiued from SPCBS/PCCg, out of
total 64,484 number of industries requiring ETPs,
62,653 industries are operating uith functional ETPs
and 7,837 lndusH,cs are operotlng urlihout
ETPs. Shoru-cause notires and. closure directions
haue been i.ssued to 856 and 824 industies,

U
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respectiuelV for operating uithout ETPS. Legal cases
haue been filed against 6 industri.es and action is
under process for 145 industri.es. Out of 62,653
operational ind.usties, 61,53O industries are
complVing uith environmental standards and 7,723
lndustrlea o?c rnoncom;plglng. Shott-cause notices
and closure directiors haue been issL.ed 60 613 and
135 industries, respectiuelg, for non-complionce.
Legal cases haue been frled against 13 industies
and action i.s under process for 362 industri.es.

ii. As per the data receiuedfrom SPCBs/ PCCs, there are
total 191 CETPS, out of uthich 129 CETPs are
complying uith enuironmental standards and 62
CglPs ae ,2o,r,-co'mplg,,!g. Show-cause notices and
closure directions haue been i-ssued to 2O and 5
CETPI, respectiuelV for noncompliance. Legal cases
haue been Jiled against 8 CETPs ond action is und.er
process for 29 CETPS.

iii. As per the data receiued from SPCBs/ PCCI, there
are total 15,730 STPS (including municipal and other
than municipol (non-muniripal/ stand.-alone) STPs),
out of tuhich, 15,2OO STP9 are complAing uith
enuironmental standards and 53O STPS are non-
complglng. Shorr-cause notices and closure
directions haue been issued to 262 and 28 S?Ps,
respectiuelg, for non-complia.nce. Legal cases hante
been filed against 17 SfPs and action i,s und.er
process for 223 STP9.

iu. As per the data received. from SPCBS/PCCs, there
are 84 CETPs in construction/ proposal stage,
uhereas, for STPs, 1,081 projects (municipal and
non-municipal) are under construction/proposal
stage.

16

u. As per the data receiued. from SPCBs/PCCs, 15
SPCBs/ PCCs (namelA- Andhra Pradesh, Assam,
Bihar, Goa, Haryana, Himochal Pradesh,
Jhorkhand, Kerala, Mad hg@ Pradesh, Maharashtra,
Odisha, Puducherry, Tomil Nadu, Telangana and
West Bengdl) are displaying OCEMS data in public
domqtn. The llnks provlded bg Gtlarat olnd
Uttarakhand. SPCBs are passuord protected.
and. d.ata is not a oallable in publlc domaln. The
4 SPCBs lnannelg, C/t.,hottisgarh, Jo,m'mu &
Nashml", Punldb o,nd Slrcklrtl haue n,ot proolded
approprlate unb llnks. Fwrther, Chdn,dlgarh
PCC h.rs clarlfled tho, OCEMS data '1/ill be
dlsplaged after upgradatlon of SIPs.
Ka'rl,ata'ka SPCB has requested lot ti'f,,e till
3O.O9.2O2O to m,o'ke the sgstem ope"ational.
Mizoram SPCB has informed that there is no tndustry
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requirtng OCEMS connectiuitg. Lakshadweep PCC
infonned that there i-s no industry in the Union
Territory of Lakshadueep.

OCEMS data of 1 1 SPCBs/ PcCs (Andaman & Nboba4
Arunachal Pradesh, Daman & Diu, Da.dra Nagar
Haueli, Delhi" Manipur, Meghalaga, Nagatand,
Rajasthan, Tipura and Uttar Pradesh) is not auailabLe
in public domain.

B. 3.7 Seuagc Malageme^t
3.7.7 Compliance status ut.r.t. the dlrectlons und.er
Para 24 ond 26 (tu)

CPCB requested alt States/ UTs ude email/ letter dated
03.06.2020, 24.06.2020 and 24.O8.2O2O ta submit
oction plans os per the format and ampliance reports.
Furthe\ CPCB has also prouided link of the report
submitted to the Hon'ble NGT indicating obseruations/
shortcomings on actinn plans of reuse of tredted
seuage, to the sPCBs/ PCCS. A copa of the
correspondences i-s attoched. at AnncxLrc-Il.

ii. AccordinglA, a.tion plan toas receiued from the State of
Punjab and reuised action plans uere receiued from
Jammu and Kashmtr (UT), Lakshaduteep, Rajasthan
(specifc to Ajmer distrbt), and Stkkim. Information is
awaited from other States. The gap analgsls o.f a,ctao'l
plans ls atto,chcd as Annexure-Ill.

iii. 4 States/ Ws (Arunochal Pradesly Manipur, Utta"
Pr(,dcsrt, Uttarakhand) hoj,€ not submitted any
lnforrn,tlon till date.

3.7.2 Compllance ut.t.t. dlrectlons unde" Para 26 (l)

CPCB communicated to all SPCBs/ PCC9 to proutde
information on STPs inuentory as per the fotmat, uide
letter dated 15/07/2o2o. A mpy of letter is attached
as Annexure-lV. Based on continuous follotu-up, all
SPCBs/PCCs haue prouided information on STPs and
same is attached as Annexure-V.
CPCB uide letter dated 24.O8.2O2O hcs requested all
States/ UTs to submtt action plans through online
portat of CrcB.

3.2 Rirnr basln-utise macro plctu"e of ETPS, CETPs,
SfPs, .[[Sw Fccllltles dn;d lzgacg Waste Sites

The Hon'ble NGT, in the matter of OA No. 593 of 2O17, uide
order 28.O8.2O19, directed CPCB to collect the data of
ETPs, CETPs, STP9, MSW focilities and legacy uaste sites

c.
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and prepare a riaer-basin-wise macro picdre in teflns oI
gaPs.

In compl tnce of the Hon'ble NGT's directions, CPCB has
deueloped. an online portal for the collection of riuer-basin
wise information. The detail.s of the riuer basins
associated with the concerned stares, as adopted from
Riuer Basin ClassiJicatton, 201 9 of Central Watur
Commission, i.s giuen at Annexurc-W. The portal, with
modules for ETPs, CETPs and STPs, is operational and
SPCBs/ PCCs are tn the process of using the same for
s ub mis s io n of info rmatio n.

3.2.7. Status of ETPS:

CPCB hrls been collecting the industry specific
information retated to iuer basin, locational
coordinates (latitude & longitude), disposal point for
trade efJluent, treatment capacitg & actual treatment,
enuironmental compliance status, action taken bg
concerned authoitg in case of non-compliance, etc.
Further, prouision Jor captuing information regarding
pollution load of four major water qualitA parameters
t.e. pH, BOD, COD and ISS are being also
tncorporated. SPCBS/ PCCS haue been reminded to
expedtte the uork for data submission, uide letter
dqted 12.05.2O2O, 30.07.2020 and 25.08.202O
(email). Copg of the correspond.ences i.s giuen at
Annexu"e-Wl la to c).

So far, tnformation fiom 6 SPCBs/PCCs (namelg; Dethi,
Haryanq Damon & Diu, Mizaram, Odisho and Tripura)
haue been rece ted through CKB portal. Rest of the
SrcBs/PCCs ore under the process of compilation and
submrbsion of data. The data submitted bg Haryana"
Daman & Diu, Delht and Odisha SrcB/ PCC has some
shottEomings, tuhich uere ammunicated. uid.e letter d ated-
O7.09.2O2O & O9.09.2O2O. A CopV of the
arrespondences to concerned SPCBs/PCCs is gtuen at
An cxurc.VIII (a to d),

Although, to houe the completz o;nd clear picture,
data lrom dll th,e Statf,'sru'Ts ls required., houever,
prellminory analgsls based on the inforrno'tlon
rece sed. from 04 SPCBsIPCCs, ls cs /oltours..

d. Riuer basln-utlse d.lsposol polnt of lndustrlal units
fot the dlscharge of trade cfflucttt:
As per the river ba,sin-wtse tnformation receiued from O4
SPCBs/ PCCs (Delhi" Damon & Diu, Mboram and Tripura),
there are total 1,544 industrial untts in these States/ uTs.

18

387



The river basin-wise number of units tuith respect to their
elJhrcnt di.scharge poinrs is summnrized in tlw following
table:

foble No. 7: Rivet bdsin-wise stotus of trode e'ffluent qeneruting units ond
the disposal points

sr.
Bo-sirr

st4te/ UI tD.r,t. aheb Total
CETP Canal Drdli land/

IraTgdtio^
Riter STP ZLI) Other

1 Aan4a Delhi 417 I 571 o o 26 I 3 o 1419
2 LYest

JlouirlS

fom Tapi
b Tadri

Darnon
&Au

o o o 2 I o o 20 2t

3 Millot tiwr
bdsi4s
draindge to
Bongladesh
& Burma

o o 6) 0 O o o o o 61
Tipura 4 0 2 I 2 o o o 20

TotdI 421 I 634 3 3 26 1 23 32 1544

b. Rluer basln-urlsc dlscharge ol t"eated/Partlallg treated.
effluents

Based on the information receiued from Delhi, Daman &
Diu, Mizoram and Tripura SPCB/ PCC, riuer basin-uise
quanh)m of treated/ partiallg treated. industial effluents, is
summarized in the foltowing table:

To.ble JlIo. 2: Rlu€r Dosir1-I,ise status of dlschtrge of
fiedted/pc,rtta'JJg b?atcd elfluent at uarious dlspoaol lrolnts

sr.
Basin

Saate/UT
Dlscharge volum. dt the Pa'ticator duc,ro'rg. polna 61D)

Tot.rl

CETP
I

Dtah Ia d,/
lnigatlon

srP ZLD Other

I Ca ga Delhi 6174 0 6721 0 o 195 () o 13277

2 West
I.ourt ls

b Talli

Dafiarl
& Dili

0 o o 24 400 0 o 1210 23s la67

3 MinDr

drainoge

Bonglad
esh &
Bwma

o o 43 o o o o o o 43

Tripura .545 o 2 18 1320 o o 0 470 2355

Total 6723 o 6766 42 1720 177 ,95 1216 17542

c. Rlver basln-ulse d,ischarge ol untreated/partlallg
tredted lndustrial trade elfluetrt

As per tlle auailable information for the 04 States/ UTs, the
Table No. 3 summarizes the iuer bq.sin-uise status of the
designed capacitg of ETPI, dailg auerage uolume of ellluent
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st Rlucr aasin Sto.t ArT DeslgrEd
caPa.clty or
F:lPs lxurl

Dallg AtE age
Volume oJ
Efflue^t

Dallg dE ag.
',ollrfie 

ot

.tnt 
^t IRLDI

Dlschorg. o!

Pdr-tt ug
tftnt d elflu.^t

lnD)
(t) ( ) liii) Itv)-lttl-$tl

l Ganga Dehi 32358 13417 B33A 79

2 West tbuti^g

Tapi b Tari

Danan & DIU 435 t 1867 1467 o

3 Minor riEt

druirwe to
Ba gladesh &
Bumv

95 43 I
Tripum 13869 2359 2355

Total so673 17647 77603 84

generation and. Disch.arge of untredted/ pafiiallA treated
effluent (KLDL

Table No. 3 Riuerbasin utlse tndusf,{o,l elfluent gencration dnd
treatnEnt

3,2.2 Rlocr basln-urlsc status ol CEtPs:

So far, riuer basin-uke information of CETPs haue been
receiued from 6 SPCBs/PCCs (nametg Chandigarh, Delht,
Mizoram and Tripura, Daman & Dtu and" Dad.ra Nagar Haueli).
The Chandigorh, Mizoram Daman & Diu and Dadra Nagar
Haueli, haue informed that there is no CETP in their State/ IJT.

The tnformation from other SPCBs/ PCCS i-s auaited.

3.2.3 Riue" ba.sin-rrise st61tr.s o, S?Ps;

CPCB has deueloped a portal to facilitate submbsion of iuer
bastn-LDise data for STPs. CPCB uide letter dated 24.08.202O hos
requested all States/ Ws to submit action pLans and rber basin-
wise data through porto.L The information from SPCBs,zPCCs is
awaited.

CPCB deueloped the formats for collection of information
regard.ing Municipal solid. Waste (MSW) processing facilities,
landfill sttes and dumpsites from all the States/ UTs, to ensure
compliance uith Hon'ble NGT Directions. The formats circulated
to all States/ UTs uid,e letter dated July 31, 202O Annexure-IX,
Information has been recetued from 10 States/ UTs (namely;
Kerala, Maharashtra, Jammu & Kashmir, Himachal Pradesh,
Mizoram, Tamil Nodu, Dethi, West Bengal, Meghaloya &
Pondicherry). Out of the 1O states, Tamil Nadu has prouided.
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information for onlg dumpsites. On the basis of infortnation, as
submitted by Stqtes/ UTs, the status is as follotD:

3.2.4.7 Status oI SW tact tties o'n,d legacg rrcste sltes

a) State uise distribution of the SWM facilities is giten in Table
No. 4. Riper basin-wise distri.butinn of the SWM fac ities is
gfuen in Table No. 5.

T@ble No. 4: St.rte-'1,,ise Dlstrlbutlo o/ Solld w(rttc Mo,'n,q.gcment
fccllltles

sl-
IlIo.

Namc of the
State

Waste
Processing

IandJil,
Sltes

Dumpsite

1 Delhi 40 2 3
2 Himachal o 15
3 Jammu & 3 7 53
4 Kerala 20
5. Maharashtra 103 19 62
6. Meahalaua 2 1
7. Mizoram I 5
a htduchernl 4 3 3
9 TamiL Na.du Not Provid.ed Not Proui.ded 136

10. West Benqal 9 2 107

TOTAL 259 35 424

Table No. 5: Rluer basln-uise Dlstrlbutlon of Solld Olaste
Management Focllltles

Sl. lvo. Rftr€r bdsi^ Wa.ste
Piocesstng

landJiu Drl/,I.pslte

I Alur Kerala 0 0 I
Mahorashtra o o I

J. Anaho.r Jammu & Koshmir I 1 I
1. Bea.s Himachal Pradesh 5 o 3
-t Bhorthpuza Kerala o a I
6. Bhatsa Mahdrashtrat o 0 I

7. Bhau,sni Tdmil Nddu o 0 I

8. Bi^d.usar Maharashtra 1 0 I
Binua Khud Hifiachal Pradesh 0 l

t0. Boi Mdhdrashtra 1 0 I
I t. Cduvery Tomil Nadu o 0 3

t2. Cha\akudq Kerala 1 o o

t3. Chandrabhaqa Mq.hdroshtra ) l I
t1. Chitra Puzha Kerala l o 2
t5. Daflta 1 o I
t6. Devanathi Tomil Nadu o 0 I
t7. Gandhdri Maharashtla I 1 0
t8. Ganqa West Bengal 4 0 0
19. Maharashtra 1 o I

20. Gimna Maharashtra I o
21. Godauai Maharo,shtra 5 I 5

Gofidi Mahar<rshtra 1 a I
23 Grad Jammu & Kashmir o
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24. Haldi West Bengal 2 2 o
25, Hdheli Khud Himachal Prdd.esh I 0 I
26. Hiumra Mahar@shtra ) o 1

27. Indraaani Maharashtra 2 1

24. Jhelum Jammu & Kashmi, a 2 2
29. Radatundi Riuer Kerala I 0 2
30- Kaldm Hifiachal Pradesh I o o
31- K@luan creek Maharashtra 3 ) I
32 Kan Maharashtra o o I
33. Kanhan Maharashtra 3 0 2
34. Karamala Kerala 0 0 I
35. Karuuannoor Kerala 0 0 1

36. Khir Gatlqa Himdchai Pradesh 1 o o
37, Koldr Mahdrashtra I o 1

3a Kord heha KeraLa 1 o l
39 Korinqo Pud.lchetry o o 1

40- KoAand Maharashtra I I
41. Krishna Mahdrashtra 6 2 6
42 KundaLiko Mahorashtrd I I 1

Maharaza Tamil Nadu o o I
44 Manjara Maharashtra 1 I I
45- Markdnda Riuet Himachol Pradesh 1 o 0

Mama Maharashtra o o I
47. Meelachil Kerala 0 0 I
48. Minkiai Meghalaga o 0 I
49. Mithi Mdhardshtra 0 0 l
50. MuLa Mdharashtra 38 0 )
5r. Nallathanni Kerala o 0 I
52. Nta Mdha,rdshtra 1 1 I
53. Pabbar iuer Hirnachal Pra.d.esh 2 o o
54- Panchganga Mohdrashtra 2 I 2
55, Panzara Maharashtra I 0 I
56. Patalqanqa 2 o 2
57. Pedhi Maharashta o o 1

5E Pelhar Mahorashta I o 1

59. Penqanoa Maharashtra 2 0 2
60. Puzhakal Kerala o o
61- Ranqdudli Maharashtra 1 o I
62 Raui Himachal Prad.esh I l
63 Rinqrc Meghalaga I 0
64. Satlui Himachal Pra.desh 0 1

65 Saritri Maharashna o o I
sI. Riuer bdsin Name of the Stote Woste Larulfrlt Dumpsite
66 SEER KHAD Himachol Prddesh I o o
67 Sina Mahardshtrd 1 o I
6A Sirsa Himachal Pradesh o o I
69 sukei Khad Himachal Prad.esh 1 o 0
70. Swsn rber Himdchal Pradesh I o o
71. Tapi Moharashtrd 2 I 2
72. Tawi Jamrnu & Kashmt o o I
73. Tini KeraLa o o l
74. Titur Maharashtra 1 o I
75- Tuirial Mi2oram I I o
76. Ulhas Maharashtra 3 o 3
77. Umiam Meqhalaqa 1 I
7a- Una Khod Himachal. Prad.esh 1 o 0

22
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79 Uppan@nl Tanil N@du 0 o 1

ao. Vdlopottandm KeraLa 0 o 1

41. Wainqanqa Mohdrashtlo 5 3 J
a2- Wardhd 3 2 2
43. Wend l o I
44. Ydmu^d Delhi 41 2 3
45. NA Break-up qiuen 88 a

TOTAL 259 35 428

b The SWM facilities located in th.e ten states are spread
ouer 84 riuer basins, a majoritg of them are signiftcantly small.

d The information, regarding riuer basin in which a
particular solid. tuaste management facilitg is falling, has
not been reported for 34o/o of the uaste processing
faciltties, 22% of the landfills and 75% of the dumpsites.
State wise number of sta.tes for which the river basin in
uthich the uaste management facilitA has not been
prouided. is given in the Table No- 6.

Table No. 6: SWM focllttles for uhlch rloer basin hos not
been ln,dlc(rted

OThe numbe" of dumpsltes (42E1 ts substantlallg
hlghet t,I'a.n the num,ber ol scletf,tlflcolly deslgned
landfllls /35f As no a"rangement fo" collection and
creotrnent of leachate is prouided ln these
dumpsltes, there ls a htgh potentlal ol
co,trt.,-mi'I'.rtlo'? of surtace dnd groundurdtc"
resources dt these d.umpsltes.

e) Capacity of one landfi.tl stte in Maharashtra ts exhausted.

t Fresh uraste ls reported. to be dumped at 224 ott ol
428 dumpsltes.

O Disposal of legacg uaste ls ,tot under conslderatlon
ln 46 out o.f 42E d.umpsates

b Blo-renBdlatlon ln 72 ofi of 428 du Utsitcs ls 
',,ot 

belng
doae ln accotdancc uith CPICB gu'ldcllncs.

StatefUT Waatc processl^g
la.ctlttaes

laa'dtills I)urnpsites

Himachal Pradesh 31 No sanita.ry landfill site 7

Jammu & Kashmir 2 4

Ker<LIa 16 Not provided.

Maharushtra 7 1 1

Meghdaga o o 2
Mizardm 25 o 5
Puducherry 4 3 2
Tamil Nddu Not proDided. Not provid.ed 124
West Bengal 3 o 107

Tot(rl aa 8 325
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i) Ground" uater an.algsis report is not auaillablE for 215 out of the
259 waste processing sires, 26 out of 35 landfrll sites, 222 of
the 428 dumpsites.

I 174 out of the 259 uaste processirlg faciliti.es, 16 out of 35
landftll sites and 422 out of 428 dumpsites hate nnt prouided
leac hate treatmenl facilities.

b Onlg 22 out of the 259 waste processing facilities, 14 out 35
landftll sites and 1 09 out oJ: 428 dumpsites haue anfirmed that
the leachate complies uith the stipulated norrr.s.

l) lncational coordinates for wa-ste processing facilities haue not
been prouided for 60 out of 259 fa.ilities and point of disposat
for 214 out of 259 faciltties; 8 out of 35 LandrtI sites and 20 out
of 35 point of disposal of l.eacheotes; 80 out of 428 dumpsites
and 376 out of 428 point of disposal of leachates.

11. The Tribunal has alreadg lssued. dlrections ulde
ord,ers dated. 2a.O8.2O79 and 27.O5.2O2O lor ensurlng
tha't no untreat3d sewage/elflucnt ls dlscharged into o;ng
uater body and for ang ololdtlon compe'trso.tlo', is to be
cssessed and /€couered bg the CrcB so thqt the sd;me con
be utillzed for restorotlo of the en.vl"o',jmenl complylng
ulth the prlnclple of'Polluter Pags' 

'1/hlch 
h(ls been held

to be part of'Sustolnable Deuelopment' rrrl.,d part oI rtght
to life. Control of such pollution ls crr,l.clrr, for
enulro ment a'qu,atlc life, lood. soletg o d. o,lso hum,,n-
health. Slnce CMC h,eo.ded bg the Secretary, Minlstry of
Jal Sftaktl hg,s tzken ouet monltorlng ol aba.temen,t ol
pollutlon oJ pollutzd rioe" stretches in the country ln
coordinatlon utith the Chtel Secretorles rlr.ho are headlng
the RRCS tn the States, henceforth the monttort^g of
dlrectiorts for en-surlng requlslte number of pollutlon
control deuices mag olso bc monltored. W the CMC tDlth a
aleut to enable compllance of ma,ndate oI ldut. The CIWC
mag glue a consolidated quarteflg "elnrt cooerlng the
statu,s of compliance ulth tegard to adequate nunber oJ
pollution control equipments as utell as st€ps to,ke'!. fo"
rejuuenotlon of rlvers ln tznns of otders alreadg passed
in QA 673/20 78 and ln the light of obsentatlons in poras
7 o''od 9 aboue."

OridEaI Appltcattoa No. 673l2OlE

9. The sccoud matter being OA 673|2OLA overlaps with the lirst

on tbe subJect of prcveruig sater poUutlon. It relatca to directiong

for abatem€nt of pollutlon end rejuvenetion of 351 polluted rlver

stretcbes. Tbe matter bas been eadier dealt rittr Drtnty by ordera

dated 2o.9.2o1t, 19.12.201E, A.4.2O19, 2a.4.2OL9, 6.12.2019,
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29.6.2020 aad lssdy oa 21,9.2O2O. We may first refer to order dated

6.12.2019 which also makes reference to earlier orders:

"3. Present proceedir.gs uere initiated. based. on a neu.)s item
dated 17.O9.2O 18 tn 'The Hindu" under the hea.d.ing "More riuer
srretches are now critballg polluted: CPCB"I. Accordtng to the
news item, 351 polluted riuer stretches hctue been identifted bg
the Central Pollutton Control Board (CPCB). 1 17 such stretches
are tn the St@res o/ Assam, Gujarat, and Maharashtra. The
CPCB has apprised the concemed States of the extent of
pollution in the iuers. Most polluted stretches are from
Powal to Dharaul - utlth Blochemlcal Oxggea Demand
(BOD) 25O mg/L; thc Goda,ua,d - from Someshutor to Rahed
- totth BOD of s.O-EO mg/Lt the Sabartnatl - Khetol to
Vautha - urtth BOD lrom 4.0-747 mg/L; o'n.d th.e El'I,don -
Saharanpur to Gha,,i(Ibo,d - uith a BOD of 4a-12O mg1l.
The CPCB hrs a progro,m;mc to mornieor the qrl.,oLl! of
r'loers W measurlng BOD. BOD gveater th.r,r. o" equal to
?O^gtt is tertned as 'Horltg-I', uthlle thr:t betuee^ 3.7-
6 mgtt ts 'Horttg-lP. The CPCB co slde"s BOD l€ss than
3mg1l an lndlcotor of a hea,lthg r7oer. In its 2O75
Repor€, the CPCB had ldenttlled 3O2 polluted stretch€s
on 275 rluers, spanning 28 States and slx Unlon
Te'7ltorles. The nunber ol such stretches h.l.d nou)
lncreased to 357 ht 2018.

4toSxxx.. .xxx xxx

6. The Hon'bLe Supreme Court noticed the Leuel of degradotton
of riuers in India and qpathg of the authoittes as follotts:

'58. Rlrr€rs ln Iadia are drying up, gtounduratcr is
being raptdlg deplcted, qnd carl..ols are polluted.
Ya;mulna la Delht loolcs llke a black drain. Seuerol
perennlal rluers llke Ganga and. Brahmaput"a are
rapidlg beconhrg seasonal. Rluers a"e dglng or
declinlng, a'{d a,qulfers are gettlng ouer pumped.
Industrles, hotels, etc. are pumplng out
grourrdutater at on o,lartning rate, ca;usln,g sho,I,
decllne in the gtounduater leuels. Farrners are
hauing a hard. tln e fln.dlng grounduater Jor their
cvops e.g. in Punjab, In mang glaces there are
serlentlne queues oJ exhausted hou.seutives uaiting
for hours to fill thetr buckets o.f tt dter. In this
connection John Eriscoe hos authored. a detailed
World. Bank Report, in uthich he has nentloned
thrrt desplte this alanning sttuatlon there ls
utideqtread. complacencg on the part of tlne
a'uthorltles 7n I'a.dio..a
o4. We see Yo,mun(I rtae" ulrtudlly turncd lnto a
sulldge. We to.ke judtctal notlce o,f thls sltuatiorL
Slrzllar ls the positlo^ utlth Ganges, As it proceeds,

cpcb I article2496244o .ece
3htt

more-rlver-s

'State ofOrissa v.6ovt. of lndaa, (2OO9)5 SCC492
-OF-POLLUTED-RIVER-STRETCHES f
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indusfral elfluerts are beltg poured 7n rloers.
Se'/,(Ige ,s also betng d,rectlg put ln rluers
contrlbutlng to the rluer utdter pollutlo,,- We dl"ect
the Pollutlo^ Control Boa,rds of the varlous States
o.s well q,s the Ce,ltral Pollutlon Control Board and
uarlous Gouerr.'?i,:en,b to place belore us th:e data
c'nd. materlal utlth rcg4rcct to uarlous rfulals ln the
concertted Sta'tes, and r/J,r,o't steps theg are taking
to curb the lmllution ln such rloe"s an,d to
mafla,ge'me'['t as to industrld.l elfluents, seutage,
gaibage, utaste drr.d. oir pollutlon, lncludlng the
utater rn4no;getltren't. We club the endlng case of
utatet md dgetnent wlth thas matte",s

...xxx. .xLx

11. In spite of aboue, in flagrant uiolation of latu of the land,
polluted water in the form of seuage, industial effluents or
otherwi.se has continued to be discharged in the uater bodies
tncluding the iuers or the catwls meeting the iuers. Vialstian
of law is not onlg bA piuate citizens but also statutory bodies
tncluding the local bodies and also failure of the regulatory
<tuthoities in taking adequate steps. Thcre is no
conespondlng coerciuc actlon poslng danger to rule of
lc:ut uhen large scale ololatlon ol laut ls ^ot belng
rem.edled., Thls lea,ds to aaurless[ess.

12. It utill be appropdatg to tate the crlsls situation ln
the country on thc su.bJect of o,;oallabllttg of potable
water. The ,nattzr hds been consldered ln the report o,f
Nttl Aogog ot Co,I'llroslte Watcr Ma agement Index
(CWM)." Follouing further infonnation also needs to be noted:

(i) Indta is suffering from the LDorst water cri.si-s in its hi-story
and millions of liues and liuelihads are under threat.
CurrenttA, 60O mllllon htdlo;ns lace htgh to extreme
water stfess a,n;d. about tun lo,kh people dle eaery gear
due to lnadequo.te a,ccess to safe uaterT. Ihe crisis ls
onlg going to get utorse. Bg 2O3O, the country's utatet
denand is proiected to be tulce the auo'ilable supplg,
lmplylng seuete uratcr scarclty for hundreds of
rnltllons of people and an eoentual -6yo loss ln the
country's GDF. As pet the ,pport of National
Commlssion lo. Intagrated Wate" Resoutce
Deueloptnent of MoWR, the utater rcqulremcnt by2O5O
in hlgh use scenarto ts likelg to be a mllde" 7,180 BCM,
uthereas the ptesent-day o,vatlabilttg k 695BCM. The
total a'uailabllltU of utater possible la couatry is still
louer tha,tr thls proJectcd. dernond, at 7,7378CM. Thus,
there is art irltrm:lne,,t aeed to deeltea our

'5 
M.C. Mehta Vs Union of lndia- w.P- (Civil) No. 13029/1985 dated 25.11.2019

6 Niti Ayog on "Composite Water Management Index", June 2018,
https: / / niti.gov-in/writereaddata/ hles/ document_publication/ 2 O 18-05- l8-Water-
Index-Report-vs8-compressed.pdf .

Tsource: WRI Aqueduct; WHO Clobal Health Observatory
ssource: McKinsey & WRG, Char-ting our water future', 2OO9; World Bank; Times oflndia
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u'Id,erstandlng of our uatet resourc,elt o,n,d 
'rso,ge 

o,'nd
put ln place l^tedtentlons thot 

'ma'ke 
our watc? use

eflTcient o',?.d stlstal'I;able.

(ii) India is undergoing the uorst water crisis in its history.
Alreadg, more than 6OO million peoplee ore facing acute
water shortages. Cntical groundwater tesources - uhich
acy)ount for 40% of our uater supply - are being depleted at
un sus tainable rate s. I o

(iii)Most states ho:ue c.chleacd less than SOok oI the totel
score ln the c;ug',^eftta'tlon o:f groundutater resources,
htghltghttng thc grouring natlornal crtsts-54% ot
Indla's grounduatzr utella drp decllnlng, and 27 malot
citl€s cr! expected to run out ol grounduatcr as soon
as 2O2O, atlecttng -7OO mlllton peoplelr.

13. As per statlstics mentloned before the Lok Sabha
on Aprll 6, 2ola, utaterborTte dtseases such as cholera,
acute dlarrhoeal diseases, fuphold and viro'l hepatltls
contlnue to be prfu(Ile,ot ln Indla' dnd haoe caused 70,738
de(rt,I,s, ouer the l".st fiue gea,rs sincc 2077, Of thls, acute
dlarrhoeal dlseases caused. maxlnun deaths followed by
ulra'l hepatltls, tgphoid and. cholers),

14. As per 'National Heatth Profle' published bg Central
Bureau of Health Inuestigotion, Directorate General ol Health
Seruices, MinisiA of Health and Familg Welfare, Gouernment
of India, o toto,l of 1535 Ircaths due to Acutc Dlarrhocal
Dtsecses utas repo"tcd durlng the gear 2O731'

Mal'tr Causes of Pollutlon oj Riuers

15. As alreadg noted, uell knoum causes of pollution of
rluers ote dumplng oI unt?eated aeutage and lndustrial
uaste, gan'bage, pl,.st{,c waste, e-utastc, blo-medical
uarto, munlclpa'l solld utaste, dittcisTon of rtuer wate?s
lor udrlous pu"lroses arfecttttg e-Jlout, encroacllrnelt o!
catchrncnt c'tzas and floodplalns, otEr draurl of
groundumta\ r'locr bank etpsior on account of l$egol
sand 

',u,lalng. 
Inspite of directions to install Effluent Treatment

Plants (ETPsI Comman EIllu-ent Treatment Plants (CETPs),
Seuage Treatment Plants (STPs), and adoptirq other anti-
pollutton meosures, satisfactory situation has not been

q Source: World Resource Institute
ro Source: World Resource Ingtitute
!r Source: UN water, 'Irlanaging water under uncertainty and risk', 2o1O; wolld Bank
(Hindustan Times, The Hindu).
D httDs: / /www.indiasDend.com/diarrhoea-to ok-more-lives-than-anv-other-water-borne-
disease-ir-india-58 I 43 /
13http://pib.nic.inlnelEltelE[ltBelease.as !:!!66!2
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ls placed at 72oth o;m,on,gst 722 cowntrles it the urdter
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achieued.. As per CPCB's report 201614, it has been estimated
that 61,948 million liters per daA (mld) setDage is generated
from the urban area-s of uthich treatment capaciu of 23,277 mld
is cunently eristent in Indta^ f'here@ the deficit ta calmc.ttg
of waste trcat ncnt Ls of 62%. There is no data auailable with
regard to generation of seuage tn the rural areo.s.

xxx.

18. Procedures for rem.edio.l action haue to be shortened so
that there is no delag to check pollutirtn uhereuer found. The
TribunaL uide Order d@ted 18.10.2019 in Compllance of
Itrunlclpal Solld Wastc anagement Rtles, 2076 dnd
other enobotuneatot isszes- O.A. No. 6O6/2078 tuhile
deoling with the issue of procedures of DPRs arld tEndering
procesq obserued:

"8. Expeditious compliance of directions for
clearance of legacy uaste sites as uell as stopping
of discharge of untreated seuage and directians on
associated subjects require immedtate
imptem-entatian for protection of enuironment ond
publb health by curtailing undue delay. As
suggested, necessary technologi.es need to be
standardized uith cost breakups for operation and
maintenance, tncludtng procurenrcnt. Besi.des thts,
the serube prouid.ers need to be identified and
empaneled. This exercise mag also requtre the
conccnted authoities to explore business models"

The Tibwnl has constitlfied a Committee headed bg Niti Ayog
on the subject to giue a report within tuo rrbnths.

. -.,.xxx.. ...rJ(.,:

21. In uleu ol abotte, thls Tfibunol found lt n,ecesso,ry
to take up the matte" and. dbect pnepo'no,tlo'r o,n,d
exccutlo,r of rloer o,ctlo,r pL(,;ns to contro, pollutlon o;'n,d
restore uatct qualttg of the riuer as per norms .olthlttr
reasonable tllne. Acardinglg, uide order dated 20.09.2O18
proceedtngs uere initiated as alreadg mentioned para 3 aboue.
It mog be noted that there haue been successful iuer cleaning
programmes in other countries such as relating to iuer Thames
(England| Rhine (Germang) and Danube (France). There being
no reason as ta whg our polluted riuer stretches also cannot be
restored, the TribunaL i.ssued fotlowing directions:

All Sto't,,s and. Union Tenltorles ore
dlrected to preFrate o'ctio'n pla;ns
utithllr ADo mon:ths lor brtnglng all
the polluted riuer stretches to be t|t
at ler:st for bdthtng puryroses (i.e BOD
. 3 

^g/L 
and Ft < 5OO tlPN/7OO m'l)

11 http://www.sulabhenvis,nic.in/Database/STsT-wastevt/ater_2o9o.aspx July 16,
updated on
December 6, 2016

28

397



utlthl^ six tno^ths from the date of
fi'I,allsation o,f the o,ctlolt- plo;ns.

il) The actlon plans mag be prepored bg
four-tnenber cornwitt€€ cotnprising,
Dlrector, Enulronm.eal Director,
Urban Deuelopment., Director,
Industries., Member Secretdry, State
Pollutlon Control Board of coacerted
State. Thls Cotnnlttee uill a'lso be
the Monltorlng Committee lor
executlon o! the actlo'l. plan The
Commlttee mag be called. "Rluer
Re,uueidtlon Conmlttee" (RRC). The
RRC ulll functlon rl'nder the ouerall
superalslon and coordination ot
H'[,cip(rl Secretary, Enuironm,ent o,f
the co cerTted Sta'te/iJnio,,. Teffitory.

ill) The o,ctlon planl. wall include
compolnelnf.s llke lde tiJlcdtion of
pollutlng sour.ces including
functloning/ st4tas of
STP9/ETPS/CETP and. solid uaste
m.I,'n.Igem,ent and processing
facllltles, qu,o,n'tilicotio't o,nd
chara'ctrrlso.tlon of solid r,zltrstc,
t"dde and. seuage generated lft the
catchment area of pollutcd rluer
stretch. The o.ctio,a pla,'r. uill address
dssues relatlng toi ground uater
extractlon, ddoptlng good irrigatlon
practlces, protectTon o'nd.
marna.gemen.t of Flood Plaln Zones
(FPZ), ral,, water h@ruestlng, gtound
utater charging, traaintainlng
mlnlmum enuironmental floto of riuer
dnd plo'ntotion on both sides of the
river. Settlng up of biodiaersitg polks
otl tlood plaias bg remouing
encroachment shall also be
consldered (rs an importont
componcnt lor riuer rejuvenation The
action pla'l should /ocus on P?oPer
lnterceptlon and diuersion of seuage
carrylag dro,lns to the Seuage
Tredtment Plant (STP) and emphasls
should be on utilization of treated
seaoa.ge so as to mlnimlze extta,ctlo,r
of ground or surlace uater. The
a.ctlon plo.n should hane sPeedg,
det\nlu or spec{ic tlm,elln'es for
executlon ol steps. Proulslo naag be
mo,de to pool the resoutces' utilizing
funds from Statc budgets, loccll
bodles, Sto.te Pollutlon Control Boa"d/
Committee o.nd. out of Central
sch€mes.
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iu) fhe ActTon Paorns trtog be subjected, to
a rando,m scrartlny bg a task tea''m ol
the CPiCB.

u) The Chief Secretarles of the St{te
and Admlnlstrato"s/ Adalsors to
Admlnlstrators of the Unlon
Tertltorles uttll b personally
occountable for lallwre to tofln,alate
actlon plo,4 as dlrected.

d) All States and U',,lo Terrltories dre
requlred tD send a cog oJ Actloa Plan
to CPCB especlallg ut.r.t H.oriu I &
Horltg II stretches jot app"oudl.

ull) The Stat€s and the Unlo'!. Terltorles
concerTt a,re dlrccted. to set up specl.Il
Enulro'I,men't Suntelllance ?csk
Force, comprlslng nomlnees ol
Dlsd,ct Uaglstrate, Supedn,te?,de,l,
of PoEce, Reglonal Office" ol State
Poalutlon Control Bodrd and. orte
pe"son to be nomlnated. bg Dt-strtct
Judge ln his capacltg as Chalnnan of
I*gal Serulces Authorltg on the
pattern of dlrectlon of thls Tvibunal
datcd O7.OA.2O7a, ln @,gln,al
Applicatlon No. 138/2076 (tyatc),
'Stench Grips !f,cnsc's Sacred
Choggar Rarrer {Suo-Motu Case).

tx) The Task Force ulll also ensure thot
no lllegal m;lnlng Ca,kes place la rlver
beds of such polluted stretches.

4 The RRC ttill haue d uebslte lnoltlng
publlc partlcipatlon from
educatlona'l lnstitutlons, rellglous
lnstltutlons a nd co|m:'merclal
esto-bllshments. Achleuement and.
lallure nay also be publlshed. on such
uebalte. The Commlttee mag coaslder
sultablg reuardlng those
contributing slgl1;lflco,,.tlg to the
success of the proJect."

xxx LX). xxx

23. Table shouting location and categories haue been
reproduced in the said order and reference to the so,me tuill also
be made in the later part of this order. The actlon plo;/ns uere
dlrected to cot/€lr the lollourbtgt
A) Sour'8,e Conttpl
Source control irwludes indust'ial pollution control and
treatment and. di-sposal of domestic seuage a,s detailed belou_t:
(o) Industrtal pollutlon control
(i) Inuentorisation of industies
(ii) Categories of indushg and. eJfluent qualitg
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(iii) Treatment of efJluents, compliance urith sta,nda;ds qnd
mode of disposal of efiluents

(tu) Regulatory regime.
(b) Chantellzatlo',, t"catmcnt, utlllzotlo'n a'^d dlsposal

ol t .",c'tcd dorncstic *uage.
(i) Identification of toums in the cotchment of iuer and

estimotkn of quantity oJ sewage generated and existing
setDage treatment capacities to arriue at the gap beaDeen
the seuage generation and. treafinent capacities;

(ii) Stonn uater drains nout carrybtg sewoge and sullage
joinbq riter and interception and diuersion of seuage to
STPs,

(iti) Treatnznt and disposal of septage and controlling open
defecatian,

(iu) Identification of touns for irstalling setuerage system and
seuag e tr e atment p la,nts,

lBl Rl,,,€r c?'t In;ttf' t/Basln anag€'ncn,t-Co',,ta?llf,,d
g?ound utatot extract lon drd perlodlc qualtty
ass€ss,lt€zt

(t) Periodb assessmenl of groundwater resources and
regulotion of ground u)ater extaction by tndustries
porticularly in ouer exploited ond critical zones/ blocks.

(ii) Ground uater re-charging / rain u.nter haruesting
(tti) Periodit ground. uater qualily assessment qnd remedial

actions in case of contaminated grounduater tube
tuells/ bore wells or hand pumps.

(fu) Assessment ol the need for regulating use oJ ground uater
Jor irrig ation purpo se s.

lC) Flood Plo;ln Zono.
(i) RegulattE actiuities in Jlood ploin zone.
(ii) Management of Municipal, Plastic, Hazardous, Bio medical

an.d Electrical and Electronb uastes.
(iii) Greenery deuelopment- PlantatiDn plan.

(D) Ecologlcal/Enulron nontdl Flout (DFlourl
fa,l Issues relating to E-Flott)
(b ) I rrig ation pr actice s

(E) Such other i-ssues whirh mag be found releuant for
restoring uater quality to the prescribed stan-dards.

Mcr datcd 79.72.2OrA rcvicurtag the pragttss ol cxecution
of order dotzd 2O.O9.2Ola:

24. On reukw of the matter on 19.12.2018 to cottsider status
of complinnce oJ older dated 2O.09.2018, u.te found that 16
States/ Ws ho.d. prepared aation plans, but the same u)ere ore
not complete. Base line data ua.s not been giuen. Preparation
ol o.tinn plons LUa.s assigned to third parties. Details of STPS

etc. uere tat giueL Timelines gis.ten u.)ere too long. Stah/s of e-

Jlotu uas rl4lt been giuen- Action plans uEre not Proposed to be
placed on unbsites to inuolue educationol and. other instituttons
and the public at large. The said States/ Ws ruere directed ta
giue reuised reports on or before 31-01.2019 tn CPCB after
complgatg with the defrciencies. The CPCB uxts te examtne the
actton plans and, il theA met the scicntifc and technical

31

400



Aordstick, to approue the same and conueg it to the respectiue
States/ Ws. The Stntes/ Ws, after approval u)ere to
ptace/ host these a.tion pkTns on the respectiue websites giuing
clear timelines for execution indicating the agencies responsible
for execution along utth the matching budgetary proui-sions. Bg
wqg o.f lo,at ollro"tu ltg, uE exte'nded the timc lor
preparatlon of actlon plans tlll 37.07.2079 tolth tll.e
stlpuldtion that for delag thereaftct, comlpcnsatlorn lor
damage to t!:;e en;uaro'ltnent urould. be pagable bg each of
the States/ Ws at thc rate ol Rs. One Crore pet nonth for
each of the Hortv I and. Hortty- Ir stretcftes, Rs. 50
lacs per month for stretches ln H.oritgi III and. Rs, 25
lacs per mo,trth ea,c,t. to" Horttg- IV o;rr'd H.oTttg. V
stretches. The pdgrrE tt utas to be th'e ,esponslblltry of
the Chlef Secretaries of the States/AdministTatoTs of the
UTs and thc amoua,t could be recovered from the arrlng
o;fflcets. Thc CPCB utas to prom;l',2entlg plo.ce t,ne no;mes
of the dclaultl^g St4'tcs and. IlTs and, a notlce to thls
ellect on lts utebslte.

25. The SPcBs and. Pollutlo^ Co^trol Commlttaes ol IJ'ls
uere to dlsploy the ql/'a,lttg ol the utater of pollut{,d rlaer
stretches on thelr rcepectlt,€ unbsltcs utlt/'t,ln one month
dlortglt lth actlon ta&,g,| tf ang, uthtch 

',iJas 
to be r".ulsr,d.

eoery thtze m;o'r''ths. The CftB uas also to dlsplag the
uater qua,llty of the rlae" stretohes a nd. actlonfiaactlon
by such Statca on tt-s ur€bsltes. It uto,s mod.e cleo" that
BOD roill not bc the sole critcria to d.etgnnlne ,/,.hethc" a
partlcular rluer stretch is a Im$uted rluer st"etch but
utouU also lnclude Faecal Collforrn (Ff/ boctcria as ona
of the crltcrla lor such clascflc atlon or otherulsc- CPCB
uas to deuise utthin tuo weeks a mechanism for classifixati.on
uherein two criteria poLutants, that is BOD and FC, shatl
henceforth be bo.sis of clnssification in PrioritA Classes besides
pH, D.O. and COD. Further direction tn the order dated
19.12.2018 uas that ang incomplete action plan u.lould be
treated as non-compli.ance. It was made necessary to fumi.sh
Performance Guarantees to ensure implementation of action
plans uithin the aboue stipulated time to the satisJaction of
Central Pollution Control Board in the sum of:

/, Rr. 15 crore for each of Prioity I & II stretches
(i4 Rs. 10 crore Jor each of Prioity III stretches
(iii) Rs. 5 crore for each of Prioritg N & V stretches.

Order d.ated. 16.01.2019 ln O.A. No. 6O6/2OLA 
"equl"lngChlef Seeretarles oI a.ll the Strrtrs/Ws ta appeal belore thls

7H,buno'l attcr fullg o.cqua,intlng themselues ot t,,?:e sub,ect
of Polluted Rluer Strctches, opart lrom other algr,;ricqn;t
e'i,,ulro'I,,me'r,'ta.l lssues and su.bsequent d.lrectiotts:

26. While noticing Large scale uioLo.tion of enuironmental
norms partbularlA uith regard to uoste and seuage
management in the counw, thls THbunal d.lrected, the ChleJ
Secretarles of aU the States@Ts to appar before thls
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THbuttc,l ln persoa altet acquaintlng thernselues utlth the
stztus ol colm,pllance of eru,d;tonnenta.l lauts on si,tch
lssues arrd c,ctlo'n_ pr.ans for temedylng the sltrlctlon-
Accordlnglg, c,ll the Chlf Sccrr;tarlcs al4tcored on
uarlous da'tes and thls Tfrbunal dlrccted further
remedlal actlon lncludlng ulth rcgard b the rcstora.tlo'!-
oJ polluted rloe; stretchcs ln tznns ol the action plo,ns of
the StatesfitTs ur{thtn sl.t r,raotn'ths. The sai.d period of six
months .s complete in respect of most of the States and Chief
Secretories are required to be present on the dates already
fixed. Thtts, aU the States/ Ws haue had sulrtcient notice of
their respectiue failures a amply tuith the statutory obligations
and any further failure has to be uiewed seriously and uisited
uith requirement to paA compensation alrea.dg stipulated.

Order dated. OE.O4.2O19 extendtag tlmc lor executlo ol
cctlon plarrs tlll 37.03.2027 a d ?equ:7"lag Central
Uottttoring Commltta,e (c Ct to prepare a Natlonal Plan lor
Re,uu€natlo,tr oJ Polluted Rrt€r Stretches as per prescrlbed
timellne;

27. The matter was thereafter taken up on 08.04.2019 in
light of consolidated and updoted report fited ba the CPCB on
O5.O4.2O19 to the effect that 28 States and 3 Union Territori.es
had constituted Riuer Rejuuenation Committees (RRCs). The
CrcB constituted a 'Task Team'for scrutiny of the action pLans
under the Chaitnanship oJ Member Secretary, CPCB. CrcB
recelwd. 47 out ol 45 actlon plans wlth reference to P-I'
74 out of 76 actlon plants tttlth 

"aference 
to P-fi a,,{'d total

,82 a.ctlo,tr pla,'ns were rccelued ulth reJereace to P-EI to
P-V pollutcd rluer sttetches. 6 out ol 67 o'ctlo't. Pla'{.s ln
respect of P-I o.nd P-l utcre raot tecelued from tlne States
of Assam (P-I: 3 t lz. , Bho.ro'lu, Borsola, Sllso,kol and P-n: 7

(S,orusolQ), Manlpur (P-II: 7 ulz,' Nanbu) and Uttar
Pradesh (P-I: tttz., rlwr lllndon), It uas submitted that the
action plan tn respect of Riuer Hindon utos required to be
implemented bA the Gouemment of Uttar Pradesh in ampliance
of the NGT Orders ln Origtna] Application No. 231/2014 &
Original Application No.66/ 2015.

28. The Trlbunalfurther obserued:

As already rwted, pollution of 351 iuer stretches has
caused serbus threat to safety of L.Dater and
enuiroftirtent. On account of use of polluted water in
irrigation, there b threat to food sdfetA. On account ol
consumptlon oI Pouuted utate" in absence ol a g
othe" source ol drinklng uatzr belng auallable and
pdrtlg on a;ccount ol ignora;r?f,e of the persons
conlrumlng such uro,tcr, health ol hunan belng ls
threa;tctrf;,d, a;po:rt lram the aquatlc tTora and
ldunq a;nar&o,ls urlld o;nd d.omestlc utho mag
consurn€ such utqter. It ls thetcfore, 

'{,ccessa,ry 
to

haue rcgular hygte c surtag of the rluers
parttcutarlg urtth refetence to pathogenlc
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orga'I,lsms having im'lro,ct o huma, heslth directlg
o" l',.:dlrectlg. It ls qlso lm.porto';n'e to notc eha't
biologlcal health of thc rh)e"s ls an lrmlmrta; t
aspect. Muc'tr ol the tmporto,nt blodloersltg is lost
on accourtt of seuere pollutlon ln the ,.,'uets. Thete
h.Is to be d regulat sf,tdg of the Indlan rloers ulth
regord to biological heoth and lts dktersltg. We
u',.derstand that blo-mopping of rluers and setting
biologtca.l goals/crltzrla ts part of Rloe"
Refuue 4.tlon Plogra;mmes ln some countrles. There
is threat to the enulronmental rule of lout of the
country,

35. These are substantial qu.estions relating to the
enuironment. For enforcing legal right to clean
enuironment, uhich is also a fundamentol right, this
Tribunal has ,o pass appropriate orders for retief to the
uictims of pollution and for restoration of the enuironment
euen in abserrce of an identifred uictim. All the States and
Ws haue been dulV put to notice of the present co.se.

36 In this endeauor, this Tribunal directed constihttion of
RRCs by the ancem.ed States/ Ws bg including
Departments of Enuironm.ent, Urban Deuelopment,
Industries and the Pollutian Control Boards/ PoUution
Control Committees and further directions to the Chief
Secretaries of the States/ Ws to monitor the progress. At
the national leuel" CPCB has been requted 60 assrst the
Tribunal by LaaV of @mpiling the data ond fumishirtg its
ui.eus. A opy of ord.er dated. 29.O9.2O 18 u.tas directed to
be foruarded to the Niti Agog, Minis,try of Water
Resources, Minisw of Bnuironment, Forest & Climatc
Change, Minbtry of Housing and {Jrban Affairs, National
Mission for Clean Ganga" apart from other authorities as
the sai.d" authoities uEre represented in a chamber
meeting before this Tribunol to consid.er the probtem of
poUution of iuers.

41. We accept the proposlrl of CPCB to reulse the scale
of perlonnance gua"antee with rcgard. to tlmell,!.
We also o.ccept the suggestions oI CRCB to extend
the tlmelln.e for executioa o,f tctTo^ plans to the
exte^t tho't uppcr llmlt lor executior. of the ac,lon
plans ulll be hoo years from OL.O4.2O19 a.'/.d t'r'.e
monltoring oJ the actlon plans nag be d.one not
olnlg dt the letel of the Chief Secretaries of the
States@Ts but also bg the CrcB.

42 We direct that CPCB u-rift SrcBs and rcCs b launch
n.ationwide programme on bbditersitg monitoing and.
indexirq of the riaers ,o assess the elficacg of riuer
cleaning programme. Further, for saletg of human health
and maintaining sancttty of tlte r ters, regular hggienic
surueys of the riuers should be carried out uilh rekrence
to fecal coliform atrd fecol streptococ:xL as indi.ated in the
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pimary uater qualitA citeriq for bathing waters. Nodal
agencA wiLl be CPCB.
Havbtg given due consideratTon to the serious lssue
and, inad,equocg o.f success qchaeved so for, we flnd
It lnecessary to constitutz a Centtal Monltorlng
Committee to undertake a ,,,(rtlon.:l initiatlue bg
uay of preparatlon dnd entorcement oJ a rlo'tionol
plc:r to ,rnc,ke rluer stretches pollutlon free
cotnprising a senlor represen'ta'tlue of NITI Aagog,
Secretaries Mlnlstry ol Water Resources, Mintstry
of Ur'ban Deoeloprnent, Ministry o:f Erl,ulronment,
Fotest dnd Cllma.te Change, Dlrector General,
Natioraa.l lltlsslon for Clean Ganga and Chainnon
CNB. Chairrnan CPCB utill be the nodal authoritg
for coordlnatlon. Senlor most among them ullt
preside over the deliberatlorts.

44. The Central Monitorlng Commlttee uill also co-
ordlnate with the RRCS o, the Str:tes and ooersee
the executlon of the actlo/t pldns, teking into
qccourtt th. clr'r,cllfles, budgctary rtrechanis''a qnd
other fa.cto"s. Chlef Sec"etarles of Stdtes utill be the
nodol age^cg at Stotc leuel. The Chlel Secretarles
of the Stat"'s may undertake reuleut of progress oJ
RRC.S Dy lnvololng concented Secretarles of
Delmrtm.e,It of Urban Dcuelopment, Enulronment,
Indust"ies, I'"'igo'tlon and Publlc He(Ilth', Health
etc.

45. We also ditect the MoEF& CC to consider o Pollcg
for giviag enulro'^rnenta.l o;usoirds to ou.tsto; dl',.g
persons lna.tura'l and juristtc) and
Institutio^s/States and. intToduclng dis-iacentloes
for non complio,nt sfat€s. Such scheme mag be
Jramed preferablg before 30.06.20 79.

xxx.,..,......,.,

33. We mag note the obseruations of the Hon'ble SuPreme
Court

(26, Enaci,nent of a laut, but toletzting its
lnfringement, is urorse tho,n n;ot en,(rctlng o. l.r'l, at
all. The cottlnued lnlringencnt of law' ouer a
pertod of tltnc, ls mod,e posslble bg adogtlon of
such ,ncd;ns r4,hlc,z are best knoutn tn the uiolJ,t,rs
of lous. Continued tolerarEe of such ulolatiorrs of
laut not onlg rcnders legdl p"oulslons nugatory
brat such toaer(rnce bg the ealorcemcnt dut,I,odtles
erBou?dges laurlessness o,nd adoPtlon of m,eans
uthlch cannot, or ought not to' be tolerated in ang
cfiillzed socletg. Lau shoutd not onlg be meant for
the lau-abiding but i.s meant to be obeyed bg all for
uhom it hos been enacted. A law is usuallg enacted
because the legislature feeLs that it rb necessary. It is
tuith a uiew to protect and preserue the enutronment
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and saue it for the fudrre generatiorT.s @nd ta ensure
good qualifu of life that Parliament enacted the anti-
pollution lau.s, namelg, th.e Water Act, Air Act and the
Enuironment (Protection) Act, 1986. These Acts and
RuLes framed and" notification issued thereunder
contain proui.sions which prohibtt and/ or regulate
certain actiuities uith a uieru to protect and preserue
the enuironment. When a lau is enacted containtrlg
some prouisbns uhich prohibit certatn Upes of
attiuities, then, it b of utmost importance that such
legal prouisions are effectiuelg enforced. If a laut is
enacted but is not being uoluntaitA obeyed., then, tt has
to be enforced. Otherwise, infingement of lau, uhich
is actiuelg or pa.ssiuelg an d.oned. for personal gatg uttll
be encouraged uhich tuill in tum lead to a la'u.less
societg. Vlolatlot of antl-pollutlon lauts not onlg
aduersclg allects the exlsttng qualiW of ltfe but
che noa-€4lforccrnent of thc legal ptoulsions o.ften
,'esults ln ecologlcol lnbalance a;nd degr(Ida;tlo'l
of e,I'ulron',nenl thc dduetsc etfect ol uthich utlll
h(r;ue to bc bo,?,,e bg the futurc genero;tlons.ls

'45....... The Gouernment could not pass such orders of
exemption hauing dangerous potenti.al, unmindful of
the fate of lakhs of citizens of the twin cities to t hom
dinking water is supplied from these lakes. Such an
order of exemption carelesslg passed, ignDring the
"precauttonary principle", could be catastrophic. "l 6

'67. ..... If the loi',/u.s a"e ,u.ot enlorced o,nd. the
orders of the courts to enlorce o,nd. lmplement the
lauss are lgnored the rcsult can onlg be toto.l
Iq.n lessness. It is, therefore, neces*ry to also
identtfg and ta.ke approprlote oction o,gojnst
olfTcers reqtonslble for thls state of affalrs. Such
blata t mlsu.se o.f ptopertles at large-scale cannot
take place utlthout connluance of the olficers
concertted. It is also a sottrce ol corruptlon,
Therefore, actdon is also necessary to check
cortuptlon, nepotism and total opathg toutard.s
t/ae rights ol Che cltircns."t T

'15. .... Time has come to requte the State
Gouemments to explain uhg theg should not be asked
to compensate the persons uho are being affected by
bad air quattty. Obviously, the St@te is run bA the
adminbtration, uhy liabilitg shouW not be imposed for
such a tort on the corlcerned machinery also of the
uariats States Lahbh are failing to di.s.charge theit bo-sb
dutes. ?his Couft in Municipal Council Ratlam Vs.
Vardhichand & Ors. , reported. in ( I 980) 4 SCC 1 62 has
held theg haue to take proper and psitiue action in this

', tNDraN CouNctL FoR ENVtRo-LEGA|- ACfloN vs. UNtON OF tNotA AND OTHERs (1996) 5 scc 281
16 A.P. Pollution Control Board ltv. Prot. M.V. Nayudu, (20,01) 2 SCC 62
17 M.C. Mehta v. Union of lndia, (2005) 3 SCC 399 - public functionades
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direction. It ls thelr bound.en du$ to provlde clolc
amc'^,ltles, o,nd also tD sce that self-created
bo:nknrytcg does not come ln the dlscharge oJ the
st4tutDry obllgatlon urhlch arc necessary lor
exlstence of h,a,md'tr ltfe. We h,;ue scen- durlng the
cour* of tlte argume ts that ona Stcte ts pa.sslng
the burden upon Che Ce ta and thea it ls stated
on behalf of the Centr{,l Gouc'Ti;me',t that theg
hc,ue t annad schetnc and lt for the Sto,te
Couc,"n,',ne,I'ts tD brq emant lt We expect not onlg the
'policy making' but also its 'implementation'. Let the
Stotes of Punjab, Haryana, Uttar Pradesh and the
Gouernment of NCT of Delhi respond, due to the air
pollution, uhA the ancented GotEntfiLent and it-s

corrcenred machinery , from top to bottom, should not be
asked to compensate the citbens of Delhi and
adjoinbq areas for uarious d.beases ulhich are being
caused and sufferings and troubles which are being
foced and the report indicates the lik span is betng
shortened. l,et shot cause notice be i.ssued to the
uari.olls State Gouemments, and to the Chief
Secretaries, ta submit replg within s* ueeks. Let the
matter be listed for consideration on 17.01.202O. The
Chief Secretarizs to the Stotes of Punjab, Hqryqna,
Uttar Pradesh and Gouernment of NCT of Delhi be
personallg present on that date."t8

xxx . .,,,..,..,xxx...

35. vid.e ord.er dated 22.08.2019 in original Application
20O/ 2014, dealing with the pollutinn of iuer Ganga" the
Tribunal issued directians and laid doun coerciue meosures tD

be taken for dischorge of untreated seuage in riuer Ganga:

" 16.......As alrea.dy obserued bA this Tibunol including
in the order dated 14.05.2019 that Riuer Ganga being
National Riuer with distinct significatrce for the countrA,
euen a d.rop of pollution therein is o matter of concern. All
the quthorltles haue to be strlngen't dnd. dePlct z,ero
tolerunce to the pollutlon of Rhrer Gonga- Whereuer
STPs cre 

^ot 
orB"a,tlng, lmmcdlotc bioremedlatlon

and/or phyto-rcmcdlo'tlon nay be underto.keft lf
feaslble. To doold procedurdl delag of t nder
p/ocess€s, etc. qteclflcdilons and n,o'.,ns fo"
undertoklng such actlaltles noy be qtecltled ln
consultotlon ulth the CPCB as la,a.s earlier di"ected
ln our order datad 29.77.2078. Performance
guarantees mag be required to be furnished for ensuring
timelg performarrce. It needs to be er*ured that setting
up of STPs and. seueroge nedrork to be completed and
carried out so as to auoid ang i.dle capacities being
created. Performance guarantees mog be tqken for
preuenting such defaults.

13 M.C. Mehta vs union of lndia'w.P. (Civil) No. 13029/1985 dated 25.11.2019
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17. Wherever the uork hcs rr,ot connrl.enced., it is
necessary th(l,t no 

'a,otreqtad 
sewcge ls dlscharged.

into the River Gantga. Bioremediatlon o.nd,/or
phgtoremediatlon or ong other re'?nediation
,nea.sures mdy starrt as dn interim meas;ure
posltlvelg frotn O 7,1 7.2O 19, failing urhtch the sto,.te
nag be liable to pog compensation of Rs. 5 La/['hs
per mo'f'tTf, per drt,'l'l to be d.elnsltcd uith the CPCB.
Thls houeuer, is not to bc ta,ken a.s o,n excuse to
delag the installation oJf S?Ps. For detag of the work,
the Chief Secretary must td.entifu the olJicers responsi.ble
and assign specific responsib ities. ihtereoer there are
violatlons, aduerse entrles ln th€ ACRS must be
made ln reqrect o:f such ident{led. officers. For
delag ln scttlng up o, S?Ps and. seure"age netuork
begond. prescrlbed. tlmellnes, Sto.te ,no.g be liable to
pay Rs, 10 l,,khs per month per STP o;nd. its
netl1,ot:t, It uill be open to the Stote to recoue" the
sa.ld amount ftom the errlng ofJTcers/contractors.

14. With rcAdrd to urorks u'ad.er constructlort,
altet O7.O7.2O2O, dlrsction lor po,gme',;t ol
environmental compensatlon of Rs. 70 lakhs per
mo'trtln to CPCB lor dlscharging u^treated. seuage
ia ang draln connected. to riae" Gangd. o" lts
tributaries a^d. Rs. IO lakhsper month to CPICB per
incomplete STP and. lts seuerage netutork uill
applg. Further utith regard. to the sectors uthere
STP and. seuterage netutork tatorks hatr€ not get
started., the State ha.s to pa.g an E^ulronmenta.l
Compensation ol Rs. 70 lakhs per month aftc"
37.12.2020. The NMC@ utlll also be equattg tlable
lor lts foilure to the extent ol 50% of the o,mourn.t to
be patd. filt such conpllance, bloremediation or
ang other qpproprlate interim rneasurc rnag start
fron O1.71.2O79.,

Ord.er dqted. 2A.OA.2O79 ln O.A. No. 593/2017, pq.ryava"a4
Surarcsha Samltl Vs, Url'lola ollnd,lo,, in pursv,olrrce oJ Horl. ble
Supreme Coura ludgmett tn (2ot7l S SCC 926, lor IOO%
tredtme t oj ser,o'ge:

36. Vide order d.ated 28.08.2019. the Triburuzt hetd:-

15. It 7s clear lrom the order of the Hon'ble
Supreme Courtle thac the responslbllltg oI
operatlng STPs under Artlcle 24SW and ltem 6 of
Schedule XII to the Constltutlon ls o! local bodies
who haue to eaolue l,..on t-s to recoaer fu'^ds lor the
Purpose urhich ls to be superalsed. bg t,i:e
States@Ts. The nonns were to be flnalized upto
37.O3.2O17 to be implemented. from the next gear,
i.e O7.O4.2Ola. In a.bsence thereof, the Sta.tes/Uns

lsPara l0-13 in Paryarero.n Suraksha Sarniti Vs. union oJ Indi4 Supro
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haue to cqter to the fTn,o.ncial requirenent frorn its
ourn resources. The States/UTs are to prloritize the
cltles, toutns, ulllages dlscho,rging eJfluents/seutage
directlg Tnto the rootcr bod,ies. I'rd,lstrlo'l o.ctlultg
urithout p"oper treatment plants ItTPs aftd CETPS)
is ,not to be alloul€'d bg the State PCBS and the
Secretaries, Enolro,trr,,,ent of the Stotes/Ws are to
be ansuera.ble. Thus, the source for financial
resources for the S?Ps, stand.s linalized. utd.er th.e
btnding judgment o.f the llon'ble Supremc Court.
Authorities c'nd. persons o.ccountable are identified.
Rtgid. implementation ho.s been laid down. This
lr:ibunrrl hrrs been requlred. to monltor compliance
o.f the dlrections and. tlmelines.

16. It i.s in this background. that the present report
needs to be appraised and further directions giDen. As
regards the Enuironmental compensation regime frxed
for industrial units, GI?AP, solid waste, seruage and
ground uater i-s accepted" a-s an inteim measure. With
regard to setting up o/,STPs, tDhile we appreciate the
extensiue utork of the CPCB ba.sed on tnformation
furnished by States/ I/7is, the challenge remairls about
uerification of the said" data on the one hand and
analgsb of the steps taken and. required on the other.
There is alreadg a database auailabLe uith the CPCB
uttth regard to ETPs, CETPs, STPs, MSW Jaciltties, Legacg
Waste sites. This needs to be coll.ated. and ris.ter
basiruuise macro pbture needs to be prepared by the
CrcB in tenns of need for interuentiors, exbting
infrastrucatre and gaps therein. The States haue giuen
timelines uhich need to be effectiuelA monitored both by
the CPCB and the Chief Secretaries in terms of its
execution.
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17. As alreadg note{ preaentlon of pollution of
udtet is dlrectly llnked to access to potable uater
as utell as food safetg. Restoration of prtstlne glory
of riuers ls cl.so of cultural and. ecologlcal
significance. Thls necessitctes ellectaue steps to
cnsut,c thac no pollution ls dtschargcd ln uster
bodies. Doiag so ts a criminal olfence under the
Woter Act and ls hq,nnful to the en'alron,ment tnd
public healih. 'Pteca'utiofla,ry' prlncltle oJ
enolt,onme,trta'l laut ls to be enforced. Thus, the
mandatz of laut ls tha't the,'e 

',n.ust 
be 70096

treatment of serooge as unll as ttade elfluents. This
ffrbuaal ho,s alreadg d.irccted ln the case o.f riue"
Gonga that tlmellncs loid doua thel.eh be adhered
to for settlng qt of STP9 ond tlll th.en, interim
mecsures be t(rke,' lo" treohnent ol seuage. There
is no r.€ason uhg thts directlon be not folloused, so
as to co'trtrol polltttlon of dll the riuer st"etches in
the country. Thc tssue oJ ETPS/CETPs ls belng dealt
wlth bg an approprlote actlon a,go,lnst pollutlng
industrles. Setttng up of STPs and. MSW taclllties is
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the reqronslblllfu of Lo,co'l Bodies and 7n case of
thelr default, ol the States. Thelr failure on the
subject has to be adequdtz,g ,7[.on.ltored. Recouery of
cotnpensatlon o'r.'Polluter Po.ys' prlnclple ls a pa,rt
ol enforcemen| strateg! but n,ot a sll,,st,'fufte lor
compliance. ft fu thus n,ecessary to lssue dlrf,ctlons
to o.ll the Stc'tes/Ws to c^Iorce thc cortpensation
regltne, latest wlth effect ftpm O 1.O4.2O2O. We mdg
rnot be taken to be condonlng oig post niolotlons.
The States@'Ts haue to enforce recouery of
comp€nsatlon from O7.O4.2O2O from the delaultlng
local bodles- Oa fallure of tla,e Statesfiffs, the
Strrtes@Ts themselues ha oe to pag Che 

"equlslteamount of comtr,€nso,tlon to be deposited utlth the
CPCB lor rcstoration of enalronmcnt. The Chtef
Secretarles of all the States ,nag fun,lsh thelr
reqrectitE compllg,I{,ce reports as per dircctlo^s
alreadg issued ln O.A. No, 606/2078.

21. We mag now sum up our directiorts:-

FU) All the Lacal Bodies and. or the concerned.
depd,tt'ments of the St(,.te Govertmcnt haue to
ensur? TOOyo treotm;e,lt of Che ge^erated seuage
and in deldult to pag cor,4,l,€nsatlon l,/hich ls to be
recovered. bg the StateduTs, utlth effect from
O7.O4.2O2O. I^ delault o/ such c.ollection, the
Stot,,s/Ans are llable to pag such compensatlo'r.
The CrcB ls to collect the sa,me ond. utlllze tor
restorution of the enulronrItre,,t."

Order datcd 71.09.2079 - Dircctions ln pursuance of orders
of I,o,tr'ble siaprcme Cowrt in 12072) 73 SCC 706 antd dqted.
24.04.2017 ln W.P- No, 725fi994 'Artd Quite Flouts Mallg
Yamura' and. earller orde"s ol thls Tfrbunal regardlng
control ol pollutTon of rlaer Y@',I,u'ta:

37. Vide the order dated 1 1.09.20 19, in Original Application
No. 06/ 2012, dealing with riuer Yamuna,.the Tribunaf obserued.
as follorus:

'72. O'I,e of the maJor conaertts oJ thls Tribun.a'l ls tho't
repedted dlrectlons rerno,i'r un-complled. and. lnsplte
of largescale fallures, no accountabiliS is flxed.
Therc ls huge loss to public exchequer lor uhlch no

unilatera.llg ch(l,{,ged.. OfJlcers indulge in blame
game ln shtftlng ,?9,ronslbl,ltg from o'te to dn,otheL
There ls lallure at hlgher leuels ln monltzrlng and.
taklng actlons, If thts contlnues, lt ls dffflcult to
exlBct ang posltlue chenge for long. This requlres
paradigrn shtft tn approach cd.optcd so faL The
approa,ch to be adopted is to ha.ue cleo,r time- bound.
plan uith flexlbllltg and due to accountabilifu for
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lallure by way of depo'rl;m.ento'l action o'n'd
monctory co'ml,€,,'sa,tlon- The rescheduled tlmelhtes
ha,e tA be com.pt?,ssed so as to cornpletc eoery
@ciloln W Dccembc4 2O2O cxcept uthere shorter
tlmelincs dre slx,clfled in thls order or are
otherurise poss{ble. Il a.ng contTact pennits longer
tlmelbu, lt ls clearlg ln ulolatlon ol binding orders
of the THbunal uthich has att*ined Jinalttg.
9lolatlon thereof is per se crlmlnal offence. Such
longer tlmellne h,a.s to be consiste^t uith orders oJ
the Tvibuno.l and. compressed uslthln 37.72. 2O2O.
Fa'lling to do so mag inalte crl'f,'ln,l prosecution
N CG ,nay dlso mot ltor the compllance. The Chbf
Scc?eta:ries ol Dclhl, Haryana and A.P. haue to
personallg see the compliance ond haue to set up
trIonltorlng Cell dlrectlg under them- Vlce
Ch.rlr,ma,n DDA co,n also monltoT and. coo7]dl,l,atz
uttth Chtel Secretary, Delht. All other d.epartments
ca,'l ,[tro'{jt,o" sublect to ouerall dlrections of the
Chlef Sccrcto,ries. This cala auold shifttag of
responslbllitles once oumershlp ls utlth htghest
authorltles ln the St,,tc. Mon,t,,lg reuleu repo"ts

'm(:,g 
be sl{,a,red ulth the Mo'tltorlng Commlttee and

a.lso pla,ced on urebsltes o/ concerned Stctes.
Failure cnd rrucccsses of the tndtvdual lnuolued
mag be specltlcally recorded a'n.d retlected l^
seruice record. of th.e concened offTcer. Stock
taklng may be done bg the Chlef Secretaries of the
failure and successes so lar and approprlate
actions be lnltlated o'g(rlnst those utho haue been
r*ponslble for the failure. Nodal Olficers mag be
ldentified ln rcspect of d{ferent projects clearly
defining the responslbllltles. Whereuer the"e ls
mlsappropriatlon of Junds, crirmlnal case ha.s co bc

"egistered, 
Postlng of OfJlcers entrusted. ,1,ith the

respottsibllltg mog be revieued from time to tlme
depending on thelr responslbllltg. Ptocedure lor
gtulng of contracts mag be shortened and
stalndc;rdLed. at Stdte leuel and lf possible at
Na'tiotto.l leuel by NITICG o,nd CPCB. Gioing of
corlt 'ccb sholrld bc based on stcccssful ctedentlals
lnstead of mere loutest rates. Pollutlon load. at entry
dnd. exist pol,nt of each concerned Sto.te mag or at
entry poltLts ol each drains need to be recorded
pertodtcally. The Chief Secretarles of Delht,
Ilaryano ond U.P. mag funrish rrctlorn. ta,kerr reports
tn this rcgard at thc ti,,,e ol their perconal
alrlBarance belore thls Tfrbunol ln O.A. 6O6/2018.

13- Prioities need to be planned. The first step i.s to
ensure that no pollutont is dbcharged tnto the iuer or
d.rains connected thereto. Ptoiects o,f setting up and
upgraddtion o, STPS iacludlng setting up of
lntercepttrs, laglng of seu,crage llne nctutotk etc.
h(I;ue to be completed utlthl'[ strlct timellnes.
Pendtng such actlon, lmm'edlo.te bloremedlotlo'f,
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dn4/or phgtor",,[,adlo,tio,^ or a g othe" altcntotlite

l'r,terl',tr ,ncasu"e. Pollutton of 77t cr or utater bodles
ls a cdmtno.l o;ffence uhich needs to be chec/r,ed by
settl^g up WPs/CElPs/STPs, The Hon'bLe Supreme
Court ha.s d.irected2o that establishnlent and proper
functioning of ETPs/ CETPs/ STPs in the countrg be
ensured. This is ,o enforce the right of access to uater.
It ha-s been nated bg the Hon'bte Supreme Court that
water pollution is the catse of uaio..s diseases and also
affects food safeQ apart iom affecting the enuironment
as such. Following the said. judgment, this Tibunal ha.s
directed2 t that "All the local bodies haue to erBure loook
treatment of the generated seu)age and in default to pay
compensation uthich is to be recouered bg the
States/ Wq tDith elfect from 01.04.2020. In default of
such collection, the Stdtes/ UTs are liable to paA such
compensation. The CPCB is to allect the same and utilize
for restoration of the enuimnment." While dedinA uith
the poLlution of rtuer Gartga, this Tibunal directed:

" Bloremedlatlon and./or phgtoremed.latlon or
.r'ng other remediatlon measures mag start as
an interlm mcasune posltluely from
07.77.2079, lalltng uthlch the State nag be
liable to pay conpensatlon of Rs. 5 La,khs per
mo'nch per drain to be deposltcd. uttth the
CPCB. Thls houteuer, ls n,ot to be taken as an
excuse to delog the lnstallotion o, STPS. For
delay of the uorlc. the Chtef Secretary must
tdentifg the gftlcats responslble anzd. asslgtt
speciJic responslDllitles. Whereuer there are
ulolatlons, aduerse entries ln the ACRI must
be made ln raspect oI such identified offlcers.
For delag l^ settlng up of STPs and seuerage
neturork begond. p"escdbed timellnes, Sto'tc
nag bc llable to pay Rs. 70 La.k,hs pcr month
per STP and. lts trtutork. It utlll be ope^ to the
state to recouer the sq,,ld annount from the
erring offTcers/cont/actors.

With regard. to uto"ks u dc" col{.structiono
after O7.O7.2O2O, dlrectloa tot pa,gment of
enttironmentol compensatlon ol Rs. 10 lak,hs
pe" ,nonth to CP€.B for dlscharging untreated
seuage ln ang drul,n connected to duer Ganga
o" lts trlhutades and Rs. 70 lo,khs pe,. month
to CPCB per lncomplete STP and lts seuerdge

'a'etig,o'|k 
wlll applg, Further with regqrd to

the sectors uthere STP o,n,d, seuterage t,',et/1Jo"k

uorks have not get stdrta4 the stu'te h(rs to
pag an Enalronmeatal Compensatlon of Rs.

xt (2017) 5 sCC 325

'!lorder dated 28.08.2019 in Paryava.ran Suraksha SaEiti & Anr. Vs. Union of tndia &
Ors., O.A No. 593l2Ol7
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10 lakhs per tlnonth alter 37.72.2020. The
NMcrc tolll also b equallg ltable for lts lailure
to the extent o,f 5096 o.f the o,m.ount to be pald..
Tllt such co',upll(:nce, blorelnr'edlotTo'a oi qag
other approprlate an'terlm measu?e mog start
from O7,77.2O79.'22

" 15. A. (iu):

e). DJB to compLete the task of setting up of STP' bA
31.12.2020.

g) Bbremediation and/ or phqtoremediation or dnA
other remediation measures mag start as an irlteim
measure positiuelg from O I .O 1 .202O, failitrg ruhich
the Gout. of NCT of Delhi moy be liable to pay
compensation o/ Rs. 5 I,akhs per month per drain to
be deposited uith the CrcB. This houeuer, is not to
be taken as an excuse to deLog the irstallation of
STP', seuErage neitrork atd its connectiuitg. For
delag of the worlg the Chief Secretary, Gout. of NCT
Delht must identi{y the oficers responsible and
assign spectfic awuntabilitg- Whereuer there are
uiolations, a.duerse entrbs in the ACR9 must be ma.de
in resryct of such identified officers for delag in
setting up o/ STPs, seuErage network and its
connectiaity bV the oncerned head of the
depaftment.

h) The Gout. of NCT, Delhi utill be liable to pay
Enuironment Compervsation rf defautts toke place a,s
under:

L The operationaL defici.enci.es of the existing
SfPs must be rectified uithin three months
failing uhich Enuironmentol compensation of
Rs. 5 tracs per month for STP sha4 be
deposited urith CrcB.

ii. With regard tn works und.er construction,
after O1.O7.2O20, direction for payment of
enuironmental compensation of Rs. 10 lakhs
per month b CrcB for discharging untreated
seutage in any drain connected to iuer
Yamuna and Rs. 10 lakhs per iwnth to
CPCB per incompleb gfP, se.uelage nedlork
and. ils annectiuitg uin appfu.

iil With regard ta the sihtation uhere works
ulith regard to STP, seuterage rletuork and
its connectiuity houe not Vet stafted the
Gout. of NCT, Delhi has to paA an
Enuironmental Compensation at the rate of
Rs. 1O lakhs per month per STP, Seunrage
nettuork and irs annectiuitg afier
31 .12.2O20 for the delag in settirg up of the
same. lt will be open to Gout. of NCT of Delhi
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412



to recouer the said
officer s / contr acto r s. "

amount from erring

.LYX

42. We may now refer to the report ofthe CPCB on the subject
of 351 polluted iuer stretches. Extracts from the report are:

Stdtus on Approaal of Action Plo'ns for Restoration
of ldenttfied Pollutcd Rluer Stretches.' -

61 out of 61 total action plans were receiued. as on
06.09.20 19 and 60 action plans haue been approued. aLong
uith the conditions. Reulsed actlon plan for resto?atlotl
of Rluer Ya',[.un,c utithln Dclhi Statc is aualted fron
Delhl State Ctoueflrrrne^t. Mtnutes of a the eight Task
Team meetings u.tere also uploaded in CPCB L,uebsite at
httDs:/ / coco.nic.inimcnqt-restoration/ . ALso, minutes of all
the eight task team meettngs were also communicated to
the concerned. authoities for further necessary action at
their end. State-wtse status of action plans receiued, action
plans approued with conditions bA CPCB Task Team u-t.r.t
PrioritA I & PrioritA II Polluted Riuer Stretches are annexed
at Annexure-V, Annexure-W and Ainexute-Vll. Atl the
action plans alreadg approued bA CPCB Task Team also
uploaded bg the concerned States,/ UTs and. u;eb links haue
been prouided in CPCB Luebsite at
https: / / cpcb.nic-in/ mcncit-restoration/ for hauing access
to the generaL public.

ii) Criterta lor Prlorltlzo.tlon of Polluted. Rlaer
Locatlon
ln pursuance to Hon'ble NGT order dated 19.12.2O18 and
to deuise a mechanism for classification of polluted riuer
stretch bg consid.ering tuo criteia pollutants such as Bio-
chemical Oxygen Demand. (BOD) and Faecal Colifurm (FC),
CPCB h(rs prepared "draft citeria for pioitizotion of
polluted rtuer location". The draft citeria uas circulated. to
all the concerned stakeholders mainlq State Pollution
Control Boards (SPCBS) and the Pollution Control
Committees (PCCs) uide CPCB letter dated O9.O1.2019, for
providirLg comments or uiews bg January 2O19. Based on
the comments receiued from stakehold.ers, the droft criterion
has been finalised and appraised to Hon'ble NGT on
29.7.2019 (Copy enclosed as Annexure-Wl\, Afore-said
jlnali.sed criteria also uploaded in CPCB u-tebsite at
httos: / / cocb.nic.in/ uom/ Guid.eline s u.)om-2 3. 07. 2 O I 9
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iii) Subralsslon of Perfor,no,n.ce Gua,ra,ntee bg thc
States/IJTs fo" en,surlng tlmelg lmplementatlon oI
approaed actlon plo'n's lor rejuoena.tlon ol |d,c^tafted
polluted. rluc" stTetches: -
As per Hon'ble NGT ord.er dated 8.4.2O19, States/ llTs
are required to submit performance guarantee as per
reuised. scale i.e. No. of Polluted Rtuer Stretches in a
State/UT > 10, 5 to 10 &< 5, the performance guarantee
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to be submitted in Rupees is 15 Crore, IO Crore & 5 Crore
respectiueLg. Tlll date, O9 States lulz., Goo, Gujarac,
Haryana, Jharkhand, frtadhga Prad.esh, Maalpur,
Odlshot, Prldrlcherr,g.. West Bengq.l on,d 02 UTs (Vlz.,
Dama',., Diu and Dad.ra Nagat Havell, Delhi) out of
31 States/ATs haue submitted Performance/ Bonk
Guarantee to CPCB. State-uise details of performance
guarantee or bank guarantees submttted ts annexed at
Annexure-IX.

iy) Reulew tneetlng utlth 77 States/Ws for raaleu o.f
actTon plons Jallltg uader PrioTtW IA to 9 classcs

As per Hon'ble NGT Order d<zted 2O.O9.2O18, all States
and Union Territories are required to send a copA of RRC
qpproued action plan to CPCB especiallA u.r.to only
PrioritA I & Prioritg II stretches for approual. The Action
Plans may be subjected to a random scrutinA bA a task
team of the CPCB.

The States/ Ws which are not required to submit action
plans to CPCB seeking approual, CPCB conuened a reuiew
meeting on 12.09.2019 in CPCB uith such I 1 States/ UTs
for revieu.ting the RRC approved" action plo'ns for
restoration of polluted iuer stretches falling under
Priority III to y classes in the respectiue States. 09 out of
1 1 States/ Ws haue attended the meeting. CPCB reuieuted
the action plans and suggested necessarA improuements
in tight of the Hon'ble NGT order dated 2O.09.2O18. The
minutes of the reuiew meeting uere also communicated to
all the concerned States/ UTs uide CPCB letter dated
14.10.2019 (Copy annexed as Annexure-X) tuith a
request to take necessary actions.

Follouing general suggestions were made for
incorporation in the prepared. action plans and" thereafter
for taking approual of RRC constituted by the respectiue
State Gouemment or UT Administration fo,
imptementation of action plans in respect of P-III to P-V
polluted. iuer stretches: -

(i) Identlflcdtion of polluting so&rc€s
includlng droins contrlbuting to rluer
pollutlon

(ii) frlap showlng Pollutzd Rluer, lts tributarles,
dralns, maJor touns, indusfrol estdtes,
locc'tloll of STPs/CETPs

(iii) Fu'{,ctlonl'{,g status of S?PS/ETPs/CETPs
and solld uaste management and
processlng faclllties in the cdtchment
a.tea o.f the tdenttfled polluted rlaer
stretchi

(iv) Detalled gap analgsls t .r.t to'1J'r-tlJise
utater consumptlon tincludlng ground
urater consum?tloa), seutage genera|ion,
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u)

In order to assess ,he progress on implementation
of action plons already approued bA CPCB, a
format seeking status on implementotion of actton
plans for restoration of polluted riuer stretches
has been communicated to the Chief Secretaries of
concented States/ UTs and State Pollution Control
Boards/ Poltution Control Committees, uide CPCB
letter dated 26.9.2019. A copy of CPCB letter

existing Tnfrastructurc l^ the cdtchme,r.t
area and. the gap czclglsis;

(y) Iretalled gap ana.lgsis ut.r.t btdustrlo'l uater
corr"sumptlo'u, uo.steuater gencrotloq
exlstlng lnfro.stntcture for treatment ol
lndlastilol efflue^t (both captlue EtPs/CEfPs
and thelr perfortnance assessmctt), gap
anctysls;

(vi) QuantlJlcatlon alnd choro,ctcrisatlon of
rzua.ste (such as solld uastz, indu.sfral
hazardous uaste, bio-nedlcal utaste, D
Wq.stz/, STP sludge m,anagement, exlstlng
infra.structu/e and detalled gap c;nrlysls;

(vii) Latest uater qualtty of polluted duer, lts
trlbutaries, drains utith fTout details and
grou^d. wqteT qualltg ln the co,t h',,'.eri,,t ol
tr ollutzd duer;

(viii) Aspects such cs g"ound urater extro.ctlon,
ddopttng good lrdgation pra.ctlces,
protectlo^ and management ol Flood P,o,lrn
Zones (FPZ), rai/t utoter ho',.rtestlng, ground
uater charglng, mo'l'rtolnlng mlnlmum
enul,o 'mc^tol tlout ol fioer (bg houlng
utatershed molrrgemera.t prorislonsr,
plantotlon on both sldes o, the rlver,
setting up biodioersltg parks on flood.
ploins by remoulng en.cr.oo.ch.m.en't., prope"
inte"ceptio ond dk erslo'n of seuage
carrying d.roirl.s to Seutage Tleatment Plo.nt
(STP), upgradatlon o.f existing seutage
treotment plants lf not ln a position to
cotnplg utlth eflTucnt d.Tscharge nonns,
emphasls on utilizatlon of tred.ted sc.oage
so as to mlnimize e'.tro.ctio', of ground or
surfoce uo.ter be lncluded.,

(ix) Speedg, d.eflnlte or spec{7c timellaes for
executlon of .rctio'i plans and the estlmated
budget lncluding the m.orl.,ltorf;.g agetwg

(ix) Achleuable goals utith sltc,clflc timellnes lor
"estoratlon 

of uater quaUtg of po,Iuted
riuers.

(x) Organlsatlon.l,trise rrctlo plo'ns wlth
tlrn€llnes o,n,d the estl'm;ated budget fot
implc'menta,tio'l of actlon plans.

For?nat lot obtalnlr.g sta.tus on impletnentatlon of
Actlon pldrns for restoration of polluted Rluer
Stretches
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dated 26.O9.2O 1 9 along uith the format circulated
is annexed. at An^exute-Xl. As on 06.11.2019,
filled in formats haue been receiued Jrom 3
States/ Ws uiz Daman, Diu, Dodra & Nagar
Haueli, And.hra Pradesh and. Meghalaga.

State-ulse lderr,tlfled Pollutad Rluers and the Status oJ
Actlon Plans recelued bg CPTCB ln compllo.^ce to Honble
NGT Mers dated 2O,O9.2O7a, 79.72.2078 d^d
O4.O4.2O19 in OA No. 673 20 7A oa 07.7 7.207

Priority I
ldentified

Polluted River
strelches

Pnority
ldentitied

Polluted River
slrelchas

Priorv - lll to V
ldentitied

Polluted River
slr6lcl,es

Name of
the Stat6 /

UT

Total No.
of

ldentifrecl
Poluted

Nver
strcrches

(PRs)
No.

of P-l
PRS

Action
Plans

received
w.r.to
P-t

No. of
P-
PRS

Action
Plans

received
w.r.to
P-

No. of
P- lto

Action
Plans

received
w.r.to

P-lll lo V

Total
Action
Plans

Andhra
Pradesh 5 0 0 0 0 5 5 5

Assam 44 3 J 1 1 40 40 44
Bihar 6 0 0 0 0 6 6 6

Chhattisoarh 05 0 0 0 5
DD & DNH 1 1 1 0 0 0 0 1

Delhi 1 1 1 0 0 0 0 1

Goa 11 0 0 0 0 11 11 11

Gujant 5 5 1 1 14 14 20
Haryana 2 2 2 0 0 0 0 2

Himachal
Pradesh 7 1 1 1 1 5 5

7

J&K 9 0 0 1 1 I I 9
Jha*hand 7 0 0 0 0 7 7 7
Kamataka 0 0 0 o 17 17 17

Kerala 1 1 0 0 20 20
Madhya'
Pradesh 22 3 3 1 1 18 22

Maharashtra 53 9 o 6 6 38 JO 53
Manipur 9 0 0 1 1 I I

Meghalaya 7 2 2 0 0 5 5 7
Mizoram 9 0 0 0 0 9 9 9

Nagaland 6 1 1 0 0 5 5 6
OdBha 19 1 1 0 0 18 18 19

Puducherry 2 0 0 0 0 2 2 2
Punjab 4 2 2 0 0 2 2 4

Rajasthan 2 0 0 0 0 2 2
Sikkin 4 0 o 0 4 4 4

Tamil Nadu 6 4 4 0 0 2 2 6
Telangana** 8 1 1 2 2 5 I

Tripura 6 0 0 0 0 6 6 6
UP 4 4 0 0 I 8

Uttarakhand 9 3 3 1 1 5 9
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West Bengal 17 1 1 1 1 15

351 45 45 16 16 290 290 i51

Note:-
MP Stote ha,ue submitted onc cornbined o.ctlortr pla,^
for riuer Kolar & Riue" Ndllo.sot
Telangana Stote submltted on.e o.ctio'!. plan Io" riue"
LlanJeera & Rlver Nakkauagu

State-wise srafus of action plans recelved ancl the action plans approved by
CPCB Task Team w.r,to Priority I & Priority ll Polluted Rivers (as on
07.11.2019

NA'IE OF THE
gbrEln

Tohl
Ids.tlw
&,lhttfd
Rftpr
fusrr€s
PRs./H,,rtg-
I&PdnWE

Identifid
PS
Priori$n

Idenffd
PRS

Pdqi*r

No. of
tWqt
Plons
R@bd

Mot
Plans Nd
ApFqA

4 3 I 4 4
DAMAN, Dru AND
DADRA NAGAR
HAWLI

I I I 1

DEI.HI 1 1 o I I o
GUJARAT 6 5 1 6 6

}lARYANA 2 2 2 2
HIMACHAL
PRADESH 2 I 1 ) 2

JAMMU &
KASHMIR I o I 1 1

KERALA 1 1 1 1

MADHYA
PRADESH 4 3 1 4 4

MAHARASHTRA i5 9 6 I5
MANIPTJR I o 1 I 1

MEGHALAYA 2 2 o 2 2
NAGALAND I o 1 1

ODlSHA I 1 o l
PUNJAB 2 2 o 2 2
TAMIL NADU 4 4 o 4 4
TEIANGANA 3 I 2 3 3
UTTAR
PRADESH 4 4 o 4 4

UTTARAKHAND 4 3 I 4 4
WEST BENGAL 2 ) I 2 2

61TOTAL 45 16 61 o7 60

48

17
Grand Total

7tu1/tcdort
Plons

ASS,4rI4

o

o

o

1

I

------T_-----l
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STATE RIVER NAME Sfatus
Recommended subjected to conditions

BORSOLA Recommended subjected to conditions
S/LSAKO Recommended subjected to conditions
SORUSOLA Recommended subiected to conditions

DAMAN, DIU AND
DADRA NAGAR
HAVELI

DAMANGANGA Recommended subjected to conditions

DELHI YAMUNA Not Recommended

GUJARAT

AMLAKHADI Recommended subjected to conditions
BHADAR Recommended subiected to conditions
BHOGAVO Recom mended subiected to conditions
KHARI Recommended subiected to conditions
SABARMATI Recommended subjected to conditions
VISHWAMITRI Recommended subjected to conditions

HARYANA
GHAGGAR Recommended subjected to conditions
YAMUNA Recommended subiected to conditions

HIMACHAL PRADESH
SUKHANA Recommended subjected to cond itions

MARKANDA Recommended subjected to conditions
JAMMU & KASHMIR DEVIKA Recommended subjected to conditions
KERATA KARAMANA Recommended subjected to conditions

MADHYA PRADESH

CHAMBAL Recommended subjecled to conditions
KHAN Recommended subiected to conditions
KSHIPRA Recommended subiected to conditions
BETWA Recommended subjected to conditions

MAHARASHTRA GODAVARI Recommended subjecled to conditions
KALU Recommended subjected to conditions
KUNDALIKA Recommended subjected to conditions
MITHI Recommended subjected to conditions
MORNA Recom mended subiected to cond ition s
MULA Recommended subjected to conditions
MUTHA Recommended subjected to conditions
NI RA Recommended subjected to conditions
VEL Recommended subjected to conditions
BHIMA Recommended subjected to conditions
INDRAYANI Recommended subiected to conditions
MULA.MUTHA Recommended subiected to conditions
PAWANA Recommended subiected to conditions
WAINGANGA Recommended subiected to conditions
WARDHA Recommended subjected to conditions

MANIPUR NAMBUL Recommended subiected to cond itions
MEGHALAYA UMKHRAH Recommended subjected to conditions

UMSHYRPI Recommended subjected to conditions
NAGALAND DHANSIRI Reammended subjected to conditions
ODISHA GANGUA Recommended subiected to conditions
PUNJAB GHAGGAR Recommended subiected to condition s

SUTLEJ Recommended subjected to conditions
CAUVERY Recommended subiacted to conditions

49

Sfate-wise & River-wise recommendations of Task feam - Action Plans for
Restoration of tdentified Polluted River Stretches- as per Hon'ble NGT
orders dated 20.09.2018, 19.12.2018 & 08.04.2019 ( Sfatus as on 07.11.2019)

ASS4M
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SARAAANGA Recommended subjected to conditions
TAMIL NADU THIRUMANIMUTHAR Recommended subiected to conditions

YAS / SIA Recommended subjected to conditions
TELANGANA MUSI Recommended subjected to conditions

MANJEERA Recommended subjected to conditions
NAKKAVAGU Recommended subjected to conditions

UTTAR PRADESH HINDON Recommended subiected to conditions
KALINADI Recommended subiected to conditions
VARUNA Recommended subiected to conditions
YAMUNA Recommended subjected to conditions

UTTARAKHAND

BHELA Recommended subjected to conditions
DHELA Recomme nded subjected to conditions
SUSWA Recommended subiected to conditions
KICHHA Recommended subiected to conditions

WEST BENGAL
VINDHADHARI Recommended subjected to conditions
MAHANANDA Recommended subjected to conditions

CPCB htts reuieuted action plans u.r.t. Priorita I and PriofitA II
polluted rtuer stretches. So far, 60 .Ictlo,' plans out of 67
Ptlorltg I aLd Ptloritg II polluted 

"luer 
sttetches pertaT^lrtg to

18 Stctes & 7 AT haue been approued. bg CPCB Tosk Team ln
08 fa,sft Team mectlngs cond.ucted. tlll date. Action Plan of Riuer
Yamuna in Delhi Stretch is not approued by CPCB Task Team till
Date. Status along utth date of approual of Action plans for PrioritA

- I &II polluted riuer stretches is giuen in Tqble below.

With respect to PrioritV - nl b V polluted riuer stretches, action
plans for 282 out of 29O polluted riuer stretches haue been
submitted to CPCB. Kerala (O7) and Mad.hya Pradesh (O1) haue not

Tg'sk Teqm
Meetlrtg Date ol Mecting Actlon Pla'ns apptoved.

S7'ATE No of Actlon

UI 11 - 12.02.2019

GUJARAT 6

HARYANA 2
HIMACHAL PRADESH 2
KEKALA

MADHYA PRADESH 2
PUNJAB 2
TEI-ANGANA 3
WEST BENGAL 2

N

DD, DNH I
JAMMU & KASHMIR I
MADHYA PRADESH 2
MAHARASHTRA r5
ODISHA 1

24.04.2019 TAMIL NADU 4

VI 31 05.2019 UTTAR PRADESH
WI 16.O7.2019 UI:TARAKTTAND 4

VI 06.o9.2019

ASSAM .1

MANIPUR I
MEGHALAYA 2
NAGALAND 1

Total Actio Plq.ns Approtted

50
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submitted Action Plans under these priorities. State- uise stalus is
gtuen in Annexure L
A meettng is sched.uled. on 12.09.2019 in CPCB, tnuiting eleuen
SPCBs,/PCCs for presentation to reuieLu the RRC approved action
plans for polluted riuer stretches falling under PrioritA III to V
classes. Only Prioritg III to V polluted ri.uer stretches exist in these
States/ UTs.

stdte / Ur

tdentified

slfatches
(PRs)

htor y I ld.ntified
,dentlfred PolluEd

Ritea st ctchas

Ptiotitt - ItoV
ld.ntlfied Polluted Rivet

I PRS

Aa&n Hons

PRS
P-t I

0
o

5
5

Attion Plons

5

5

5

5
5 o 0 a

3 3 1 1 40 40

6 o o 0 0 6 6 6

Chhattisgarh 5 0 o o 0 5 5 5

DD & DNH T I I 0 0 o o 1

1 I 1 0 0 o

Goa 11 0 0 0 0 1t 11 11

Gujarat 20 5 5 1 I 14 20

2 2 2 0 0 o 0 2

1 1 1 I 5 5

i&K 9 0 o I l a 8

7 o o a 0

17 0 0 o o 17 17 17

21 1 a o 20 13 14

22 _l 3 1 1 18 17 21

53 9 9 6 6 38

I
3a

I
53

99 o 0 I 1

7 2 2 0 0 5 5

9 0 0 0 0 9 9 9

6 1 1 0 0 5 5 6

Odisha 19 1 1 0 o 18 1A 19

2 o 0 0 a 2 2 2
2

o
2 0 0 2 2

2 o 0 o 2 2 2

0 0 a o
66 4 a o 2 2

I I 1 2 2 5

6

8

5

6

a

8

6

1,
6 o 0 0 0

12 0 a

9 3 J 1 I 5 5 9

West Bengal 17 I 1 1 1 t5 .15 17

GrcndToaol 351 45 45 15 29A 282 34i

51
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x-\a\ ,CET xxx.

45. It is obserued that the report of the CPCB has focused
onlA on BOD and FC. It ha.s rnt taken other parametels for
analgsb snch as pH, COD, DO and other recalcitrant toxic
poUutants hoting tendencg of bio magnification. Further,
monitnring gaps in tEmls of number of stations haue to be
identified, upgraded and upscaled so to couet upstream and.
downstTeotn l,,cations of nwjor di-scharges tD the rfuer. In this
ui.eu of the tatte4 CKB mag also ascertain wlether there are
any other riuers faUittg in the category of poUuted iuer
stretches.

46. The report of CrcB shows the status of compliance. As
alreadg ,ated, t,,.,e octlon plans haue bcen prepaned utlth
respect ta 357 r ter str€tches bg the con,cc,.nad.
States/UTs utlth regcrd to category P-I & P-fi (the most
pollutcd riuet stretches), the actlo^ p,a s h,o;tc been dulg
recommended. bg CrcE utith certaln chdnges. The sald
actlon plans ate reported to be completc utith 

"cspect 
to

necessary componc'ats for riuer reJuuenatiort includlng
lde'ntflcc,tlo'tr of dru'lns, thel" lnterceptlon, settlng up o.f
sTP3,, utlltz,atiola o:f tr.ated. uat2r, ldent{Tcotion of flood
plain zoaes, m.aintalnlng e-.flout, eta. Lt the so'me be
executed. bg 37.03.2027 os qlready dlrcctcd. lllo cas€ ls
made out to extend. the la,td doum tlnellne
uncondltionallg. As nota'd. earller, slfltatloIr'. o,f utq.t r
pollutlon is grlm tn the country o,nd, there has been
deterlo"atlon lnsplte of the Water Act whtclfl was enacted,
uag back ln 7974 rlrh,.c,l. ua.s l'I,t,'aded to brlng about any
lnptrotelmelaL Thls T'rlbuna.l has rcpeatedlg put o.ll
awthorltles to notlce t^ the lbht of earller ord.ers o,f the
Eon'ble Suprcmc Court on the sublcct. Dlrectlons uere
also issued for btdgetary atpport as pdrt of the actlon
plans uhich has been d.ote ia indlcatlue tcnns. There can
be no pleo. of lo.ck of funds on lssue threatealng the
exlstence o:f huma,tr belags. We haae thus no optlon
except to be strlct about th.e timellnes alreadg lald d.oum.
We arc dlso of the vleut tho.t adherence to the tlnellnes
mu.st bc monitored bg the Chtet Secretarles of aU the
States/Ws and. should also be monltored. at Natloral
leuel bg the Secretzry, inistry of Jal Sho.lrtt urlth the
asslstance oJ NMCG a d CPICB, For thls ptlipose, a
meetlig dt centTdl leoel mlast be held uttth the Chlef
s,ecreta,fles of a'll the Sto'tesfi/fs o'tleast once in a month
(optlolr of video conlerenctng lactlltg ls open) to ta.ke
stock of the progress cnd to plo,n lurther dctloa- NfrCG
l.1,lll be the noddl dgencg for compllance and nag glte lts
quarterlg rel,ort to this Tfrbunal comrr?f,n'clng from
O7.O4.2O2O. The Ch'lef Secretarles may set up
oppropriotc ,nonltodng m,echanlsm qt State leoel
specwlng accounta.bllltg of nodal authorltles /tot belout
the secrctary leuel arad ens;trlng approprlqte aduerse
entrles irt the ACRS. onttorlng at Statc leuel must to,ke
place on fortnightlg basis and tecord oJ pr?gr-ess
malntalned. The Chtef Secretarles may ,l'auc an
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CPCB mag ofter scruting finalbe the oction plans relating
to P-m and P-IV also as has been done for PJ and P-II on or
before 31.O3.2O2O. T his Luill not be a ground to delay the
execution of the acfi,n pla ns prepared bV ttle States which mag
stant forthu.rith, if not alreadg started.

10. In the last order dated 21.9.2O2O, it was observed and directed as

follows:-

I.Oriqitrn, Apellcat on No. 673/2078

12. As noted earlier, the issue for ansideration in thb matter
is rejuuenation of 351 polhtted. riuer sttetches cal8ing threat to
public health and th.e enuironment. The Tibunol has
ansidered the matter on seueral oc:casions suo modl as uell os
on directions of the Honbb Supreme Coutt ulith regard to
certain polluted iuer stretches, lncludlng Go'nga o,'nd
yg;,mra'I,a. It is not necessarg to rekr to all such orders. We may
onlg refer b the directiors issued on O6.12.2O19 and
29.06.2O2O which are a.s follouLs.

13. Directiors in order dated 06.72.2O79:

.XII. Directions:

47. We nout sum up our directions as foUotus:

7000,6 tre(t'tmea't ol seutage ma,g bc ensured a.s dlrected
bg thls 'I}|,buna'l vlde order datad 2a.Oa.2O79 ln O.A.
No. 593/20 U W 31.O3.2O2O o'tleast to the extent of
in-situ rerncdlation and beforc the sald date,
com'me',.,ce,trn,en't of setttttg up ol STP9 a'rd the uo"k of
connectlng .rll the dtrlns and. otlnc" sources o,f
generatlon of seunge to the STPs must be ensured. lf
thls ts noc done, the local bodles and the coacemed
departmetnts of tll,e Statcs/llTs rulll be liable to pag
compens.rtlon as alrea,dg dlrected alde orde" ddted

53

accotar[table person otta'ched ,n hls olJlce for thls
purPose. Monthlg progress report nag be lunllshed to
Secretary, ,,ln'lstry ol Jdl Sho,ktt utlth a copg to CrcB.
stepsror l'a slcu re7,,,edlatTon as an l,^tetlt'^ r',,eq,:ruva tI,.q:g
be ensured. a.s dlrectcd. above as per laid douta tlmellnc.
Ang delault must be uisitcd utlth scrlous consequences at
eoery leoel, lncluding lnltldtlo^ ol prosecutlon,
dtsciplinary o'ctlo'n and cntrles l^ ACRS of the en"in,g
ollicers, es alreody men'tloned, procedures lor
DPRs/tzndet process needs to bc shortened arnd lf found
ulcble buslness model developed at centra/stdte leuel.
lVhereaer utork is aumtded to ang cont'-d.ctor,
perlorrnance gudtontee must bc taken ln aboue tcrtns.

Reuleut ol proceedlngs before the THbuaal
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22,Oa.2O79 Ut thc c.a.se ol rluer Go.nga l.e. Rs. 5 lckhs
pet month per drain" for default in ln-sltu remedlatlon
and 8s. 5 l.r'khs per S?P lor delault ln comrn-encem,en,t
of settlng up of t,{,e STP.

ii. Timellne lor completlng all steps of actloa plans
i'I,cludlng conqrletlon ol setttng uI, S?Ps o,n;d thelr
cotnmlsslonlng tlll 31.O3,2O2 7 ln tenns of ord.er datzd
O8.O4.2O79 ln the present case uill rem;airn as alreadg
directed.. In default, compenso.tion uill be llable to be
pc'ld at the scale lrrld doum ln the order of thls
Tfrbunal ddted 22.08.2079 ln the case of rluer Ga ga
t.e. Rs. IO lakhs per mo th pet STP.

LLL. We further direct that an irLstitutional lr.echo,nisrr" be evolued
for ensuing ampliance of aboue dtectbns. For this
purpose, monitorbry may be done bg the Chief Secretaies of
all the States/ Ws at State leuel and at National leuel by the
Secretary, Mtnistry of Jal Shakti utith the assistance of
NMCG ond CPCB.

io. For aboue puryose, a mcetlng at ccn.tra.l letcl ,tlust be
,Eld urtth the Chlef Secretarles of all the Statzs/Ws
atleast on e in o 

'mo'r'th 
(optlon of video coalerenclng

facl&ty ls opcn) to ta,ka stock of the progress and. to
planfurther actton. N C:G wlll be the nodal agency lor
compllance uho nog take asslstance of CrcB dnd
mog glae lts quo"tcrlg rcport to Chls Trlbunal
cornmenahtg O 7. (M. 2 O2O.

The Chief Secretnrbs ma! set up appropriate monitoing
mechanism at State leuel specifyirq arcountabilitg of nodaj
authoities not belou the Secretary leuel and ensuring
appropriate aduerse enties in the ACRS of erring oficers.
Monitaring at State Leuel mu.st take place onfortnightly basrc
and remrd of progress maintained.. The Chbf Secretaries
may haue an accountable person attached in his oJfice for
this purpose.

uL.

utl.

uttt.

Monthly progress report mag be furnished by the
States/ Ws to Secretary, Ministrg of JaJ Shakti utith a copy
to CrcB- Ang default must be uisited uith serious
consequences dt euery leuel" including initiation of
prosecution, disciplinary action and entries in ACRs of the
erring olficers.

As a.lteadg tnentloned, procedures fot DPRs/tender
pnocess needs to be shortz'ted. and if found utable
buslrEss 

',^odel 
deaelope.d at ce'n,tro,Vstate letEl.

Whereoer uork is au,arded to ang contracio",
petfonnance guarantie tnust be to,ken in a.bow tzrtns.

CrcB maA frnalize its re@mmendations for action plans
relattng to P-III and P-N as has been d.one for P-I and P-II on
or before 31.O3.2020. This will not be a ground to delag the

LX.
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xL.

xtL.

executbn of the action plans prepared bA the States LDhich
maA start fotthwith, if not alreadA storted.

The action plon prepared bg the Delhi Gouernment which i.s

to be approued bg the CPCB hos to follou the actior.
pol'I,ts dellneated ln the order of thls Tfrbwnal dated
71.O9.2O19 ln O.A. No. 06/2072.

Since the report of the CPCB hos focased onlg on BOD and
FC tuilhout other parameters for a,no,lysis such a.s pH, COD,
DO and other recalcitrant taxb pollutants hauing tendency
of bio magniftation, a suroeg may n,oto be conducted
utlth tele"ence to a'll tha sail/, po;"o;mcters bA inuolutng
the SPCB/ PCCs within three months. Monitoing gaps be
identifred and upgraded so to couer upstream and
dotDnstream Locations of major dbcharges to the iuer.
CPCB mag frle a report on the subject before the nert date
bg e-mail at j!s!bisLg@9L&.

Riuers uhich haue been identifted as clean may be
naintained. "

(emphasts suppltedl

14. Directions in order d.ated 29.06.2020:

<XII. Di"ectlons:
45. We leiterate our directions in order dated 6.12.2O19 in
the present matter, reproduced in Para 38 aboue, read wlth
those in order dated 21.5.2020 in oA 873/2017 and direct
CPCB and Secretary, Jqt Shakti ta {urther monitor steps for
enforcement of law meaningfullg in accordance with the
directions of the Hon'ble Supreme Court and thb Tibunal. The
monitorlng is expected utith reference to e',.surln,g that
no pollutlon ls discharged tn uateT bodles and ang
alolatlon bg local bodles or prit atc persons ore dealt ulth
as per tnarndate of laut as lald doum ln otders of the
I,on'ble Suprem, Couit a,,-d. this fHbuncl r1Jlthowt ang
deniation from timelines. The higher authorities m;ust
record fa,llures in ACRs as a'l,,eady dlrected and recouer
compensatlon as per lald dourn scdle. hrery State/W in
the tirst lnstdnce must ensure t,n,o.t ot least one polluted.
rloer stretch in each category is restored so as to meet
a.ll t tdter qualltg sto,ndo,rds upto bathtng leeeL Thls mag
seru,e as a m,odel Io" restorlng the .ema'l't:l^g stretches."

Reaieut of Compliance Status Reports
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CrcB Report datcd 75.O9.2O2O

15. Report of the CKB filed on 15.O9.2O20 in pursuance of
order doted. 29.O6.2020 in O.A. 673/ 2018 mentions the sta.a/s
of approual of action plans in a tabular form in Annexure 2
uthich is summed up as follows-
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> All61 action plans pertaintq to Prioiu I and Prioitg II polluted
iuer stretches submitted bA 18 Sto,tf,s & 2 Ws haue been
approued along with conditinns bg CPCB Task Team

> Out of 1 15 Action plan* pertaining to P-Ill and P-N polluted riuer
stretches receiued from 24 States & I W 108 action plans
pertaining to 22 States and I W haue been approued along
ruith the corulition-s.

I Total 169 action plans submitted bA 24 States & 3 Ws haue

been apprcved by CPCB Task Team."

Annexure-2 is reprodrned beloui

*Sttte-ulse ldeatified Polluted R&ters and. the Status of
Action Planns dpproaed W CPCB ln cotnpllance to Honble
.IVGT Orders datzd 2O.O9.2O78, 19.72.2OIA,
Oa.O4.2O19, 6.12.2079 & 29.6.2020 ln OA No. 673 of
2O7a (as on 7O.O9.2O2O)

Srat In

Id. aAbd

(Pns,

PalorLyl&EPXA Prlotifu m PRA HorLy !Y PRS
PRS'

CPCB Tcrk

I

cFca

Horltr
,a N

5 o o 2 3 2

3 , 3 3 33 7'
6 o o 1 1 5 7

5 o o o I o
DD & DNE I I o o 1

Delhl 7 I o o 7

,1 o o 1 7 2 2 a 3
20 5 I 2 2 6 6 6 14
2 2 o o 2

I I 1 1 3

J&X 9 o I 2 2 2 2 5
7 o o 3.. o o

17 o o 7 7 5 11
21 I o 5 5 I5 6

22 3 I I I 3 14 a

53 9 6 14 to to 14 39
9 o I a I
7 2 o 3 3 2 5
9 o o 1 1 3 3 5
6 I o 1 1 2 2

19 , o 3 3 2 2 t3 6
2 o o 1 , , 1

2 o I I I 3
2 o o 7 1 .l 1

o o o
6 o 1 I 1

a I 2 2 2 2 1

a
512 o 1 , 2 2

9 3 1 1 I 4 o 9
17 I 1 a 9

35t 45 16 43 43 72 65 ,75 169
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*Action pLans pertaining to Prioitg V does not need. opproual
by CPCB.
" Action plans under consideration, upon receipt of RRC
approued reuised. action plans from the respectiue State."

16. The report further mentixrs that certnin States sought
omr:ssion of pouuted rfuer stretches ftom the list. In response,
CPCB prepared a criteria that a stretch can be deLeted from the
list of polluted riter stretches if uater qualitg complies uith the
citeria for tun gears. Tle report also mentions that tt temls of
order d.ated. 06.12.2019, Central Monitoring Committee (CMC)
has been constiEthd under the Chainnanship of Secretary,
MaJS to revieu the stodts of amplianrce of implementation oJ
a.ction plans uith the Chief Secretories of all States/ Ws, u.rith
the assistc,nce of the CPCB and tlle NMCG.

CMC Report d.atzd. 75.O9.2O2O

* Extsting s'e',/,,.a,g e llf"astructure

ln respect of the existing seuage infrastructure, 53,396 MLD
of sewage (ftom urban settlemenLs) is geterated ln 37
Statcs/ Ws and 29,556 MLD c(Ipo.clU o.f SIPs exlsts
(1212 nos,) uthlch o.pproxlrrr,',tes to about 55"k of seuage
ge,netatlon. Agalnst the exlstt tg capaclU, only 620/o of
the cap.Iclq ls belng utlllzed for treatmen't o,f m;un;lclpa'l
seutage (except for Andhra Prad.esh, Tipura and West Bengal
who haue not reported the figures of utilbation of existing
capacitg). Rest o.f the exkttng capo.citg remai'Is
unutlllzed. becouse of uo,dous reasons, lacludlag lack of
auallabllltg ol conuegance o.f seutage to treatmeit
pla'nts, tech^ology lssues requtrtng upg'.ado'tlo^ o.f
plants, or dgsfunctlorno'lltg o uarlous counts. ?hls
leaaes a. gap of 24,744 MI-D ln treattnernt capacitg Ior
uthlch States are reguladg being asked to prouide thelr
l^puts urlth regards to t'I,elr pla,ns to flll the gap
lncludlng tho't lor financing the creatlon of
l^frastructure. It is also important that operational STP9
remain compliant to the STP outlet standards as per
enuironmentql nonns. The data obtained from the States of
Chhattisgarh, Daman, Diu and Dadra Nagar Haueli, Gujarat,
Manipur, Odisha, Sikkim, Tripura" Uttarakhand and Uttar
Pradesh shotDs that out o.f total 235 ol,€'.atlon,al STPS ln
these states, 752 STPS are compllant to t,'le outlet
stand(I'td.s a''n,d a. lo,"ge ,nu,rnbe,- of STPs remoin 

^on-co'mplld'trt to the cn'ulrortr'?ze'I,tal norms. Other States haue

fatled to report compliance of exi-stirry STPs to STP outlet
standards. The States haue assured that the same uill be
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17. Compliarrce status has been mentioned in the CMC report
as follows:
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proui.d.ed to CMC. The details of seu-tage generation, existing
setDage treatment capacitg, its utilization and gap thereof is
presented in Tablc- 7 .

No. Stote
Seuage

Ck^er@tlo^
li^ LILD)

Dxlstlng STP
(capaclty l^ lt LD

a d No.t

Copa,citg
Uttlizdtlo
(I^ LD)

Gap ln
Tredt nent at
prea.^t ( t^

M.I')

1 A^dhrd Pradesh 1344 515.45 864.55

Assdm 703 0 0 703

Bihar 651.5 aO (2 SfPs) 22 (ss%) 6t 1.5

4 chhattisgarh 600 73.1 (3 STPS) 6 (8.2%)

5

Itarndn, Dlu A^d
Irad,ra Nagar
Ea.,€li

20.5 17.21 (2 STPS) s.2 (3O%) 3.29

6 Delhi 2714 (35 STPS) 2455 (9Oo/") 559

7 Goa 165 78.35 (9 SIPS) 46.6 (sgvo) 86.65

a Gujorat 3765 i378 (70 STPS) 2812 (83vo) 387

9 Horyc c 1454 1767 1466 (82%)

10
Himo.chql
Prdd.esh

102.8 86.9 ss.1 (6s%) 15.9

11
Ja7trrn.u &
Ro..shmir

970 t26.8O (11 STPS) 8O.7O (63vd a43.2

12 Jhark,tra,[d 700 131 ( 19 STPS) 75 (s7%) 569

I3 Ndtnatd.ka 2561 (142 STPS) 17O4 (66vd 795.5

t4 Kerala 3759.28 ,24- 135 (1 1 STPS) 81.325 (65%) 3634.935

I5 Madhgd.
Ptadeah 21a3.65 690.76 (25 STPS) 524.24 (75%) 1492.89

16 Mahara.shtra 9757 7746 (137 STPS) 40 t s {51o/o) 201 1

17 Manipur 114.O54 27 (t STP) 8 (29%) 87.05

IA Meghalaga 87.9l 0 0 87.91

19 )lllzoram ao 10 ( I STP) o 70

20 No,gdld.nd 44.3 2s.4 (1 sfP) 0 14.9

Odi"sha 439.49 91 f5 STPS/ 70 (760,6) 348.49

Pud.ucherry 84 56 so (s2%) 28
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To.ble-7: Detatls oI Extstlng Seuage Infrastructure ln
the 37 sto'tes/Ws

526.9

3356.5
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23 2111 1621.5 (115 STP9) 456

24 Ro'Ja,stho'^ 966 (68 STPS) 43o/o 746

25 Sikrci'n 47.68 19.02 (6 STPS) 17 (8 ) 28

26 Td.fiil Nad.u U44.42 (56 STPS) 798.34 (ss%) 586.435

Tela go.^q. 2453 920.1 81O (88%) 1s32.9

28 Tfi.puta 175 8 (1 STP) 167

29 Uttarakha d 329.33 355.13 (61 STPS) 2O3.9 (s7%)

io Uttdr Plddesh 5500 3365.88

/, 05 SrPs/
2s66.ss (76%)

3I
West Bengdl
(os per CPCE
Repott 20lA)

5303 557.64 (43 SIPS) 4745.36

53,396.449 24,144-47

59

PunJab 80%

2070.85s

2134.11

Total 29,556.795

In particular, poo" crrpa.cltg utlllza.tlon of Ro,iosthan
(43o/o), Mantpur (29/"), Dam,an Dlu & Dadra Nagar Haueli
(300/6), Chh,o'tttsgarh (8%), Ma,h(rr(Ishtra (51o/o),

Puducherry (53%o), Tamil No,du t53%Q needs consld.eratlon
a,,,d atte^tlon for uthich Chlef Secretaries of th.e
concerned. St(rtes hdue bee/t oppri.sed th"ough D.O.
lette"s f"om Secretairy, Depa;rtm.e'nt o:f Watot Resources,
Rluef Deoelopm,ent & Ganga Rejuvenatlon. The Statrs of
Assam (I,nd eghalayo do 'r,ot ha,ue any extsttng
treotr'I,e'I,t capaclty t,hl,€ ftipura & Mo'lipur has onlg
o^e STP eoch. The compliance of existlng SIPs ln
Telangalarr (88%), Aadhga Pradesh (75U, Delhi (gOU,
GuJarat (a3n, Haryana (82%o), Odtsha 176"k), PunJab
(8O",6), Sikktm (Ego/o), W (760/0), reranains good.. This needs
to be tnai,n'talned o'n,d. continuouslg lmprooed. Utlllzatlo^
h(rs '[,ot bee^ 

"eported. 
bg Andhra Pradesh, West Bengal,

Tfrpuro. for uhicln these Sta.tes haue been reninded.

Jtfost o, states do 
'n,ot 

ho,e on'll,,c sgst€'m of tnoa;itoring
the functiontng oj'S?Ps, both in Tcspect ol quantitg ol
seuage belng treated artd uthether the treatment
conform,s to the erluiron ,,.e,toI I?,orans lor STP outlet
st(,,, dards. Dlrections ore requlrcd to bc gluen to St.ltes
to not o'trlg ensure thot created capacltg ts optimallg
utlllzed by carrylng out condition assessment o, etlstlng
STPS/ seutage lnfrastructure ln a ftxed ti,f{.e frdme, so,g
a'nother 3 

'mo','.ths, 
but a,lso putting ln pla ns to uwrade

STPs requlrlag upgradation so as to md.ke them
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funct{,onol. Ia addition, it ls o.lso equo,llg ,',trlrort,,n't tha,t
states must dernlop a mdent technologg bo.sed. onlhte
monltor{lng systera, prelerablg IoT enabled platfonn for
monltorlng thc p"rfotandncc of seuage lfttrastru,ctu;re,
utlth flexlblli$ of iategrating S?Ps under
lnl4tlementlrtlo and plannirng allke and. uthlch are llkely
to be commlssloned ln fthre. Such a system will enabte
that health of seu.tage treatment facilitg i-s reo.dily auaiLable,
uith minimum human interference in regard to data tnJlotDs

tnto the sustem, at appropriate leuels in the Aouernment and
State and Central regulators. An IoT enabled platform shall
al-so be futuri.stic and uifl haue common architecture, thus
facilitating, horizontal integration of large number of STP plants
(both existing and likely to come up in future) and unifurm
platfonn adaptable for all Stotes and also at Natinnal buel.

So ;far as monitoing of u.tater qualifu of iuers bg CPCB is
concemed, CPCB must contitue to monltor o'll the
para',ntreters prescribed un,de'. .Prima'ry Watet Quolity
Criterla for Ba'thi'I,g Water" notified under En.ul"on,ment
(P"otectlon) Rules, 7986 (1.e. pH, ItO, BOD, Fa,ecol
Col{orrn and. Fo'eca.l Streptococcl) as utell as CoD (rnd
othet recalclt"ant toxlc pollutants h.rul'{.g tende^cg fo"
blo-'magnlfication as prescribed under .Guidellnes on
Wdter Quddtg ,,onltorlng -2077' is,sued bg LIoEF&CC.
The monitortng uiLl ensure that enuironmental standards are
obserued in respect of iuers ond other u.)ater bodies.'

18. The report giues State-uise details of the projects which
are ongoing, under tendering, auaiting san tion an.d" uhere
DPRS are get to be prepared. Fwrther mention hns been made
of the status of bio-rem.edintion projects as follolus:

"The stad/s of in situ bioremedintion/ phgto remediatton in
PolLuted Rtuer Stetches being underta.ken bU the State uas
monitored. Most of the States haue reported thnt theA do 

^othantc tec,[nlcal et p€,rtlse as t,,cll a.s cotry,€tcncg to take
up ltr-sltrt bio-retnedldtton/ phgto-remedlatlon mf,a5uneg.
Futther, it has been reported that due to lack of auailabiliv of
uendors, appropriate agenci.es uith prouen capabilitg to
implement such u.torks ond non-auailabilitg of stendard rates,
the progress tn this acttuitA has been sloru. Accordlnglg,
Andhra Pradesh, Assann, Gujarat, Kero,la, Madhya
Pradeslu Manlpur, eghalaga, Nagoland, Odtsho,,
Rola.sihaln, Sllcktra, Tam;il Nadu" Tripura a?e get to ta'ke
up ang such measures on the dr?ins ln the polluted dve"
stretches. Other States haue tnken up measures on pilot basis
ontg uhbh theA propose to eualuate based on the results
obtained before works in other reach.es are taken. Uttar

60

429



Pradesh, West Bengal haue reported. that urfrks haue been
taken up in 42 drains and 10 drains respectiuelg in their Stote.

Further, Hon'ble NG'I's uid.e its order dated O5.3.2O2O (hearing
on 18.2.2O2O) in the matter OA No. 06 of 2O12 Manaj Mishra
& ors tuhile cnrsideing the report of Yamuna Monitoing
Committee on "Approach to in-situ bio- remediation/ phgto-
remediotion of seuage in drains of Delht', has obserued and
directed that CPCB report on "Altemate techralogi.es for
monagement of WW drahs" be reui.sed arld circul-ated to
MoUD, MolS, NMCG and" GouL of DeW W, Haryana Jor
formulation of PolicE for alternate technologi.es for uaste Luater
d.rain manogement. The same has alrea.dg been informed to
the States for their guidance to enable them to take deci,sbns
in implementation-

State wise status of bio-rem.ediation/ phgto-remediation
project-s is giuen below.

19. The st(j'a/s of Indrstrial Pollution Management has been
mentione d as follo tu s : -

a. Industri.tl Pollution Ma;n,a,ger,^ent ir thc State/ Lfls:

'So far as m.eosures for abotement of industrial pollution are
concerned, the State-uise details about number of uater
polluting industries, industries houittg ETPs, quarttitA of
effluent discharge, treatm.ent capacitg of ETPs and number of
ETPs and CTPs is giuen in Tdblc-7. It cdn be seen from the
infomation proui.ded bg the States that only Delhi, Dadra and
Nagar Haueli and Kerala haue ail the industries uith
functional ETPS. In respect of Andhra Prad.esh, KeraLa, BihaL
Jharkhand and. Assam" data submitted. bV States ha,s been
obserued to be tnconststent and n.eeds to be further clorified. bg
the Stotes.

All the industries located in catLtlment of Polluted Riuer
Stretrh.es in State of Gujarat, Delhi, Odisha" Maharashtra,
Sikkia Meghalaga. Jharkhand and Bihar haue been prouided
with functional ETPs. The amplia ne status of these ETPs i.s

bettg revietued and will be tnken up in subsequent meetings
of CMC."

20. Finally State specific issues haue been mentioned. The
report a,lso giues the stz,hts of Solid Waste Manogement,
Ground Water Aqmentation Afforestatbn, Ftoodplain and E-
flou Management and Scruting of Action Plans for P-II anl P
N.

Observations and recomrnendations in the CMC
report:
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21. The obseruatiors and. recomm.end.ations in the report are
as follou.ts:

"States are regularlg submittin4 Monthlq Progress Reporrs, tlr
the requisite formots, bg the stipulated dates. Hou)euer,
qualltg oJ ln,fonnatlon ptonid,ed ln IPR tn rcs1lect of a
leut Stz.tcs ls uanthtg and necds to be trn?rou€d. As MPRS

are one of an important docam.ent uhich prouides requisite
sta'ats in respect of uarious actiuiti.es being undertaken as Wr
approued Actbn Plans, the qualitg of infoznation is important

for meetings oJCMC andfurther reporting to Hon"ble NGT. MPR
before befug submitted should therefore, n.ecessarilg be
studbd bg senior olficers rn ,Stat€s and so certified.

. Most of States haue informed that the progress oJ
ongoing uorks has been seuerely affected due tD COVID-L9
pandemic uhich has tmpacted issues related to mobilization
of skilled ond wtskilted m@npower a.s utell as supptg of
materiak besides site uorks. Site uorks often reportedlA get
affected due to lockdou.tn kind of situations uheneuer the
same is under enforcement. The project completion timelines,
therefore, are getting impacted due to these factors also.

. Stares haue failed to report specifi. reasons for delag in
grounding tlze plojects as ueV identificotion of oJJicials
responsible for the delags. The necessory reporting from the
Srares rb being taken up and will be folloued up in fuhre
reuiew meetings.

. Stares haue reported. about fnancing difiaities being
faced bg them on account of resource crunch due to COVID- 19
siturrtiotL States, reportedlA are trging to arrarrye funding for
pr rifu projects and tuil be apprising the sta,tus in subsequent
meetings of the CMC. The process of sanctioning of projects,
betng dependent on fundtry, is getting affected due to
pandemic situation.

. Conslderlng Jlnarcldl llmltttions, Statcs/ UTs mog
take up STP ptolects ott Hgbrld Arr:n;uaU LIodGl, uthlch, as
a Duslaess node\ enables the Uiban Local Body/ State
Gouerntnernt to lund the deuclopment and oE ela'tlon o.f
seurqge treaiment lnfrastflLcture to,r;lng lnto dccount t,,.e
fudtre tlout of retenue. It will help WBs tD tap the extemal
market funding for deuelopment & operation of seuoge
infrastructure, apart from qualttg treahnent serubes. NMCG
has prepared model tender documents for deuetopmeft of STPS

through HAM and recentlg these d.ocuments haue also been
approued by NITI Aagog.
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. O,[e Cttgr O,,,c OlArator concepts olJer lntegrating
the rehabllttztlo,t and Opera,tion & dlnte ance o.f the
exlstlng t"edtm,en't la,f.a.struchlJ.1s along uttth
dctalopme t & operation of 

^eu, 
STPs. This conrept can be

integrated uith HAM model, a-s is being d.one in manA projects
under Namami Gange.

o Aouemment of Indio has. also introduced No'tlon,l
Daccal Sludge A Septagc onagernz t ("SS l Poltcg ln
2077 to emphasle tltc lrryrortolnac of tro,o:Ctng thc Iaccdl
sludge lrom o -sltc s(r,a;ltatlon sgstem. Some State
Gouernments haue o'lso rlssued State leuel FSSM policies/
guid"elines. Nearlg 25 Faecal Sludge Treatment Plo,nts (FgTPs)
are operational and another 4OO are in the oJfing in the
counbV. Other States must con-sider adopting State leuel FSSM
polbies/ guidelines Jor regulating the handlitrg, treatment and
disposat of faecal sludge.

. Mang of the Stotes/ Ws haue also been looking for
a.lterrlq.tiues begond. conuentional STPs for treatment the
seuage/ faecal sludge. States mag crjnsi.der implementation
of FSTPs and/ or co-treatment offaecal sludge in existing STPs,
or mag judiciDu-stg odopt ony other altemate treatrnent
technolagg, in toutns uhereuer feasible.

. Mang States/ Ws ale constnrctirlg or haue proposed to
deuelop STPs in Polluted Riuer Stretches uith capacitg tess
than 2 MLD. Srates, in stEh situatians, maA consi.der to adopt
instqllation of deccn,tra'llzcd lrnodulqr STPs; uthlch ofJer
a.dudnttrges ln lorm of lesser tbne lauolaed tn
corazrlsslonlng of sgstems, less land lootprlnts, easg
operatlotts; ,,t.stca.d. of conoentlonal centrallzed. STPs
based on tzchtto-com;merclal conslderatlons. This ruill also
enable them to complA to NGT stipulated timelines.
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. Srates haue created assets for treatment of seuoge and
capacifu of STPs * cnedted. b ttot bebq optbnallg utilised
due to nung neasons, itrr,lrtdlllg lack of c;oc, abllttg of
conaey(Ince of *unge to 

''ea'f,nent 
pla;nts, techrlologg

issues rcqutrtng ultgtzdo,tlon of plants, or
dgslutrcdonalltg etc. A large rumber of STPs remain rton-
compliant to STPs outlet norms. States must ensure optimum
utilization of the existitrg treatment infrastructure and aLso

ensure ampliance of the plants with regard to the enuironment
norms. For thb purpose, Sta,tes mag carry condition
ossessment sfudies of existing STPs/ sewage infrastnrchtre irt
o ftxed time frame, sag arcther 3 months so as to identifg the
reasons of sub-optimum utilization and dgsfunctbnnlitg of
errrsting STPs. This tDill help them in finalizing plans to upgrade
STPs requiring upgradation so os to make them functional.
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. Sfates do not haue an online monitorirtg svstem in place
to nanitor (both quantitg and qualitg of treated water) the
healrh of existing seruerage infra-stntcture. States must
ansider kt deuelop an onlite monitoring sAstem, preferablg IoT
enabled platform lor monitortng the perfoman e of seuage
infrastructure, uith fienb itg of htegrating STP9 under
impLementation and planning alike and uhich are lkelg to be
ammissioned in future. Such a system uill enable that heolth
of seuage treatmentfacilitg is readilg auailable, usith minimum
humon i erference in regard to data inflotus i,.to the sAstem,
at appropriate leuels in the Gouentment and. State and Central
regulators. An IoT enabled platform shall also be futuristic and
utill haue comran architecture, thus facilitating, horizontnL
integration of Large number of STP plants (both existing ond
likelg to ame up in future) and uniform platform adnptnble for
aU States and ajso at National leueL

. 53 proiects uith capacitg of about a67.46 IJ, in
Polluted RiDer Stretches are expected to be @mpleted bg
December 2O20. The corrcented Sfates mus, ensure that
monthly monitorirq and regular uatch on the progress of these
projects is to be maintained, so that the completion timelines
are strbtlg amplied and projects ommissioned in time.

. State of Maharashtro" Telongana & Gujarat haue to
ensure that decbbn on tenders alreadg called bg State are

finalized and. the pendirq land aquisition issues for mong
STPs are sorted. out urgentlv.D

Consld.eratlon oI Citrf,C o,fld OC ,eports
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c 47 proiects are likely ta be completed duing time
uindow of January 2021-March 2021. Progress of these
projects b also required to be continuouslg monitored at State
leuel so that lag, if any, in adhering to the timelines is auoid.ed.

23. Ihe CMC report states that it addressed communication
to all tlw Chief Secretari.es and. explained Hgbrid AnnuitA Model
(EAM) based PPP projects, One CitU OrLe Operator (OCAO)
concep, as implemented for seuerage interuention projects
under Namami Gange programme as u,ell as Fqecal Sludge and.
Septage Management (I.SSA) concept. The business model for
Liquid. waste monagement has in-built mitigation mechanism
against time & cost ouerrun, improper desig4 sub-optimal
operation and. failure to meet the performanrce stand.ards. As a
business model, HAM enables the Urban lncal Body/ State
Gouenunent to fund the d.euelopment and operation of seuage
treatment infra.structure taking into account the future flotu oJ
reuenue. States uere also facilitated by holding a Webitar on
"Mainstreaming Faecal Sludge & Septage Management in
Ganga Basin", whbh uas attended bA oflcials from dmost aU
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the States. The Webinar also includ.ed o session on experience
of Odbha which ho.s taken up FSSM ertensiuelg, besides
initiatiues taken bA NMCG in these directions. States L.Dere
urged to consi.der the implementation o/ FSTPs and/ or co-
treadnent of fa.ecal sludge in exisfrng STPS, in all touns
uhereuer feasible, so that dumping of the faecal sludge in
u.)ater bodies/ Land and. therebg polluting them, can be avoided.
The States/ UT Admini.strations uere specifi.allg requested to
ensure that dt lea.st onc pollut2d rhar st,.etch ln eo'ch
catAgory ls restored to mcet a,ll urdtcr qu.rlltg stan,dards
up to b(r,tht,tg let/€l as ordered" bg thi.s Tibunal. This mag
serue as a "model" uith a uieu to replk:ate the efforts for
restoing the remaintng stretches. States ha;ue falled to
,Elrorc rca.sona tor d,elag tn gtoundt tg thc ptaJccts as urll
ldentlflcatlon of offlctok reqronslble lor the dclags. The
necessary reporting from the States is beirq taken up and utll
be followed up in future reviera meetings.

Going Foratard

24. We hante dulg considered the CPCB, CfrIC and OC
reports q.s oboue and noted the gsps and
recommend,atlons. We accept the recomr,trendatlorts ol
the Contnittees alreadg quotzd. abooe that the St@tes
should turnish qua.litg lnformatlo'r a:,{,d complg utith the
directions of thls Mbundl in tenns of otders dated
06.72.2079 (!nd 29.O5.2O2O. The ulolatlon of mo.ndo,te of
TOOo/" treatment of aeuage mag be lisited utlth the
cssessmerrt and 

"ecouery 
o.f co,rpe,tso,tlo,l and t)lolation

of tinlellnes for setting up of pollutlon control deulces
mag .raso be llketl,ise strictlg enlorced urlth the
colmpensatlo^ regltne lt place. There ls also need for
fu$g utiltzirtg o,nd olgmentlng the exlstlng
infrastnrcture as alreadg noted aboee.

25. The States@Ts tnag conslder uslng IIAII as a
business model as utell as ACOP concept" fSSl[ Potlcg,
rrltcrtnatloe models for treo'tment ol seuage/fdecal
sludge, decentrallzed STPs and also strengthen the
onllne monltoring systc',,.- We are o'lso of the ulew tll,at
flood plaln zones of all the rluers need to be mapped dnd
d.ermarca.te'd and en.croachmen'ts remoued therefrom. The
some be utlllzed for plan'tztlon, creation of bio-dloersltg
porks and. conetnlcted. 

'1Jetl(r'1,d.a 
o" ocher 

"ecreo,cion,qlpurposes, conslstent utlth the envlronmerttq.l corn,cerrt. We
agree ulth tlne OC tho:t rioer slde tn.lnlng needs to be
regulated. fo reduce the tim.ellrles for setting up of STPs,
nang States/UTs are consumlng tlme in preporing DPRs
uhereas model DPRS co:'l be prepdred and used for
shorte irtg the tlnellnes. Slmlloflg, SOPs need to be
p"epared tor the tlmeline to be ta,ke'a ln settlng up ot
sTPs as utell as lot m4in.tcn(rn.ce and operatioa of
existi^g STPs partlcularlg those n'ot meetlng the norTns.
Nutnber oJ lmonltorlng sta'tiorr's a'tso needs to be sultabrg
lncreased. We arc also of the uieut tho,t the Stcte RRCs
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must fu'I,ctlo'tr effectiwlg and the Chief Secretaries must
hold monthlg m.eetlngs as tt ls found from the rcport of
the OC for the St,'te ol UP tha't the Chlef Secretaries mag
not be dolng so. Huge fallures ol the StztesfilTs mag
shout poor gouarnanae a.s far as c,taltpn,,[,"n,t is
concerrted uthlch tnag need to be retnedled, As found bg
the CMC, aelther d.elag is eq alned n'o" accountabllity is
fixed lor the fallure of the concerned ollTcers urhlch ls
not a hapw sltuo,tion-

26. While dealing uith the nntrol of pollution of Riuer Ganga,
the Tribunal noted that follawing action points for fltonitoring:

t. Setting up oJf STPS, Intcrceptlo and Dluision
$AQ of drqirl.s arnd p"eoentTrtg un,t"eated
seutage and effluents
Use ol treated utater
Use of sludge rma;ture
Status of septoge monagement
Complidnce in relatlon to lndustrles
Inst.rll(rtlo't ol STPs/t"eatment focllltles ln
Hotcas/Ashrc,m,s and. Dhdrmsha.,a.s.
Water qualltg monitorl'r'g o:f rluer Ganga a d. lts
trlbutades.
Malntcnance o,f e,,,ulro,l,mental flou, li rloet
Ganga.
Disposal ol Blo-medlcal utaste.
Compllance ol Solld Waste Management (SWM)
Rules, 2076.
P'reparatlon of md,ps and ,onlng offlood plat^s.
Ml,trl',.g actlultg under superolslon of the
concertted. authorltles.
Actlora against tdent{7ed polluters, laut
ulolatars a;'I,d olfrcers responstbl e for Jallure for
uQorous rrnoritorir.g.

It
flt.
lu.
u.

ul.

olL

ottt.

lx.
x-

xl.
.r{1.

xlll.

CMC/r.RCy OC for W nwg co^duct further monitaring
keeplng ln mlnd the dboue a,ctlon polnts."

V. Directions:

36. Acardingly, un issue follouing directiar*

All the States/ Ws mag address gaps in generation
and treatment of sewage/ efJluents bg ensuring
scttlng up ol requisl,te numbct of lurtctlortol
ETPs, CDIPs and STPs, a.s directed by the Hon'ble
Supreme Court in (2O17) 5 SCC 326.
The tim,etirte for cammissioning of atl STPs fued bg tlrc
Hon'ble Supreme Court, Le.,31.03.2018, has long
passed. The Hon'bLe Supreme Court directed that the
State rcBs mu.st inirtate prosecution of the errirq
Secretari.es to the Gouerrlments, uthich ha,s also not
happened.. This Tribunal uos dbected to monitor
compLiance and in the eourse thereof, we direct that
compensatinn may be recnuered in the manner

t.
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alrea.dg diected in earli.er orders (See, Paras 5 o,nd,
6 herein), which mag be deposited with the CPCB for
restoratian of th.e enuironment.

iiL The unutilized. capacitA of the exi.sting STPs mag be
utilized expeditiorslU.

iu. The States/ Ws mag ensure that the CETP, ETPs and,
STPS meet t)rc laid doun rwrtns and. remedial action
be taken uthereuer norms are not met.

u- It must be ensured that no untreated seuage/ eJJluent
is discharged into anA uater bodA. Prompt remedial
action moy be taken bg the State PCBS/ PCCS against
non-compliant ETPs/ CETPs bg closing doum or
restritting the effluents generating acti'itg, reaueing
ampensation and takhg other coerciue measutes
follouing due process of laut.

ui. Directinns outlircd in Paras 2+26 herein may be
implemented bA the States/ (i'/is, and their
compliance monitored bg tle Chief Secretaies at the
State leuel" ard the CMC at the National leueL

vil Whereuer action plans haue not Aet been finalized i.n
respect of poLuted riuer stretch.es or po\uted coa,sto,l
stretches, the sam.e maA be completed uithin one
month from tod.ag. The execution of attion plans may
be ouerseen in the manner alreadg directed in OA
673/2018 bA Riuer Rejuuenation Committees (RCCS).
In the coastal areos, the said. Committees maA be
known as 'Riuer/ Coastal Rejuuenatbn Committees'.
The action plans must hnue provision for budgetary
support in the manner lai.d doum bV the Hon'ble
Supreme Court or otherwise which aspect may also
be monitored bg the CMC.

uiiL Directions outlined in Panz 29 herein mag be
implemented by the arrcerned oastal States/ UTs,
and their ampliance monitored. bg the Chief
Secretarbs at the State leuel" artd the CMC at the
National leuel. OA No. 829/ 2019 stands disposed of
ond further monitonng of the issue uill henccforth be
in OA s93/ 20 17 and OA 673/ 20 18.

ix. Directions outlined. in Para. 34 and. 35 herein mag be
impkmented bV the Stotes/ W, and their
ampli.anrce monitored bg the Chief Secretari.es at the
State leuel" and the CMC at the National leuel. OA No.
148/ 2O 16 stnnds disposed of and further monitoing
of the issue uill henceforth be in OA 593/ 20 17 and
oA 673/ 2018.

r CMC mag consi.der deuelopnwnt of an approprklte
App to enable easy fling and redressal of gieuances
uith regard to ilegal disch@rge of seuage/ efJluents.

n. The monitoring by the CMC mag haue the target of
reduction of pollution loads aad improuement of Luater
qualiv of rbers and. coastal areas.

ni. The CMC mag also rnnitor the sexing up of the bio-
diuersitg parks, constructed uetfands and other
alternatiue measures to reduce pollution load.

xiii. The CMC mag also monitor demarcation of flaod plain
zones.
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xtu,

xu.

The treoted. seu)age Luater maA be duLg utilized for
secondary purposes bg preparing appropri@te @ction
plans and reports in this regard be fiLed uith the
CPCB pertodicallg.
CMC nag submit its consolldated. ulrdate report
lncorporating oll the a.booe, belore tle next date.
Ea'ch .l,ctlo'tr pol',,.t m,e,,'tlon,ed l^ P(rr(r 26 mqg be
lndlulduallg coucre{ and. summ,arlzed. ln a
tabular tonnaL"

11. Accordingly, the Central Monitoring Committee has filed its report

dated. 72.02.2021 titled .3sd QUARTERLY REPCTRT OF THE CETTRAL

uorrroRrr{G couuITTEE (cMc} Ix coUPLIANcE oF THE oRDER

DATED 2\.O9.2O2O'. The report refers to the correspondence with the

States for preventing and controlling pollution in rivers/ water bodies/

lakes and ensuring that no untreated effluent/ sewage (beyond the

prescribed standards) is allowed to be discharged from the ETPs/ CETPs/

STPs. Further reference has been made to the webinar held on 06.11.2O2O

to discuss approaches and models for waste management. Reference has

also been made to discussion with the Niti Aayog to discuss business

models to be adopted in Fecal Sludge and Septage Management (FSSM).

Webinar held on 19.01.2021 for implementation of FSSM in cities and

towns of Ganga basin has also been referred to. The report further

mentions the meetings held by the CMC to monitor the progress on 3oth

September, 2O2O,gth November, 2O2O and 5th January, 2O2l apart from

other meetings with the Senior level Officials of the States/UTs to discuss

States specific issues. It is further mentioned that the implementation of

projects is being monitored in States which is reviewed at Central level.

Progress reports were obtained in respect of action plans of States/UTs to

prevent pollution of rivers/water bodies and to tal(e action against the

violators. Thc CMC al".o sought lnfornatlon about co.strl pouutioD
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from 13 States/UTi. Further, grlevance module for addressing the

lesuee of zewagel eflluent hes been developed aad made onllue on

![MCG s.bslte, thc States/ I/fs have been directcd to rcgularly

monitor aad update thc statu:. Report also deds rith uBG of treatcd

water for secondar5z purpoaca.

12. The report thereafter gives the status as follows

'Existing Sewage Infrastructure

4A,OO4 MLD ol setr;cge (from urbo;t settlcments) ls betng
gene"dted ln 37 States/ Ws and 3O,OO7 MI-D ca,lla.cltg of STPs
(7249 nos.) ls exlsting uhich approx,,nates to about 62%o of
seurage generatlon- Agairlst the existing capacitg, onlg 56"k of
the ca'pa.cltg ts betng utilized lor treo'tment of munlclpol
seuage. ?hls leaaes a gop of 77,027 IIILD in treo.tme'r.'t
capacltg. The detail.s of setuage generation, existing seu.nge
treatment capacttg, its utilization and gap thereof is presented in
Table- l .

Table t: Dct(|'lls ol Exlstlng Scuage Inlrastn cture ln the 37 Stztzs/
u?s

No- Stete
Sat atc

GGneretlo[
(ia ULD)

Edsttlg STP

lcepecity iD
ULD and l{o.)

C.paclty
Utilirxtlon
(ln D'LD)

Gep h
TtcatEcnt rt
pre.eEt ( in

MLD)

I Andhra Pradesh 1463.20 5I5.85 (43

STPS)
473.77 19ro/") 947.35

2 Aaaqm 435.53 0 0 435.53

Bihar 651.5 23o (6 STPS) too 144"/"1 421.5

Chiattl8garh 600 73.1 (3 STPS) 6 (8%) s26.9

5
D.o.n, IXU And Dadr.
I{.9.i H.vcU 21.2 17.21 (2 STPS) 6.1 {3so/.) 3.9

6 Dclhi 3273 2715 {35 STPS) 2432 (9O"/.) 558

7 Coa l 12.53 78.35 (9 STPS) 29 i37"/.1 34.18

a Gujaret 4003 3485 (73 STPS) 2739 04"/"1 518

Ileryra-a t267 1892 (155 STPS) t rag \620/ol

10 163.5 120.5 (65 STPS) 76.4 @4%) 43
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ll Jemmu & XeshEit 523 r39 {15 STPS) 42.9 1600/"1 383.O8

t2 Jherkha,td 452 a3v" 343.4

l3 Naroataka 3356.5 2242 (125 STPS) 1513.5 {67%} I 114

l4 Ke.ala 3t7 124.15 (13

STPs)
91..12 l73o/"1 t92

l5 M6dhya
Prad€rh

2183.65 618.23 l.23
STPs)

472.6176"/.1 1565.4

l6 Maharsshtra 9754 7747 lr42 STP9I 4207 154%) 201 1

t7 uanipur I l5 27 (l STP) e (33o/.) 88

l8 Mcghalaye 75 l.8s (8 STPS) 1.a2 pa"/o)

l9 Mizorairc 68 10 (l STP) 0 58

20 Nagaland 44.3 2s.4 (1 STP) 0 18.9

21 odlsha 367 9l (s STPS) 70 1760/"1 276

22 Puducherry 88 35 162'h,)

23 Putrjab 2ttt 1628.5 (116
sTP)

aOo/o 442.5

24 RaJaBthau 1551 999 (80 STPS) 694.s 1690/"1

25 sikti r 47.64 19-s (7 STPS) 600/o 2a

26 TaEil Nadu 3673.3 1616 (66 STPS) 919 {s6ol") t320

2613 888 {31 STPS) 73s.4 @2v.1 t724.45

2a Tripura 42.5 8 (1 STP) 3 137"/0) 74.5

29 Uttarekhend 329.3 379 (63 STPS) 232.9 l6tohl

30
Uttar Pradclh

5500
3370

(106 STPS)

2630.6 OA%l 2130

3I

Weat BeDgal

275a

776.32 (47

STPS) + 910
MLD addl
tIeatment

through EKW

249.49 (37yol 107 r.68

Totet 48,OO3.69 3(),oq).96
( 1261 STPs)

55.9% 17,026.34

'State reported that 9lO MLD of sewage is being tleated by East Kolkata wetlands by
natura.l process."

In particular, poor capacitg utiliz,ation of Chhattisgarh (7ok),
Manipur (33o/o), Daman Diu & Dad.ra Nagar Haueli (35ok), coa (37%),
West Bengal (37o/o), Maharashtra (54%) and Tamil Na.du (56ok) rrceds
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consi.derotion and. attention for which Chief Secretaries of the
concened. States haue been apprised duing tlrc monthlg reuieu
meetings as uev a.s through D.O. lefters fiom Secretary, Department
of Water Resources, Riuer Development & G@rlgq Rejuuenotion. As
mang of the STPS are under-utilized due to pendtng house seuter
annections, States haue been requested to expedite the remaining
unrks. The State of Assam does not haue ang existing treatment
capacitA uthiLe Tipura & Manipur has onlg one STP eoxh. STPs at
Nagaland and Mizoram are yet to be made operational. The
compltance of existing STPs in Andhra Pradesh (9O%), Dethi (9oo/o),
Telangana (82Vo), Punjab (9ook) Gujarat (78o/o), Uttar Pradesh (78o/o),

Madhya Pradesh (760/0), Haryana (62%) and Odisha (76%) remains
good. Thb need.s to be maintatned and continuouslg improued.

Many of the Stares sllch as Haryana, Uttarakhand, Uttar Pradesh,
Delhi, Modhya Pradesh, West Bengal, Tamil Nadu, Kamataka are
installing onlbte monitoring systems for captuing the reol time data
of tlle exi.sting STPs. In Nouember 2O2O, Madhga Pradesh has
deueloped an "Enu Alert app" and the same has been placed on
Google play store and a WntsApp group "M.R STP Cap. Utilization"
hos also beenframedfor dag-to-dag monitoring of STPs bg the senior
offitiols of the State. As reported by the State, thi.s has led to
improuement in the utilization capacities of the existing STPs as u.rell
as regular monitoring of projects under constnntion. Other Stotes
haue been requested to adopt such measures for monibing the
performance of the alreadV deueloped seuerage infrastnrchtre.

Further, manv Srates such as Meghalaga, Mizoram, Nagaland,
Tipura are opting for olternate sewage treatment such as Faecal
Sludge Treatment Plants, bio-digester/ bio-remediation/ phgto-
remediotian ouer the anuentbnal treatment techrnlogies Jor
treatnent of seuage/ septage in their States. Details of the same are
prouided tn para 7 and 8.

Watet @1r,llg ltt Polluted Rlacr S,rrtches

The Luater quality data presented bg the States during period since
January 2O2O up to December 2O2O has been analgzcd" and the satne
has been summarized in Tablc-2.

It is seen from the aboue table that foUoluirq riuer polluted stretches
haue nou.t been rcporting BoD l.euel.s u.thich are conforming to bathing
stnnd.ard. "

13. The details of on-going projects, projects under tendering, projects

awaiting sanction of DPRs and at proposal stage are mentioned in Table-

3,4,5 and 6 as follows:-
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No. Stete

Cornpletiolr By

J.aurry 2021-
Uarch 2O2l

Ap 2O2l-
D.ceEbcr 2O2l

Ja nary 2022-
Jur..2022

BeyoDd JuDe

I Andhrr Pradash
2 STPS of 7

MLD
29 sTPs of 328.4

MtD
1 STP of 123

MLD
I5 MLD STP

2 Biher l2 projects of 355.5 MLD. Revised timeline to be provided

3 C hhettlsgarh
6 STPS of 238

MLD

4
DrD.a, Dlu Aad
Da&a Nrg.t
H.v.li

5 Delhi
1 STP of 318
MLD lnew)

STPS of950.8
MLD

6 Goa

5 STPS of 35.5
MLD including
sewer networks

3 STPS of 43
MLD - work

not sta-rted due
to issues by

locale.

GuJaret
23 STPS of

426.72 MLD
44 STPS of

571.68 MLD
4 STPS of I16.6

MLD
l0 STPS of
125.4 MLD

a Hrryaaa
l5 STPS of
59.45 MLD

19 STPS of
168.75 MLD

2 STPS of 45

MLD

2 STPS of 180

MLD

9
HlDachel
Prrdc.h

5 STPS of 26
MLD

lO STPS oI7.9
MLD

6 STPS of 6.1
MLD

5 STP8 of 8.26
MLD

10
Jaramu 6.

l<ashElr
2 STPS of 61.2

MI-I)
4 STPS of 17.6

MLD
4 STPS of 13.21

MID

ll Jherkhand
3 STPS of 89

MLD

t2 KarnataLa
2l STPS of

427.17 MLD
I STPS of r97.3

MLD
2l STPS of

115.67 MLD
4 STPS of

16.07 MLD

13
Kcrela STP/ E"TP/ FSTP

ol0.331 MLD
STP of 0.Ol

MLD

l4 iladhya
Pradcah

l5 STPS of 212
MLD

2 gTPs of 22.25
MLD

l9 STPS of212.5
MLD

15 Maharashtra
l0 STPS of
141.5 MLD

5 STPS of 110.26
MLD

2 STPS of 13

MLD

16 Maniput
2 STPS of 17

MLD

r7 Mcghaley&

I 15 KLD
S€ptage

Treatment
PIant

18 Mlzoraln
Sewer

l9 I{agaland
connections in

20 Oditha
2 STPS of 56

MLD
48 MLD STP
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Pudab
6 STPS of 27.5

MLD
l2 STPS of 49.2

MLD
4 STP3 of67.5

MLD
8 STPS of 1O9

MLD

23 RajaBtbaE
29 STPS of 126

MLD
l5 STPS of 113.5

MLD
4 STPg of 59.5

MLD
12 STPg of 141

MLD

24 Sitlirrl 2 STPS of 3
MLD 3.25 MLD STP

2S
18 STPS of 244

MLD
6 STPS of450.53

MLD
16.71 MLD

STP

26 Telen8aD'a
2 STPS of

16.4s MLD
12 STPS of 73.96

MLD
3 STPS of 120

MLD

27 Triplrre 8 MLD STP

UttereLhead
3 STPS of 8.9

MLD

29 Uttar Pradeah
6 STPS of

l22.Ol MI-D
2l STPS of

523_55 MLD
7 STPS of l6l.5

MLD
3 STPS of 80

MLD

30 West Bengal
I STP of 24

MLD
4 STPS of 47.75

MLD
6 STPS of27l.5

MLD

Totel (ercept
Bfh.rl

163 ETPr of
19a9.2l1MLD

214 STPs of
sta7.77 tLD

93 STP! of
1828.61 ULD 16aa_49 MLD

Tqble 4: Proiects wlader Terldering ond r.llorks to bc awarded

No. State STPa ir TeEderirg

I A.Bdhra Pradesh 6 STPS of 52.4 MLD

n Bihar 7 projects of 149.5 MLD

3 chhattisgalb 5 STPS of 4O.5 MLD

4 Daman, Diu A.Ed Da&a
Nagar Haveu

1 STP of 7 MLD

Gujsrat 59 STPS of 445 MLD

6 Himachal Prade8h 8 STPS of 33.31 MLD

7 JharkhaEd 15 MLD STP - Sanctioned

a IkrD.atala
14 STP, I UGD for STP, 144 MLD

15 STP, 57.366 MLD (work order given)

9 Kerala Projects for treatment of 55.8 MLD elnuent

to Madhya Pradesh STPS of 53.4 MLD

l1 PuducherrJr 2 STPS of 6 MLD

t2 Pu.njab 43 STPS of388 MLD

13 Tel.Dga!. l7 STPS of 376.5 MLD

TalBll Nadu
8 STPS of 203.46

MLD

2A
3 STPS of 23-7

MLD
I STP of 28

MLD
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14 Uttar Pr&deah 24 STPs of 568.1

t5 West Bengal 9 STPS of 122.36 MLD

Total ProJect3 of 2514.236 MLD

Toble 5: Projects a,1Joltl'r.g sa,nction'ln,g of the DPR

Table 6: Projects ln Proposal stage (DPR to be prepared)

No Stete STP8 lD proposal stage

I Aldhra Pradesh STPS of 1215 MLD in proposal stage

2 AaBallr l7 STPs of 163 MLD

3 Bihar 20 Projects of which 5 DPR prepared

4
Dama!, Diu Ald
Da&e l{agar Havcli t STP of 16 MLD

Delhi 42 decentralized STPg and Mori Gate
STP

No. State STPa araltiag saactiolring of DPR

1 Assam 2 STPS of 4 MLD

2 Bihar 4 projects

3 Chhsttlsgarh 1 STP of 35 MLD

4 Delhi 14 STPS in Najafgarh zone (of which 7
STPs

5 HiEachal Pradesh 2 STPs of 4 MLD

6 STPS of 59.9 MLD

7 Jharkhead STPS of 184 MLD

8 Karnatata 29 STP of 134.a46 MLD

9 Kerala Treatment Plants of O.7l MLD

lo Ma!,ipur STP of 49 MLD

1l Telargara 3l STPS of 1098. 17 MLD

t2 0.72 MLD STP

l3 Uttarakhaad STPS of 67 MLD
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6 GuJarat 19 STPS of472.3 MLD

7 Haryana 8 STPS of 64 MLD (for tuture)

I llimachal Pradesh 22 STPS of 32 M Lt)

9 Ja.!!rou & Kashllit STPS of 47.9 MLD

lo Jharthand STP of 43 MLD

1l KaIllataka 23 STP of 72.136 MLD;3 FSSM, 4.5
cum

L2 Kerala STP/ ETP/ FSTP of 2.776 MLD

l3 Madhya PradeEh 1 scheme at DPR Stage

14 Mahataahtra 58 STPS of3569.82 MLD - Proposed

15 Mcghal.ya STP of O.105 MLD

16 Punjab 53 STPS of 183.5 MLD

t7 Sikkim 6 STPS of 10.61 MLD

18 Tarail Nadu DPRs prepared ald are being prepared on
cluster basis

19 Tel.angana 13 STPS of 99.85 MLD

20 Uttarak-h.aEd STPS of39.25 MLD

27 West Bengal 12 STPs of 228.89 MLD

14. Status of bio-remediation/PhSrtoremediation has been given as

follows:-

"Table-7: status o, blo-remedlatlorl/ Phgtoremedlation
projects

No. State Action Takeu

1 Aadhra
Pradesh

No information provided in the MPR
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2 AasaE GMDA has taken up scheme for keatment of polluted
water of Borsola Beel through Bioremediaton- RFP
document for .Treatment of Polluted Water of Borsola
Beel tirough Bio-remediation' will be floated a-fter
approval of RFP document. GMDA has taken up a
scheme for de-siltation and cleaning of Borsola Beel
and the physical progress of tie work as on
o5.11.2O2O is 10Oo/". Go!'t. of has accorded
Administrative approval for tie scheme treatment of
polluted water ofSarusola Beel and notice inviting RFP
will be floated shortly. Tender Notice has been floated
for the scheme .Cleaning of Sarusola Beel' in
compliance with Hon'ble NGT order amounting to Rs.
47 .61 lf.kh. GMDA has taken up a scheme on
Bioremediation measures for Silsako Beel. Gort. has
accorded Administrative approval arnounting to Rs.
921.OO Lakh (Rupees Nine Hundred Twenty One Lakh)
for the scheme. Finalization of draft RFP document is
under process. GMDA has taken up cleaning activities
in Silsako Water body through removal of water -
hyacinths and floating garbage along with de-siltation
of the water body with the help of machineries.

3 Bihar Bio-mining/ bioremediation work has becn
initiated at Bairiya, Patna and Muzaffarpur for
disposal of legacy waste. UD&HD, GoB has issued
work Order dated-24.O9.2o2o to t}].e successful bidder
for ln-situ treatment through bio-remediation of
drains joining Ganga and other polluted rivers for 89
drains. Work has been started in all 89 drains.

4 ChhattiEgarh All the households in polluted river stretches have on-
site sanitation systems, either twin pits or septic
tanks. The State has implemented phlrtorid treatment
in aI ULBS-

5 DarnaE Dlu &
Dadra Nagar
Haweli

Ph)rto-remediation and Bioremediation proposal for
the 13 identified drain has been received from NEERI
and the same is under process. The drain near Rajiv
Candhi Setu, Daman is being taken up for in-situ
treatment on pilot basis. Another drain near Kabra
Industrial Estate, Kachigam, Daman is proposed for
in-situ treatment.

6 Delhi tntegrated Drain Management Cell 0DMC) has been
formed for remediation and management of all drains
in Delhi. Drain owing agencies have submitted their
action plan and started its implementation. The waste
water in Kushak Na.la running through NDMC areas is
under bio-remediation and the water quality
parameters are being monitored. Delhi Cantonment
Boa-rd has started implementation of bio-remediation
plan w.e.f 1 1.06.2O2O.

7 Goa Conventional method of septic-tank / soak-pit is
adopted by individual housing /complexes, wherever
underground sewer network did not exist. In villages
or hinterland-areas (i.e. pocket settlement areas),
stand alone soak-pit / septic-tanks system ensures
effective treatment of dotnestic-sewage.

16
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8 Gujstat State has implied in-situ treatment towards legacy
waste management (Pirana dumping site). Pilot project
for in-situ remediation at Ankleshwar artd Kheda
municipalities are under implementation and after
positive reviews, tl1e same shall be replicated in 7
municipalities.

9 Ilrrya!a ULB Department has started bio/ phtt.o remediation
works in the drains in Municipal Corporation, Yamuna
Nagar - Jagadhri, as a pilot project, which s.ill be
replicated at otier places. Municipal Corporation of
Sonepat has also invited tenders for the bio/phyto
remediation of drains. Similarly, Municipal
Corporations of Gurugram and Faridabad are in
The process of preparing the proposa.ls for bio/phyto
remediation. Municipal Corporation of Paripat has
already floated the tenders for the process in their
jurisdiction. GMDA has also initiated a pilot project as
an interim heatment for untreated discharge of L€g I
via geo-sJmthetic dewatering tub€s in consultation
with CPCB. PHED has undertaken the in-situ
phyto/bio remediation in its new STPS at Indri and
Beri.

10 Himachal
Pradegh

In-situ Phl toremediation technique is being applied in
nallahs for treatment of water. The work of in-situ
remediation irt P.iorityl (Sukhna Nallah) has been
started and civil work and plantation work is
completed and constnrction of polishing tank is under
progress. The tender work ir-situ remediation in
Jattan Wa.la Nallah (catchment of Priorityll river
stretch) has been awarded and work is in progress.

l1 Jar[r[u &
KsEhsir

Tenders for in-situ bio-remediation of drains floated,
work yet to commence.

12 Jharkharrd Preparation of DPR to adopt in-situ remediation at
drains at identified ULBs viz. Chas, Ranchi, Mango
and Adiqpur, involving CSIR-NEERI and tendering is
under process from competent authority from approx.
120 MLD ofwaste water will be treated.

l3 Karaat ka Drains contributing to the pollution of the 17 Pouuted
River Stretches have been identified. Status of
bioremediation or any other insitu remediation not
provided.

14 Kerala In situ primary treatment were proposed for the river
stretches Bharathapuzha and Pamba in the action
plans.

15 !tadhya
Pradesh

ln-situ bio-remediation for Nagda and Mandideep town
has been initiated as pilot project to be adopted a
model for replication in other towns of the State.

16 Maharaahtra Demonstration project has been started by MPCB for
in-situ treatment ofwastewater at Kotwali village drain
on Vashisthi River to explore the possibilities and
viability of the interim measures.

t7 Ma.oipur DPR submitted to NRCD for in-situ treatment through
Bio-remediation of 16.75 MLD.
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18 Meghalaya PMC of Smart City has prepared the feasibility report
for Nallah in-situ treatment for the drain falling within
the ADB and has been approved and accepted report
by RRC for Umkhrah & Umshyrpi. Preparation of DPR
for t}le bio-remediation of remaining drains has been
communicated to the PMC for Iinalization of terms &
conditions. DPR has been completed and for remaining
rivers and the water Resources Department is seeking
fund for implementing the same.

19 Mizolal! For the treatment of sewage, in-situ remediation such
as onsite grey-water management systems in rura-l
areas and setting up of improved septic tanks and Bio-
digesters for black water management in the
calchment areas of the polluted rivers are in process.

20 I{agaland Phl.toremediation and Faecal Sludge and Septage
Management Plants are proposed in all the ULBS. DPR
to be completed by November 2O2O. Bioremediation is
adopted for treatment of legacy waste along 1 l(la
buffer stretch of river Dhansiri

21 Odisha H & UD Department has identified Drains contributing
to river pollution.

22 Puducherry All the drains reaches the rivers Sankaraparani ald
Arasalar were identified and in-situ remediation of
providing grills gratings and bar screen are provided to
a.ll the 172 drains.

23 Puajab The work for in-situ remediation of the Sirhind Choe
(near Bhadson, District Patiala), with the
demonstration of Constructing Wet l,and Technolos/
has been completed. The performance of the
technolory is under evaluation a.nd wilt be replicated
in rest ofthe drains in depending upon its success. In-
situ remediation of Bhulana drain carried out by
Punjab Pollution Control Board with installing
bioremediation, phyto-remediation enhanced through
Nano Bubble Technologr on P ot basis and is under
evaluation. WSP based STP at Bhulath has been
upgraded by adding Nano Bubble Technolosr. The
performance of the technolosr is under evaluation and
will be replicated in rest of the drains in depending
upon its success. The work on piloting low cost
ecofriendly on 5OO KLDSTP for Banur, based on
modified coastructed wetland approach, is near
completion

24 Rajasthar The State has implemented bioremediation treatment
for legacy waste, for which tenders have been invited.
Drain identified for contribution in River Chambal in
Kota Region.

25 Sikkim No tangible information is provided

26 No details have been provided. The State has proposed
for incinerator installation to process plastic waste.
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27 Telangana HMWSSB has entrusted for preparation of DPRS for
In-situ remediation for 5 drains leading to lakes to
NEERI, Hyderabad. NEERI has submitted DPR for
Kokapet drain of 1.O MLD Capacity. It is under
implementation stage by NEERI. For balance 4 drains,
DPRS are received from NEERI which are under
sanction stage. In-Situ remediation is proposed only in
priority I&ll and in priority III to V stretches it is not
feasible as Flat terrain is not available, Steep slope
gradient leading to high velocity and Flow of greater
than 5 MLD

2A Tripura As reported in the MPRS, the State has directed all
ULBs to adopt in-situ bioremediation and
phjioremediation of sewage in drains. 210 drains and
land identified. Tender for Bio remediation of 5 drains
as pilot basis in Agartala has been completed.

29 Uttar Ptadesh Bio-remediation is
Prayagraj.

being done in 42 diains of

30 Uttars.khrnd DPR for treatment of 19 drains by biorcmediation
approved and is under tendering.

31 West Beugal Work started as pilot project for drains for Ganga &
Churni river stretches.

15. The report gives the details of altcrnatc tcchnologr adopted or

proposed to be adopted by thc Statcs/ UTs for treetmcnt of Bcwage

through the Septage TrcatBent Plert3 tatttrg lcaser tlne lE

coEElsslordng compered to ure conveatloual STP8 as follows:-

" Fa'ecal Sludge Tr?ia'tment Pla,n'ts

States are takaq up projects for treatment of seuage through
Septage Treotment PLants, tDhbh takes up lesser time in
cortstruction as compared to @nuentional STPs or are
implementing co-treatment facilities tn the existing STPs.
Chhattisgarh has repofted that 10O% septage management
scheme has been ochi.eued in aU the cities under polfuted iuer
stretches. Maharashtra has irstalled .15 FSTPs uith total capacttA
of 29O RLD along po\uted river stretches. Similarlg, Odisha is
tmplementing Septage Management Sgstem in a phased manner
in all its ULBs, 1O FSIPs in 1O ULBs of 44O KLD haue been
commissioned, 82 Nos. in 82 ULBs of 1367 KLD are under
arstnrction. Tamil Nadu o,Lso proposes to establish 49 FSTPs, of
uhbh 5 FSTPS haue been completed and co-treatment facilitg at
38 SfPs haue been facilitated. In Telangana, co-treatment of
septage fTom the Septic Tanks of indiuidual and communitA septic
tanks in the existing 6 STPs haue been completed and about 26
million liters of septage has been treated so far ot these
cotreatment plants, theleby preuenting the pollutbn of lakes to
that extent. 2 FSTPs haue been ampleted in Uttar l+adesh.

19
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xxx xxx xxx

d.. Decentralized,,l nodulo, STPs

Decentralized modular ,SfPs are assets that can be created for
sewage m.anagement of smaller capacitg. rheae tallorcd.
systems, bclng pre-fabrtcdted. o,'I,d. lnoolues rnin na'l oa-slte
ciuil conatiuctlo and hgdro-electro-mechanlcal
lnstallotlons, o'ne easy to l^stdll, to,ke stgntlllca;ntly t€ss
tlme in comm,lsslonlng (onlg leut m'ont E) dnd eo.sy to
ope"ate bcing cormpa'ct sgstens Accordingtg, they are suited in
sttuations uhere seuLage generation is say less than 2 MLD, u)ater
qualttg profik permits tailoing the modular STP sAstem specific to
the requirements of site uater qualitg and time ouailable for
commbsioning the system r! less. Many of Stntes can th.erefore
adopt such systems in situations instead of conuentiorutl STPs
(ruhich take much longer time, not less than 24 months, for
cor$truction) based on eualuation of techno commercial meits.
Mang States/ Ws are constructing or haue proposed to deuelop
STPS in Polluted. RiDer Stretches with capacitg less than 2 MLD.

nla.ble-8: Statement on Indusfr€s o,'I,d Tlcatment
Capacity established ln States/ I,,|fs

80
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16. The details of Industrial Pollution Management is mentioned as

follows:-
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w. Statua of Solld. Waste o,n,o:oe/men,.. cround. Watcr
Auomentatlo^- Afforeatatioa- Floodr.lo'ln d.nd. Dflou,
,o,n,o'oement

WI. Scrutlnu of Actlon Pla ns for P-II and P-IV:
As reported bg Crc\ all the Action Pl-ans for Polluted riuer
stretches in Prioritg I-N haue been approued utith conditions.

w. Mod.el Riuer Sttetch fied bu the Stote
As dlrccted. W NG?, States haue identiJied ,Iodel Riucr to
bc tz,ke,t up tor rQuuenatTon ln tft€ first phase. States of
Andhra Ptadesh, Chho.ttisgarfu Jammu & Kash'mir,
Kerala, Mizora'm, Ro,jast,,.,a n Telangdna. an,d. Uttar
Prc,desh are yet to tdenttlg Uodel Riuer to be rejuoenated,
the nodel of uthlch colt be replicated. in reJuvenatloa of
other riuer str.etches. The idcntffTcatlon and
a'mlrle'me'[tatlo'n of uarious strategles for re,urEnntion ol
',finodel 

rlucr stretch ass1am,,s pa'rtlculzr slgrrlfTconae as lt
ca,'tr tr(r,Lslqte as best grour.d to test the etflcacg of
varlous lntzraentrons so that such opproach dnd models
can be taken for lmplernentatlo,tr ln othe" reoches. The
expcrlence galncd out of such lrlnltlerrr.cntatiorn. ulll also
heQ ta uider dlsserm'lnatiorr ol good. and successful
practlces (,,mo,,,gst the States. Accordlnglg, the Sta'te ol
Andhra Pradesh, C,t,r;a.ttisga,rh" Ja,'[,mu & Kashmir,
Reralo, lzoran,I1" Ro,la.stha'n" Telangana and Uttar
Pradesh mag complete lde t{Tcdtlon ol Model Rluer for
"etuaenatlon 

and dlrect tftc coracerrted Sta.te otflcla,ls to
lmplement uarious la;tz,nlrntlons ln @ordlncrted ma'rrncr
as per Actlon Plan for reJuuenatlon oI che nodel rluer.

Detc,ils as leporled in the MPRs are in Table-9 as below

87

State-uri.se status of solid. u)aste managemenl hazardou.s and
plastic waste managenenL ground water management, good.
inigation practices adopted by famers, installation of rain
water hanEsting, protection and management of Floodplain
?,ones and maintenonce of minimum E-flou in the iuer
stretches as per the Action Plan and MPR submitted bg the
States rs pla.ed at Annenne- V. States of Andhra Pradesh,
Goo" Haryona" Jatnmu & Kashmit, Mahorashtra, Karnataka,
Rajasthan, Tamil Nodu, Uttar Pradesh and West Bengal haue
major gap in solid. ulaste teatment facilities and hate taken up
projects for establishment of processing facilities, u.thbh are at
uarious stages of implementafi.on. These States tBed k) ensure
timelg ampletion of the projects atd. ensure optimum utilization
of their infrastructures. The status and" progress will continue
to be monilored in subsequ.ent meetings of Cenfial Monitoing
Committee.
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Table-g: sta.tus ol ilodel Rluers ldentiJied bg St@tc

No. State Model Riwer Idelrtified

1 Andhra Pradesh

Aaaam Digboi River

3 Bihar Harbaura Rivei

4 ChhattiEgarh

Darlar, Dlu And Dadtr Nagar
Hsvell

Damanganga

6 Delhi Yamuna

7 Goa Sal River

8 Gujarat Sabarmati River

Haryana Both Yamuna &
Ghaggar

10 Hlmachal Pradesh Beas River

11 Jamnu & Kashmir

t2 Jharkhaod Swarnrekha River

13 KarnataLa Tungabhadra River

t4 Kerala

15 Madhya Pradesh Khan River

16 Maharashtra Chandrabhaga River

17 Maalpur Nambul River

l8 Meghalaya Nonbai River

19 Mizoratn

20 !tagalard Chathe River

2l Odisha Kathajodi river

22 Puducherry Sankaraba.ani River

23 Puajab Beas River

24 RajasthaD

25 Sikkim Maney Khol River

26 Tamil Nadu Bhavani River

27 Telangana

88
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2a Tripura Haora River

29 Uttarakhalld Ganga River

30

3l WeEt Beaga, Karola River

IX. Stotus ol P'r€.D,a;ro.tlon/Subm,lsslo,t of Actlon Pla,'l lor
Co(Isto,l Pollutlon

Subsequent to the Hon"ble NGT order dated 21.O9.2O2O, CrcB
has rlssucd a reminder uide letter d.ated. 10.12.2020 to all the
concerrrcd coostal Stotes/ Ws (except Andhra hadesh) to
submit the Action Taken Report and. Time Bound
Comprehersiue Action Plan b CrcB for antrol of coastal/
maine pollutton within the jurisdbtion of the State/ W. Also,
remitder was issued to Andhra Pradesh State to submit the
Action Taken Reportfor ensurirq compliance to directions dated
31.08.2O2O issued under sectbn 18(1)(b) of Water (Preuention
& Control of Pollution) Acl 1974 by CPCB. Till 28.01.2021,
Andhro Pradesh and Kerola State haue submitted Time Bound
Comprehensiue Action Plan tuhereas Goa and Kerala Stote
haue submitted onlg the Action Taken Report. Remaining
coostc,l Stotes/ Ws uiz l,akshwadeep, Damon, Diu & Nagar
Haueli" And.aman & Nirobar, West Bengal, Tamil Na.du,

Maharashtra, Kamataka, Gujdrat, Odisha and htducherry
haue Aet not submitted the requisite information. Status of
submission of Actinn Plan bg States is as giuen TabLe- 10 belotD.

Table-lo: Status of SubDirsloE of Action Plaas for
Coastal Pollutlon by States

No. State

I Andhra Pradesh
Action Plan Submitted

to CPCB and under
consideration of CPCB

2 Daman, Diu &
Dadra Nagar

3 Goa

4 Gujarat

Karnataka

6 Kerala
Action Plan Submitted

to CPCB and under
consideration of CPCB

7 Maharashtra

89

Uttar Pradesh

Statua
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8 Odisha

9 Puducherry

lo Tamil Nadu

l1 West Bengal

12 Andaman &

13

X. Deoelopmett of Grieoqnce porto.l

As per dtrections of Hnrf ble NGT, it uas directed that CMC mag
consider deuelopm,ent of an appropriate App to enabLe easA

filing and redressal oJ gieuances with regord to illegal
discharge of seluage/ efiluents. Acco"dlnglg, .IVICG has
detnlopcd. an onllne module on lts ut".bslte ro" sltbrnisslon
of grlea(r,nccs dnd. redressal ol grleaances ulth 

"egarls 
to

lllegal dlschorge ol seurage/ elITue ts. The url of porto.l
ls ht@s://amcg.ntc.ldngtgrletance.aspx o;nd ha.s been
operatlonal wlth etfed lrom Jonuary 2021. Chief
Secretaries of alt the 31 States/ Ws tnue been directed to
regularlA monttor and. to address the issues utthin a stipulated
time period. The status report in thb regard shall be
tncorporoted ftom next submbsion onu)ards.

XI. Reutilizotion Treated uto.tcr

Ackrnuledging the importan e of sfe 
"euse 

of trca,ted umste
unt r (SRTW) ln Indlo as urll as prlorltizlng the same ln
pla;n,I;l',.g a:nd,,ita;,I'agernc t due to 

"apld ur;bantsatton
and. lacr€.ased, uro.steuate" gene"atlon dnd. o.lso utlth an
a'lm towa"d.s l^cred,scd, utatat securltg, thc acfl;on pla;7.

for Reuse ol Trcat€,d. Wo,stg Wa,ter has been urtdcrta.kev
dt 

'I,atlon,r.l 
leoel in Mtntstry of .Iol Shakt,. The introd.uction

of the concept of SRTW into woter resource strategies and.
policies couLd prouid.e ad.ditional resources for multipte uses
an.d water secuitA for fa.st grouing cities, industrg, agrbulture
and the enuironment- So far, India has no national policy
regarding SRTW, except for a few State policbs uiz-, Gujarot,
Maharashta, Tamil Nad.u and Haryana. Accordtngly, National
Missian for Clean Ganga Minbtry of Jal Shakti in all.aboration
utith the Indo-Geman .support to Ganga Rejuuenatton, project
(GZ-SGR) qnd the India-EU Water partnership (IEWp) has
initiated formulation of National policy on Safe Reuse of Treated
Water (SRTW). The policy deuelopment is based. on q
comprehensite consultation process by engaging releuant
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stakehoders under a dedicated steering growp. The
stnkeholders inuolued included MIEF&CC, MoHUA, industries,
WBs and representations from pioneeing Srates
(Mahorashtro" Gujarat, H@ryana, W). rhe pollcg
deoelopment pnocess ls supported bg EutTpeain and
natlona.l experts brtnglng ln bcst lntf,77|'a'tlond'l ptactlce.
Bosed on extensiue consultattons duing uarbus Consultation
meetings, lst Draft Working document has been prepared.
Further consultation for Jinalisatton of National Poticg is
underwag,

Stote-uise details of re-utilizatian of treated uater as reported
by the State is prouided in Tabk- I 1 belaw.

sltate Statua

Andh-ra
Pradeah

321.81 MLD of treated wastewater is being reused

Aaaam Being done by P&RD Department for rural areas. No further details
provided.

Biher Treated sewage water of STP having capacity 10O MLD o! above will be
used by Water Resource Department and less than lO0 MLD will be
used by Minor Water Resource Department for agricr.rlture purposes.

Ctlhsttirgarh Treated waste water *,ill be utilized after the completion of construction of
STPS.

DDDNH Treated water is used daily for road washing, horticulture, soil compaction,
irrigation etc.

Delhi 90 MGD is being used for various purposes e.g. horticulture, irrigation,
DTC depot etc.

Goa Pa.rt utilization has been proposed for (i) release of STP-treated water at
Colva into Sal-river so as to maintain the flow, (ii) flushing ofSt. lnez creek,
(ii) municipal gardening,

(iii) social forestry, (9
suppression measures etc.

private plantation, (v) dust-

Gujarat Gujarat covernment hes fremed Policy for Reuse of Treated waste water
(TWw) wherein targets have been set for use of 70olo of the treated
wastewater by 2025 and lO0% of treated wastewater by 2030. 643 MLD of
treated waste water is used by MC and Municipalities.

Heureoe State has prepaled a draft policy for resuse of taeated waste water and an
action plan for reuse of treated sewage and as per the plan, approx. 8Oo/" of
treated sewage will be reutilized by 2024-2025. Treated waste water will be
used for the farming pu.pose.

Hlmachsl
PredcBh

JSV is providing facility for bu-tk water user at all tie STPS to eoable drawing
the emuent for reuse.
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JeEDu eDd
I(asLEir

Reuse ofTreated Water through Pumping Plant with Rising Main to Railway
Station Katra for cleaning and washiDg purpose, Horticultuie purpose at
Air force station, at Arrny Unit for cleaning and washing purpose have been

Jherkhend Water will be used for irrigation, fish fanaing, landscaping, cooling water
for power plarlts and oil refineries, toilet flushing, pubtic patks, dust
control, s-rti{iciel lakes, construction etc.

KerDatele Quantity of treated water reus€d in Betlgaluru = 427.5 MLD; other than
Bengaluru = 106.65 MLD. It is to be used for recharge of lakes, use in
indu8trial Btablishments, by horticulture departments, used in
gafdaning etc.

Kcrele Utilization of the treated emuent for iirigation, gajdening, indust ies,
construction and recharge are being explored.

uedhya
Prsdcsh

At present 84.96 MLD of treated water is being used or irrigation/gardening
purpos€ (including STP of 35 MLD, Bhopal under AMRUT scheme)

Maharasht.a The Infrastructure Projects are ma.dated by MPCB to recyclc 60"/0 oft eated
sewage for secondar]. use by providing duel pipeline for difrerent class of
uaers like Thermal Power Plants, Industrial Units, Const uction
activities, non-potabte municipal uses, Agriculture-Irrigation, etc,
depending on its availability.

Manipur No information provided

Meghalaya Stand-alone ETPS are operational in 260 number of
hotels/guesthouse/health care centers /lndustries and treated wastewater
a.re reuse for gardening/cleaning purpose.

Mlzoram Action Plan for sewage treatment including recycle aJrd reuse of treated
waste qrater was submitted to t}re State Go!t.

NageleDd Treated water is to bc used fo. agricultural far-ms, spriDkling the road
construction sites, flushing/clearring of the sewage drains

Oriaaa 806 MLD treated industrial wastewater are being recycled/ reused in the
process or being utilized for plantation/ irrigation purpos€s. Bu-lk users
have been identified for utilization of treated q/ater for the STPs under
commissioning.

Puducherry 15.3 MLD trcated wastewater is been tur use for Indush-ial usage, Silk cotton
trees, Coconut Plantation, Conskuction activities, Watering the road side
plaotation

PunJeb The Govemment of Punjab has Notified "The State Treated Waste Water
Pohcy 2017" to promote recycling and reuse of treated seurera8e for non-
potable applications. Till date,47 number projects have been completed by
Depa-rtment of Soil & Water Conservation, Punjab for using 243.3 MLD
treated wastewater of STPS. These projects have been implemented by
laying underground pipeline system for irrigation water conveyance
covering all area of 7652 hectares. The
Depattrnent further proposes to utilize 1238.8 MLD of treated wastewater
from 164 existing, under progress and proposed/new STPS for irrigation
purposes for an agricultural a.rea of 37,683 hectares. Others relevant
Depaitrnents are also exploring va.ious options to promote utilization of the
treated wastewater of STPS for non-potable use such as domestic use,
construction activities, industrial processes, urban landscaping & green
belts, etc.
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RajsrthaB No information provided.

Slk](ila Treated emuent is to be utilized in cooling towers, irrigation of green belt,
evaporation or flushing purposes.

Tamil Nadu Tamil Nadu Govemment has notilied Prcrnotion of Use of Treated Waste
Water policy during December 2019 to maximiz€ the collection & treatment
of sewage gcncrated a'rd reusc of treetcd waste watcr on s sustainable
basis, thereby reducing dependenq/ on fresh water resources. At present
Memorandum of Understanding (MoU) has been executed between the ULB
and the user agency for the re-use of secondary beated emuent water
(STEW). 80.5 MLD of treated wastewater is being reused fo! cooling purpose,
Agricultura.l use to farmers association, MRF lDdustria.l use, to maintain the
TDS level of Tanners for Agro- forestry etc.

Some of details a-re given in Table- I I . I below

S
No

I{e&G of thc
T'LB

Quentity
(in MLD) Usag./ Purpo.e

1 Nagapattinam 2.OO M/s KVK Power for
cooling puipose

Dindugul 5.00 To rDaintain tlre TDS
levet ofTanners as well
for AgrG'forestry.

3 Tirunelveli 24.OO Nanguneri SEZ for
Industries

4 Perambalur 3.00 MRF Industrial use

5 Ramanathapuraf[r 3.00 NTC Infra

6 Coimbatore r 5.00 Agricultural use to
farmers association

7 Pollachi 11.50 Agiicultural use to
farmels association

a ChinnaJnannur 3.00 Agricultural use

9 Karur 7.OO Agricultural use

IO 7.OO MRF Industrial use

As per the Policy, following is proposed

The tleated wastewater is to be utilized for eco-parking, greenery
development and avenue plantation and the remaining will be
disposed into the rive. after meeting the standards.
tndustries having ZLD system are reusing the tieated wastewater in
the process.
Domestic grey water has been recharged into the ground through
lndividual soak pit clnstructed at individua.l households and filtered
grcy water from community soak pits are being utilized for
agricultulal purpose in Rural areas.
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Telangana Govt. of Telangana has released a policy for reuse of the treated water- 56
MLD has been reused.

Trlpura AMC is using tr:eatcd waste water from the Bgrala (Near l,€nkamura) STP

for wateri.g of gardens & open space in Agartala city, road watering in dry
scasons, irrigation of agricultural [elds etc.

Uttar
Pradesh

Treated vater of 95 MLD capacity at Jagieetpur is used for irr8ation
through canal system.

Tre@ted. Wq.steumter Re-use Poli.! of Uharl West Bedgal has been notified
by Urban Development & Municipal Affairs Department of Govertrment of
West Bengal in June"2o20. Department has identified Ka.lyani Torr.n as a
model for resue ofthe treated water generated at Ka.lyani STP under KMDA.
DPR is under preparation.

17. The report concludes with the observations and recommendations

as follows:-

Xfi. Ob8€rua:tlo,[aa;ndRecon,,randatlons

Besides State specilr issues highlighted under para-V of this
report, follnuing obseruatiot'ts and recommendatior* are mrzde.

States are regularlA submitting MonthlA Progress Reports, .n
the requisite formats, bg the stipulated dates. Hou)euer,
infonnation prouided in MPR on uater qualitg aspects in respect
of a few Sta.t]e,s may need to be regalarlA proui.d.ed base on the
data beirq mllected by State Polltttion Control Boards. As MPRs
are one of an important doatment uhich prouides requi.site
stah,.s in respect of uarious actiutties being undertakeft os per
approued Actton Plans, the quality of information is important
for meetirqs of CMC ond further re rting to Hort ble NGT. MPR
before being submitted shouW th.erefore, necessorily be studied
by senior olficers in Sta,tes and. so certified.
Most of Sta.les haue informed during monthlg meetings of CMC
that the progress of ongoing usorks antinues to be impacted
due to COVIDL9 pandemic on account of labour mobilization
issues, finaruial resource auailabilitg besrdes site unrks. The
project ampl.etion titnelines, therefore, ore getting bnpacted due
to these factors a,lso
The compliance of exisdng STPs in Andhra Pradesh (9O'/'), Delhi
(90o/o), Telangana (82o/o), Punjab (8O%) Gujarat (78%), Uttar
Pradesh (78/o), Madhya hadesh (76%o), Haryana (62%o) and
Odbha (76%) remairs good. This needs to be maintairled and
continuortslg improue d.
Mang of the States such as Horya.n4 Uttarakhand, Uttnr
PradeslU Delhi" Madhga PradeslU West Benga\ Tamil Nadu,
Kanataka are bstalling online monitoring systems for
capturing the reol time data of the existing STPs. In Nouember
2020, Madhga Pradesh has deueloped an "Enu Alert app" and
the same has been placed on Google play store and a
WhatsApp group "M.R STP Cap. Utilization" has abo been
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framed for doy-to-day monitoing of STPs bg the senior offtcials
of the State. As repofted bA the State, this has led to
improDement in the utiLization capacities of the existrng STPs as
well as regular monttoing of projeck under constrttction. Other
Stotes maA con-sid.er o-d.opttng such measures for monttortng the
performance of the alread.g deueloped seu.terage infrastructure.
The iuer polluted stretches reporting BoD leuel-s conforming to
bathing standard haue been gtuen tn para-3. The elforts need
to be continued to ensure that these stretches uhich
reportedlg fall under cleaner category shall continue to rematn
clean and should not slip back to poLluted stretches. Efforts
made by State in this directions need to continue and
propagated amongst other States through the frameluork of
Ce ntra I M onitoring Committee.
Similarfu, riuer stretches hauing BoD leuels uhich ore stightlV
htgher than ttmit of 3m/l and accordtnglg faL under PrioitV v
are tou hangtng fruits u-rhich can be easilA tron-sfortned into
clean stretches by concerted efforts ond less inrestmenrs.
Focus oJ the States maA remain on these stretches uthich can
prouided primary treqtments to control the pollutton leuel.s.

Duing the period w.e.f August to December 2O2O, States
except Rajasthan haue reported that 59 seuerage projects
(STPs) haue been completed and are under commissioning
addiq a total cap@citg of 1116.885 MLD. These seu)eroge
infrastructure plants are under commissionlng . Rajasthan has
reported rhat 15 S?Ps of 45.5 MLD haue been compteted and
made operational in the State in 2020 duing Januqry to
Decembef'202O.
STPS ol dround 8859 LD trca.tnte,nt capacitg are under-
constructlon ln the ongobtg proJects ln the Sta'tes/ I/,]s.
St4tcs ol Andhra Prad*h, Gularat, Haryon4 Illm'ochal
Pradesh, Jamtnu & Rashmlr, Na;no.to.krr., Keralo,,
Madhga P'radesh, aln'arashtro., Odisha, Puntab,
Rc'la'sthcrn, Stkkinq Tamll Nadu" Tclangana,
Utta"(rkha, d, Uttar P?a.desh o:nd West Bengal utlll be
able to completz 763 proJects utlth ca,po,cl$ of about
19a9.277 MLD ln the Sta'tes/ Ws bg March 2O27. The
p,rogress of these pro,ects h(roe to be regularlg
monltoted ustng approprldte pr.ogr€ss monltorlng
mcchanism (e9., creotion of Inho.tso,pp g"oup) similar to
one eeta.bllshed. W Madhga Pro,desh so thot la,g ln
cotnpletlon of tlmellnc ls auolded.
Among on-going projects, statcs may haue to redeut the
project timelhes ia detail so as to assess il ang tu"thet.
reductlon ln completlorl. tlmellnes schedule in respect of
prolects scheduled for completlon during the perlod
begond Altril 2O27 as l'n,dlcatf,d ln p.rr - 5 ol thls teport
ts posslble.
There are 242 proJects undel. tendedng in Andhra
P'radesl4 Blhar, Chlto'ttlsgorh, DDDNH, Guiarat"
Hlnochal Pradesh, Jharkhand., Kantatoko,,Xerala,
Ma,hrrra'shtro., Puducherry, PuaJab, Uttar Prodesh and
West B€tnga.l, uthlle a large no. of prolects are (Iwo'ltln,g
sanctaon ol thc DPR or DPR k Wt to bc prcrrartd. Staacs
haae reported about fTn,o'nclng d{flcultles belng faced
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bg t,tr€rrn on occora'nt oif 
',f,source 

crltttch due to @9,I>79
slatation- States, reportedlV ore Wing to arrange fundirry for
priariv projects and uill be appri.sing the status in subsequent
meetings of th.e CMC. The process of sanctioning of projects,
being depend"ent on funding, is getting affected due to this.
Obseruations continued from 2d Quarterlg Report of Central
Monitortq Committee:

o Consideriq financktl lirr.ito,tions, States/ Ws haue bcen
aduted to take up STP pttJects on Hgbrld Aanultg fiodel,
uthlch, as a Dusln€ss model" enables the Urban lacal
Bodg/ St(rte Coue'?.men,t to fund the deaelopment a d.
oper(rtlo'l of scutage treatment lnlrastrarcture ta.klng ln'to
a.ccourtrt the futurc llout of reuenue. It udll help lrlBs to
tap the e',teflt,,,l matkct fuading for deuelopmcnt &
opcra,tlo,tr ol seuage tnlrastru.ture, apdrt trom qualtq
treotment serulces. N CG has grepared model bndcr
documc'trts Jor denelopmcnt o, STPS th,rTugh IIA. and

"ecentlg 
these docume ts haue also been approued W

NTTI Aagog. The docutrnents ho;rc been made avsllable to
States as per thelr rcquests also.

o 'One Citg- One Operator" concepts offer integrattng the
rehabilitation and Operation & Maintenance of the exi.sting
tleatment tnfrastructure along utth deuelopment & operation of
neu-t STPs. This concept can be tntegrated utith HAM model, o.s
is betng done in manq projects under Namami Gange-

o Couernm.ent of India has also intoduced ll(rtloa,,l Fo,eco,l
Sludge & *ptoge Ud agencnt (FSSX) Pollcg in 2077 to
emphaslze the lmporta,nce of treattng the faecal sludge
Itam on-sita sa.,,ltatlon sgstcm. Some State Qoue7z,,nf,;ats
ha te also lssued State leuel .I.SStrf pollcted guldellncs.
More than 30 Faecal Slud.ge Treatment Plants (FSTPs) are
operattonal and another 400 ore in the ofJing in the country.
Other Stotes mtlst consid"er adopting State Leuel FSSM policies/
guidelines for regula.ttng the handlittg, treatment and. disposal
of faecal slu.dge.

a ManA of the States/ Ws haue al.so been looking for oltematiues
begond conuentional S?Ps for treatment the sewage/ fo.eca)
sludge. States mag crnsi.d.er implementation of FSTPI and/or
co-treatrnent of faecal sludge in existing STPs, or mag
judiciouslg adopt ang other alternate treatment technologg, in
tou.trus u.thereu er feasib Le.

o ManA Stotes/ UTs are corlstructtng or haue proposed to deuelop
STPs in Polluted Riuer Stetches with capacity less than 2 MLD.
States, in such situati.ons, may cnnsider to adopt lnst,''lla'tlo,1
of decentralized. ,tlodulol. STPs; urftlch o:lIer adua tages
la lorrn of lesrcr tlme lnrnloed 7n cotwnLssloalag ol
sgst€rns, le*s land. fotprtnts, easg operatlonsi l^stedd of
conuentiona.l centrallzed. STPs based ort tcch',,;o.
co m.lncrciq.l conslderatlons.

o Stares haue created assets .ifor tleatment of seuage and
capacifu o/SfPs so created ls rnot belng optlmaltg utlltsed
due to mang necaons, lncludbtg lack of o:ao,llablltty o.f
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co tEyance of scuage to treatzc tt plo; ts, technologg
lssuea requlrtng up-gradal:lon ol plaats, or
dysfunctlonolllg etc. A lerge aunber of SfPs remaln non-
cort!{rllg.'4,t b sfPs ou'tlct 'nofln'. States mu,st ensure
optl',ntl,,tr utlllz,:tTon of t E existtttg t llo'trr,/nt

tolth rcgdrd to the envlronnren,t 
^orr 

s. For this purpose,
States maV catry condition assessmen, studies of existing
STPs/ seuage inlrastructure in afixed. time frame, soV another
3 monfhs so as ,o id.entifg the reasons of suboptimum utilization
and dysfunctionalitg of exi-sting S?Ps. Thrls wtll help them in
finalizing plans tD uryrode STPS requiing upgradation so a.s to
make them funttional.

o osc ol the Sia,tcs do ,tot ,Lq,t/€ a on,llne no lbrhg
sgstem ln pla,ce to mo ttor (both quaflttq al,.d quollfu of
tleatzd t rotei Chc health of ertsttng se@erage
l'trfr',.strucfitre, Siates mzst onsider to deuelop an online
monitoring sgstem, preferablg IoT enabled platform for
monitoring the performance of setuage infrastnrcAtre, uith
flenbilifu of integrating STPs under implementation and
planning alike and uhbh are likelg to be cornmissioned in
future. Such a system uill enable that health of seuoge
treatment facilitg is readilg auailable, uith minimum human
interference in regard to data inflous into the system, at
appropiate leuels in the Gouenment and State and Central
regulators. An IoT enabled. platform shall also be futuristic and
will haue common architecfifie, thus facilitating, horizontal
integration of large number of STP plants (both exbting and
likely to come up tn future) and" unifonn plntform adaptable for
all States and also at National LeueL

o ?'herc ls need. to haoe a separatc paradlgm ln urbo,
plrrtnlnlng lor flaet cltles. As the urban sgstem b keg to
impact the health of rbers and urbanization is likelg to grout in
rtiure, this need.s to be giaen due irnpottance and urban riuer
management pl-ans need to be dzueloped. Mainstreamirlg riuer
and Luater bodg health into Master Plnn i.s suggested to haue
long term perspectiue and enable legal support at munbipal
leuel for several of these ortiuiti.es."

Compllance Status with regard to directioas of this Tribunal
dated,21.9.2O2O ia OA a29l2Ol9 lcoa3tal pollutionf ard OA
L4a 12016 (use of tre&ted scrage for secondar5r purposesl

18. It may be noted that the Tribunal has considered overlapping issues

in above matters as follows:

. O.A. a2912O19: issue of coastal pollution on account of

discharge of untreated effluents/sewage. This matter was
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disposed of on 21.09.2O2O with the following operative

directions:-

"29. While the CPCB report mention-s the direction s i.ssued to
13 Costal State PCBs/ PCCs but compliance of such directions
needs to be monitored. We haue dealt uith OA Nos. 593/ 2O17
and 673/2O18, dealirq with the setting up of ETP!/
STPs/ CETPs and preuenttng discharge of untreated
effluents/ sewage into the iuers hereinaboue. The subject of
coa.stal pollution needs to be deolt utith in the sc,me
ma',n,I,er as polluted rloer strctches bg preparing o,ctio,a
plans ol each Sto'tesfiIls uthich nog also be monltored
bS the Cen.tra.l Monitorlng Committee (CMC)
simultaneouslg utth the 357 polluted riueT stretches and
the said subject mag also be coaered in th.e text report o.f
the CMC. As aareadg ln,e',.tlo'{,ed., the Cl$C ls to be hedded
bg the Secretory, Mlnistry oJJal Shclctt ortd. ossisted. bg
the CPCB .r;'[,d NMCG dnd. qt the Stdtes&Ts leuel, the Chief
Secretaries have ta monltor the co,,npliance status o.n,d
giue 

"eports 
to o.n,d interact uith the CMC.

OA No. 829/ 20 19 stands dbposed of ond further monitoing of
the bsue uill henceforth be in OA 593/ 2017 and OA
673/2O18."

O.A. l4A 12016: management of sewage treated water is

involved. This matter was also disposed of on 21.09.2020 with

'34. In uieut of t,r,e aboue reports lTndtng a huge gop ln
utillsatlon o,f seuage ttedted utater, furthet o'ction- needs
to be t.rke'l bg aU the States/Ws to ensure updo.tin,g and
enforcement o:f the o.ctio'tr plans lor TOOyo utilization of
the treated umter for secondary pu4roses,

35. Since the aboue bsue b interreldted to the issue of
operatton o/ S?Ps, it utill be appropriate that this aspect ls
also ,tou, monitored bg the CMC headed by the Secretory,
Minisw of Jal Shaktl a,nd a.ssi.sted W the CPCB dnd
NMCG. Ministry of Urbdn Deuelopment may also 'r.omlno.te
an olflcer ol ,I,,ot belou the ronk of Jolnt Secretary ln the
soid. Cornmittee. OA No. 148/2016 need not be kept pending
separatelu which stands dtsposed of as the subject utt\l be
hencejorth eonsidered in OA 593/2O17 qnd OA 673/ 20 18.'

19. Accordingly, the CMC has in its report dealt with the issue ofcoastal

pollution arld reutilization of treated water in Para IX and Xl already

quoted above.
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Seoarate order itr resDect of sone Dolluted rivers for further

monitorins bv the d Executive authorities

20. Apart from the said matter, ttre Tribunal is considering/has

considered the remedial action for control of pollution of certain rivers

separately, under Supreme Court directions, or otherwise,3. Further

reference to the orders in the said matters will be made later. After

monitoring the remedial action, the Tribunal has directed the Chief

Secretaries of the concerned States to take over further monitoring as will

be shown from paras 32 to 35. Coasiatently ylth tte eald approach,

this course of acUor needs to be folloyed for monitoring ptcveltion

of discharge of waste ia riverg ald water bodies a8 reu as prcveltittg

polluuoE aEd rejuveaatlag the polluted river stretches.

ReDorts from Bot[e States/ Oversieht Comtnittee for UP

2L. Thougtr some States have also frled their individual reports, it is not

necessarJr to refer to the same as they are covered in the above report of

CMC. However:, report of an Oversight Committee constituted by this
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'?3These include (not an exhaustive list):
. M.C. Mehta V. UOI O.rL lfo. 2(x)/2O14 (pollution of Oarga), see also 2O17 NGTR (3) PB

I
. Manoj Mishra V. UOI, O.A. rilo. 0612012 (pollution ofyaloultal
. Stench Grips Malrsa's Sacred chaggar River (Suo-Moto Case) O.A. Ifo. 138/2016

(TNHRC) (pollution of river Chaggar)
. Mahendra Pandey V. UOI & Ors. ()3. tlo. 58/2O17 (river Rerng.ngs, a tiibutary of river

Ganga)
. Sobha Singh & Ors. V. State of Punjab & Ors. O.A. 9161201A, and O.rL Ito. LOU2O14

(rivers SrrOGJ .!d Bc..)
. Amresh Singh V. UOI & Ors. O.A. No. 29512016, Etecutior Appllcatlolr o, 3212016

(rivers Chcnab aEd Tari)
. Nityanand Mishra V. State of M.P. & Ors. O,A, lfo. 456/2018 (.iver So!)
. Doaba Par:yavaran Sarniti V. State of U.P. &Ors. O.A. No. 23ll2ol4 (river Eindon)
r Ari,ind Pundatik Mhake V. MoEF&CC &Ors. O.A. fo. 125/2014 (river Ka.erdi)
. Sudersan Das V. State ofWest Bengal & Ors. O.A. IYo. 1?3/2ola (river Substnar.Lha)

Meera Shukla V. Municipal Corporation, corakhpur & Ors. O.A. llo. 116/2014 (rivers
AtEi, Taptt, Roh.li aEd Rarntarh Lte)

. O.A. a26/2OlA, Mohammed Nayeem Pasha & Anr. v. The State ofTelangana & Ors. {river
Musi)

. O.A. 50/2018, Nav Yuva Sanghatan & Ors. v. The Secretary, Narmada, water Resources,
Water Supply & Kalpsar Depar-tment & Ors. (river Tapi).
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Tribunal for State of UP headed by Justice SVS Rathore, former Judge of

Allahabad High Court at Lucknow have also filed two separate reports - in

O.A. No. 593/2O17 and O.A. No. 673/2018.

22. The report in O.A. No. 593/20l7filed on 13.O2.2021gives the status

of complialce of the STPs, ETPs, CETPs, use of treated water and

concludes with the following recommendations:-

oRecommendations:

In ui.eut of the aboue t e reammend as follotus:

1. Recouery position of EC is tnt good. Stict steps should be
taken to accelerate the process of EC re@uery.

2. Action plans for reuse of treated uater haue not been
finalized get. Thea mag be prepared. expeditiottslg and
implemented. with strict timelines.

3. There are many non-operational STPs under rehabilitation.
The process mag be expedited. It is also suggested ttlat
wh.ereuer old S?Ps are under operation on UASB
technology, theg mag be upgra.ded to latest technologg lke
SBR techrnlogg.

4. Steps haue been taken to a.ddress gaps in generation and
treattnent of seuage/ efJluents bg setting up funct nal
ETPs, CETPs and S?Ps in the state. Horueuer city uise
euafuation of requirements of STPs/ ETPs/ CETPs has rwt
been done so far

5. The capacitg utilisation of existing STPs mag be improued
bg identifging the bottlenecks and plugging them in each
cose.

6. The operation and maintenance of STPs/ ETPs/ CETPs and
thet respectbe distribution sgstem shoul.d be improuedfor
optitnol resutts. The u.torking of operators under OnE CitA
One Operator Sch.eme needs to be antinuou,sly eualuated
qnd thi.s euqluation mag be linked ulith thetr pagm-ent arui
renetual system,'

23. The report in O.A. No. 673/ 2Ol8 frled on 12.O2.2O2L concludes with

the following recommendations :-

.REAO MENDATIONS BY TTIE OVE,RSIGflT CO MITTEE

Out of total339 drains in 12 polluted iuer stretches, 257
are untapped tiL date. Untreqted seuage i.s flpwing into
the riuers and no interim measure has been taken to
preuent this. Plan details along uith ttmeun.es and
conesponding phgsbal and fanncial progress regarding

I
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2

tapping of these 257 drains be filed by the cout before
NGT uithin a month.

Out of total 55OO MLD seuage generated in the State of
these 12 polluted iuer stetches, onla 2630 MLD is
treated in operatianal 1O0 STPs. There exi,st a gap of
2870 MLD. Cunentlg, 38 S?Ps tuith capacitA of 887.06
MLD are under constnrction Luhile 24 STPS utith capacitg
of 568.1O MLD are proposed.- The progress in
construction and project implementation appears to be
slou.t. The State Gout should fiLe the phgsbal and
financial progress o/ S?P capocifu augmentation before
NGT along uith definite timelines uithin a month. Vide
order dated" 22.08.20 19 tt rDas stated that uith regard to
seu.)erage uorks/ STP under constnntion, after
O1.O7.2O2O, direction for payment of envionmental
compensation of Rs. 10 lakhs per STP per month to CrcB
will applg. Accordinglg, WKB/ CPCB shojl calculate EC
and send noti.es to defaulters in the next 15 dags. It
shall also explain uhy notices haue not been issued in
this regard so far.

Progress of in sttrt remediation as an tnterim neltsure
oppe@rs to be not satisfactory. In the meeting held bg
Ouersight Committee on 5.2.2021 no information could
be furnished bg the ancemed authoities whbh
suggesrs that no action ha.s been taken in thb regard.
CPCB had. giuen notite for EC for inaction by authoities
for ensuirtg bio/ phytoremediation for Rs 18 Crore u-thich
has also been not deposited. CPCB must submil report
regarding hout much EC has been realized out of total
imposed. EC o/ Rs 18 crore on 12O drains for non-
complianrce of thb order for the period- 1 . 1 1 .2O 19 to
31.1.2O2O. Further, the proposed timelines for in situ
remediation along uith details of project approual and
financial approuals Ior these 257 untapped drains be
fikd bg the Govt before NGT toithin a month.

It has been obserued that e-Jlow b being maintained in
Riuer Ganga uhile study u..tas in progress utith rekrence
to other perennial riuers. The report of the studV LDas
expected to be receiued bA Dec, 2O2O from IIT, DelhL
Houeuer, till d.ate no report ha.s been receiued bg the
Departnent. It i.s recommend.ed. that hTigatian Dept. must
pursu.e the matter and ensure post studA action.

Monitoing of Grosslg Polluting Indu,stries needs to be
stepped up. WPCB should issue notices to all defaulters
and also redize the EC imposed. earlier. GPIs in all
polluted iuer stetches be connected to Central Control
Room at Lucknnw through OCEMS. This sha)l ensure
occountabilitg tn the pollution reporting of the cPIs.

The Sta.te gouerrment has not Aet deposited the
Performance Guarantee o/ Rs. 15 crore as mandated. bg

3
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7.

NGT. Chief Secretary, W must ensure compli.once in thi-s
matter.

The lrrigation Department shouw coordin.ate with Forest
Deportment of the State to identifu uacant areas /flood
planes on the banks of these iver st/etches which maA
be deueloped as Green Belts. An action plan regarding
this may be submitted by lrrigation Department to
Department of Forest, Uttar Pradesh uithin tuo months.

L The uork of floodplain demarcation is still under
progress. It is suggested that pillars be fixed in atl the
stretches and. notification be done utthin six months.

The residents of different districts uere contended to see
the clean wa.ter of o'll the riuers duriq tle lockdoun
period. ln vieu of this, the Committee suggest-s
conducting mass au)a;eness campaigns and media-
based. Luater consciousness campaigrs that make people
sensidue tnuard.s the enuironntent a.s ueu as shotD that
theA are an integral pafi of th.e souttion.

10. The Committee recommends Minhg Dept., UP to submit
a d.etailed repott about status of illegal sand mining in all
the 12 polluted stretches in the State. Informatbn
regardbq enJorcement and action taken bg the Dept. to
antrol illegal sand mining must be elaborated.

11 The seu.)age treatment capa.iu of LucktrotD needs to be
augmented for improuing the uater qualitg of riuer Comti.
The ptesent treatment capaciQ b 438 MLD against
requirement of 784 MLD. The gap of 346 MLD is proposed
to be be flled up in 3 Phase- 160 MLD in Phase 1, 1O2
MLD in Phase2 and 85 MLD in Phase3.So far Phase 2
comprising ol Binor STP (8O MLD) and Gha a STP
(22MLD) is pending for sanction with NMCG.DPR for
Phase3 (Bhanoara 85 MLD) is urtder preparation. The
Stfute Gout shoud immediotelA get th.ese STP} sanctioned.
and. ertsure that work commences as per ttmelines
prescrtbed bg NGT.

12. In the interim, NGT had directed that in sifit remediatbn
me.asures be taken up to check the discharge of
untreated uater in the iuer. Unfortunatelg, despite two
pilots hauhg been taken in the past, no in situ
remediation has been initiated. CPCB/ SPCB mag impose
and realize EC as directed bg NGT on this (nunt.

13. There are many Jlaws in Waste Management Processing
Plant in Lu.know managed by M/ s Eco Green- During the
irspection uisits it uas found. that uaste processirlg plant
at Shiuei uas non-operational. No 'u,o-ste to energA'
work ha.d. been started in the treabnent unit. SrcB mu.st
issue shou.r cause ratice utithin a forhight to Nogar
Nigam and impose EC for uiolations of Enuironmental
nonns uith liberv to the Nagor Nigam to reolize it from
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the Operator along uith strch pernl action a-s theg deem
fiL"

24. We have given careful consideration to tJ.e data furnished by way of

above reports and found that the progress achieved is insubstantial. We

note discrepancy in the data in the current report compared to tlle data in

the last report dated i5.O9.2020. In the last report, the data of sewage

generation was mentioned to be 53,396.84 MLD while in the current report

it is mentioned as 48,000 MLD. Explanation in the report is that the earlier

information was incomplete and the current report gives the correct figure.

ft ls s€en thit huge gep ln geaerition ald trestment of sewage

cortiauea. Capaclty ls uid to be oaly 62/o but tbe eatire capaclt5r la

Eot utlllsed, Utlllecd capaclty li ollly 4o/o as per data furalahed by

the CBCB in OA 95/2018, Aryauart Foundo,tlon u M/s Vapi Green

Erurlfo Ltd & Ors, to bc rcfered latcr. As per lest report, 1831

lndurtries Dcre wortlng slthout ary ETP h vlolatlotr of lew. 1123

tTPs worc non functional. 62 CETPs aad 53O STPs vere non-

coEptlat. Scveral projectr.!e 3tlll at tendes/DPR stage slth no

laterlm remedlatioa arraagement. Thig statlstlc relatca to the urbatr

arca.a ofthe cntirc courtry, lncludlng tb,c towat on thc belrls of rlvcrs

ln questloa. Ilo 3tatktlcs have bectr glyen about the gep ln geteratior

rad treetDcnt of thc scsage la rural erce3. Wtrile the report mentions

that the National FSSM Policy has been introduced in 2017 and some

States have also issued their State kvel Policies, the FSTPs operational

are said to be only about 30 and in the ofling about 4OO which are hardly

sufficient to address the huge gap. Credible database needs to be compiled

in this regard and comprehensive action plan prepared to ensure tiat

there is no gap in the waste generation and treatment. Execution of the
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action plan has to be planned having in mind the requirements of the

urban and rural areas separately. The policy must include utilization of

biosolids for using as composting need to be duly ensured. The

observations and recommendations in the report on issues not expressly

dealt with need to be duly followed.

To address thc hryc gap h gencration and treatEent of wa3te,

requkite aumber of treatrcrt pla[tr need to b€ iD plecc at thc

earliest, includiag modular STP3 whcrevcr neccssary. The plaEts

elready set up aeed to be fuactlond and compliaut. The orgotng

prdects heve to be completcd stthtn the sttpulated tfuneline3.

Pe[di-g 3uch trcatEent interin Dcesurcr for phyto/bio.reaediatioE

leedi to be taken to enaurc conpllaacc ofthe provieions ofthe Watcr

Act prohibiting dircharge of al,y coutamlaaat ln water bodies.

Thus, huge water pollutlor fu t6r:lng place as per officlal data

wlth no effective adverse action agalast polluters, though lt ls crlme

under the law of land ln the same way as homlcide errd asssult.

Pollutiou is resultiag in deaths aud dieeasos but sit! tro putrishtaent

and no protectiou to the victlme poalng serlous threat to rule of law

requiriEg protection of ioroceDt aad punishneat of guilty by the

State. Etaergent ald stringent trea3ureE are necesser]r for discharge

of Constitutioaal dutiee by the States concerned othersise it is

toler&tltrg and igaorlng lawlessaes. Repeated dlrectious to shortea

tcndering/DPR procedurea heve remelned uacomplied as alco li:rlng

accountebllity of ofllcers re3porslble for tb,e situatio!..

25. Ttrus, further action is required in mission-mode at all levels to

discharge constitutional obligation of providhg pollution free environment

and also to protect public health. Scarce sources of drinking water and
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irrigation are required to be maintained free from contamination. This is

basic constitutional obligation of the authorities under the Constitution

being linked to Right to Life'. Without this being done in a meaningful

manner, there can be no sustainable development. There ir need for

stdrgeEt enforceraeat by way of advene Eceaurea, lncludtng

necovety of coopea:ation for coatlaulng vlolatlon .nd adverse

eatrle: ltl thc rccord of dcfeulthg olEceta. Accountablllty for those

rbo are entru.ted the responrlbilityr to comply wlth thele dlrections

trust be fixed on tbe prbclple of good governance to ettforce rulc of

la- to protect rights of clttzea..

26. We lind that the river water quality has been analyzed w.ithout

taking into account one ofthe major components of river pollution i.e. fecal

coliform. The rlver water qualtty ts dcclercd 'ftt for bathlng' onty wtth

rcfereace to BOD, sithout colceaD of the fecal collform, shich doeg

[ot rcpr.scnt true picturc aad such course is t'hus agalnet thc law.

This may be duly remedied. Thcrc lg nccd for conplliag aa asaual

ptogreas roport in term3 of improverrent ofwater quelity by reducirg

pollutlon load. Thc psogress ihould be evduated depeldlng on ertent

of reducuotr of pollution load, i! comperison to the earller period.

Such aaaud progress report Eust bc put i.B public domaia ald

appioprlate &ctlon talen for laedequete progress after f,adlrg out the

persons respotlrlble for ruch fallure errd other cau3ee, lf aay. Adequate

number of monitoring stations need to be insta-lled in a timebound manner

for the purpose of monitoring water qua-lity.

27 . One major step for monitoring is compiling data in transparent

manner. The Tribunal has already directed, vide order dated 05.02.2O21

in OA 95/2018, Aryauart Foundation v. M/ s Vapi Enuiro Ltd. & Ors., that
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Natioaal/State/Dlstrlct EnvLotrEert Data Grids be establirhed which

will go a great way in compiling data and monitoring compliance. There le

elso aeed to tale further stepa for enhaacing the utillzstion of treeted

waste water. The gap ir gcrcretior of trcatcd water a[d lts utilization

need3 to bG addrcased expedltloualy atrd Dorltorcd h terro3 of

quatrttty ard quelity.

2A. There is further need to re-engineer ttle administrative process€s

adopted aJld giving of the contracts, as earlier mentioned. The time

conrumlng DPRs aad approval proceBs€s ln thc adftlnlltlrtlotr needr

to be avoidcd and 3pe.dy action tahen baecd on Eodcl DPRs ard latd

down etandardr. It is a matter of regret that, as per offrcial statistics, 5670

of total generated sewage remains untreated and finds its way into the

water bodies which is a crime under the law of the land for the last 47

years. This remains a constant threat to contamination of potable water.

Slmller ls the porltlon wlth rcgard to the vater pollutloa from other

aourcc!, lnclu.llng hdustrlce end dumptag of solld arrd othcr t aste.

29. Demarcatlon and protcctlon of 'flood plaln zones' teeplag them

free from elcroachment h another challenge rphich needg to bc

tsctled oE wat-footltrg by desigaating rcsponslble aad accouatable

oflicers to enaure thet in the ilterreglum till requisite water

treatment equlpEcnt are set up. Irterim Bteps for sewage treatment

Deed to be tateo to reduce the pollution load.

I{eed for improved Morltorltrg Dlechanlsm in the light of Notillcation
dated 07,10,2016 lasued by the Ministry of Water Re3ourcea, Rlver
DevclopEent, and Ganga Rejuvenatlon

30. The Ministry of Water Resources, River Development, and Ganga

Rejuvenation has issued Notification dated 07.10.2016 in respect of
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management of River Ganga under the Environment (Protection) Act, 1986

called sRlvor G.ng' lRcjuvGnrtlon, Protection end rrnlgcmeutf

Authorlticr ffiGr, 2(,16' (the Ganga Order) constituting authorities at

National, State and District l,evels called l.Iational Ganga Council',

Empowered Task Force on River Ganga', 'State Ganga Rejuvenation,

Protection and Management Committee' and District Ganga Committees'.

Further, !{ational Mission for Clean Ganga'(NMCG} has been constituted.

The object of the said notification is to rbete pollutlon ald rcjuven&tc

rlvcr Geaga, aalnt h c-tros, rcrtrict actlvltier o! thc rlvcr bart and

othcr alllcd lruer. Steps to be taken are exhaustively laid down, apart

from providing safety audit and conferring statutory authority to issue

directions on related matters, including in respect of tributaries of River

Ganga. The Nationa.l Ganga CounciJ. is headed by the Honble Prime

Minister and ttre Empowered Task Force' is headed by the JaJ Sha-kti

Minister. The 'State Ganga Committees' are headed by the Chief

Secretaries of the States. The District Ganga Committees' are headed by

the District Magistrates. The NMCG is headed by its Director General with

representatives of Central Ministries and State Governments. There is also

a provision for setting up monitoring centers. Powers of the NMCG include

issuance of directions to State Ganga Committees and District Ganga

Committees or l,ocal Authorities for rejuvenation of River Ganga and

connected issues. It can frame a policy and direct its implementation. The

Ganga safety audit is to be conducted by the National Ganga Council. It is

to publish an annual report. The functiooing of District Ganga

Committees carl be overseen by the NMCG either directly or through the

State Ganga Committees. Every District Ganga Committees is also to

prepare plan for protection of River Ganga and its tributaries and their
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river beds and District Ganga Committees also to prepare its own budget

and give monthly and annual reports.

31. As Eoted eerlier, protecting the rivers froE pollutlotr is a

National lecesrity. Pollutlon of rlvers bas rcrulted irl worst t atcr

crisis in the cou.atr5z. This requires control of domestic and industrial

pollution, utilization of treated sewage for secondarjr purposes to prevent

use of potable water for such purposes, protecting the catchment areas,

regulating activities in flood plains zones, maintaining e-flow which

includes conserving the ground water. A11 these steps are duly mentioned

in the Notification dated 07.10.2016 as necessarJr for control of pollution

ald rejuvenadon of Ganga. This Tribunal in its earlier orders, including

orders dated 2O.G).2O1a, L9.12.2O18, O8.O4.2O19, O6.L2.2O19

29.06.2020 alad 2L.O9.2O2O, dealt vtth preparation aud erecution of

actlon plan8 for all the 351 polluted river stretches almost on seme

pattenr. The compensation regime has been laid down not only for delay

in fina-lizing action plans but also for delay irr conmenclng and

completlag the projects on the pattern of regirne applicable to Ganga.

Similarly, in connected matter (OA 593120\71 relating to setting up of

requisite numbers of ETP, CSTP and STPs (including modular STPs

wherever necessar5z) as per mandate of law under the Water Act and the

judgment of the Honble Supreme Court in Paryauaran Su.raksha, supra,

also compensation regime has been laid down and compliance of direction

of the Hontle Supreme Court for rigid implementation mechanism for

ensuring compliance by 31.O3.2018 has been overseen, as mentioned

earlier. Finally, this aspect of monitoring for setting up of all requisite

ETPs, CETPs arrd STPs (tncludtng modular STPs wherever rece88aryl

within the timelines and for also taking other steps for control of pollution

and rejuvenation of351 polluted river stretches was left to ttle CMC to be
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headed by the Secretary, Ministry ofJal Shalrti along with the NMCG and

CPCB. At the State levels, directions have been issued for constituting

River Rejuvenation Committee for preparation and execution of the action

plans to be overseen by the Chief Secretaries of aII the States by

constituting 'environment cells'directly under them. The status reports

given by the CMC constituted by this Tribunal have already been quoted

above.

32. As mentioned earlier, apart from larger issues of control of pollution

and rejuvenation of 351 river stretches, the Tribunal separately dealt with

control and rejuvenation of some rivers separately including Yataula,

Hlndoa, Gaaga aad SatlqJ. River Yamuna which is tributary of Ganga

was earlier subject matter of consideration before the Honble Supreme

Court and later the monitoring was entrusted to this Tribunal. The

Tribunal gave detailed directions dated 13.01.2015 and 07.12.2017.'t}:e

Tribunal also constituted an independent Monitoring Committee. The

sald metter was flaally dlrpo:ed ot ot 27.Ol.2O21 whcreia the :tatus

of coapliaace uader eacb hoad of action plea ras duly mentionod. It

was further noted that clear roadmap already stands laid out and further

success depended on the matter being taken seriously by the

Administrative Authorities. Accordiagly, the Chief Secretarier were

dlrected to ta.Le over thc Eordtoshg as foUows:

"23. AccordinglA, ue direct that in te'Ins of directions oJ the
Hon'ble Supreme Court and earlter orders of thi.s Tibunal,
henceforth the ehtef Sec"etary, NCT of Delhl" in
coordlnatlon urlth other authorltles (such as, Addltlonal
Chief s,ecr€t|z.ry Urban Deuelogment, DDA, IDMC, DPCC,
I\IB) and the Chlel Sccrcto,rlcs ol Harypno. and. W,nag
perso,[,a,llg mon'lt,,. the progre*s, bg eooluittg eJlectlue
a;dml'a'lstrg,tlue mccha,als/m to handle grlm sltuatlo^
caused by gearc of rncglect. Causes of failure of eisting
m.echanbm and. remedial measures required be addressed in
the light of reports of the Commi.nee. This needs to be further
ouerseen at National Leuel bg the Central Monitoring Committee,
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headed bg Secretary Jalshakt| u.thich also includes NMCG and
CPCB, tn terms of earli.er orders of this Tribunal- To giue elfect
to the orders of the Hon'ble Supreme Court, the Tibunal ha-s
alreadg directed constitution of Riuer Rejuuenation Committees
IRRCs/ in all the States/ Ws bg order passed in OA No. 673 of
2018 in Re: News item publi.shed in "The Hindu" authored by
Shri Jocob Koshg titled "More riter sttet hes ore rww citicatlg
polLuted : CPCB, to be heoded bg the Enutronment Secretaies
of States/ Ws, to prepore and execute action plans for
restoration of the polluted iDer stretches, under the ouerstght
of the Chief Secretari.es of the States/Ws. Such action plans
are aLready in place. The RACs of Delhi, Haryana and W
'mag 

accordlnglg tnottlto" exec.,l.tlon of the actlon plans
ulth proper lflt'r4epa'rtm,en,tal coo/dlnatlon, to remedy
the polluted stretches of rioer Yamuna ia their reqtectfiie
Ju"tsdtctton" subJect t oueftlght of the Chtef Sccreta'r,,es
on quarterlg basls, utho taag therealter gfite thelr
quarterlg rcpo"ts to the Ce,{,tra,l ,,onitorlng Commlttce
ICMC) headed bg the Secretary, Jal Sha,ktl ln tenns of
order dated 21.O9.2O2O ln O.A. No. 673/207A, supro."

33. In dealing vrith the river Satluj, vide order dated 22.01.2021 in O.A.

No. 916/2018, Sobha Singh & Qrs. u. State of Punjab & Ors., the Tribunal

also constituted a Monitoring Committee which oversaw preparation and

execution of action plan. Tbe Trlbunal finally coacluded that once thc

roadmep war clcar the osncrablp uuct be tatca over by the Chief

Sec.ctarlr, PuaJab. The direction is as follows:-

"77. Accordlnglg, as alreadg directed earlier, the
outnershlp o/ the issue mag ruru be token over bg th.e
Chief SecrEt(Iry, Pwn,Jab vtho mag, houirtg regard to
serlousness of th.e issue, affecting health and
envlro,I'me,['t" persona.llg mon'ltor progress of cornpllance
rrtlerrst otlce ln a month and. also evolac an d.ppropriate
a,dnilaistratioe mcchonism to hrrndle the grim sltuation.
We r,a(r,g a.lso 

'note 
tho't the RRCS head€d bg Etutironmf,nt

Secretarles ln all the sta'tf,,s/Ws haue alreadg been
dl"ected to monltor execution of oction plans lor the
polluted rlver stretches on con.tin.uot/.s Dasis. Ihe RRC
Purnlab mag c,|lso accordinglg monitor execution ol action
pla s Io" Slrtle/ a,nd Beas rivers in continuation of Sth
repoft of the Monltoring Committee, 

"efefied 
to dboue,

sublect to oue"all ouerslght of t',..e Chlel Sec"etary. The
Chlel Secret(Iry r1,,hile 

"euleurlng 
the status of uarlous

lssues mcy locus on timelg completloa of the ongolng

'/,orks. Quarterlg reports be sent bg the Chi.ef Secretary to the
CMC in terms of the order dated 21.O9.2O2O in OA 673/2O18
tDhich tleals with the subject of restoration of 351 polluted riuer
stretches, including the riuers in question."
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34. Similar course was adopted for river Hindon, vide final order dated

O2.O2.2O2L in O.A. No. 231 /2014, Doaba patgauaran Samiti u. State of U.p

& Ors., as follows:-

35. While deaiing with the issue of control of pollution and rejuvenation

of river Ganga, vide order d,ated O8.O2.2O21 in O.A. No- 2OO/2014, M.C.

Mehte u. UniDn of Indio & Ors., the Tribunal issued following dircc$oa on

the subject of tecovGry of coEpetlletloa after rpeclfied dat€ for

fallure to taLe 3tcp. slthln tbe preecrlbed tlmcllne.:-

'74. Accordlnglg, as ab-ad.g ditected carller, thc
ounershlp of the lssue ftLa,g n ru, be taken oter bg the
Chlef Secrctary, W, utho mag, haulng regard. to
sertousness ol the lssr.c, allectlng health o;nd
enulro','Jmenq personally mo ltor prog"ess o.f compllance
a'tlea,st once ln a month and also evoluc an approprla,te
a,d,minlstro'tlue mccho,nlsm to ha,n;dle the grlm sltua.tlon.
lve mag dlso ,notc tftat the R,RCS heo;ded. bg E tt,[/ ment
Secretarles ln all the Stntr;s@Ts hooe alreadg tr,en
dlrected to monltor cxccutlo of actlon pla;ns for the
poIlut,d duer str.etches on contlnuous bos&. fhe RRC Up
mag also accordlngly monltor. executlon o.l a,ctlon plo;ns
for Hindon, ai,Ject to overall ouerslght ol the Chief
Secreta,ry. T/ne Chlcf Sccretary urhlle reuleutlng the
status ol ao,rlous lssues na.g focus on thnely completlo'n
of the ongolng works. Quartertg reports be sent bg the Chief
Secretary to the CMC in tems of the order dated 21 .09.2020 in
OA 673/ 20 18 tLhich deals with the subject ol restoration of 35 1

polluted riuer stretches, includ.ing the riuers in question. "

" 1 4 . At the c!'st of repetitiory it mag be mentioned that tnspite
of the fact that Water (Preuention and Control of pollution) Act,
1974 was enacted 47 Aears baclg to giue eJIect to the decision
in Stockholm Conference in the gear 1972, the uater pollution
remains rampant. Though uater pollution is a seious ciminal
offence under the lau of the land, the authorities haue failed. to
take strblgent action against the ublators. In a uay the major
uialators remain State-authoities, who are anstitutionally
under obligation to ensure treatment of seutage before the same
b discharged into the riuers and drains connected. thereto
u-thich is not fullg happening. ?he effect of tuater pollution on
health and food safetg is well knouln. Water is scarce and large
population remdins depiued of access to drtnking uater but
still steps to preuent pollution of sources of dnnking uater are
inadequate. The Hon'ble Supreme Court in its judgment in
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Paryauaran Suraksha us. Union of India & Ors., (2O17) 5 SCC
326 discussed the problem in detail and fixed a fnn d.eadtine
of 31.O3.2018 bg uhich atl necessary CETPs/ STPs/ ETPs
shoutd be in ploce failing uhbh coerciue action, inctuding
prosecution of State authorities ua.s mandated. The States
corr,tl,I,ue to ololate the dlr?,ctlons of the Hon'ble SupTe',,ae
Court rl';lnd. glue thelr oua conlea,lent deadllncs uthlch are
therea.ftet lurther relaxed at wilL This can ltardly be
held to bc conduchte to the e,n,airo'{,mentol rule of laut.
The *utage treatment is less than SOoh (the seutage
geaeratloa from the urban populatlon ol thc country ls
rcported to be about TOOOO LD and t"eadncnt co,po,clty
about 27OOO MUtPa ruhich is a matter of seious concent. The
Trtbunal has issued repeated directiotts. Till it is remedted, the
gool of susta,inc,ble deuelopment i,s far cry.

15. The enuironmentnl laut pr rcipl.es, uthbh this Tribunal is
mandated to apply under sectbns 20 and 15 of the NGT Act,
2O1O, are - 'sustainable deuelopment', 'precautionory' and
'polluter pags'. These pincipLes, accepted in Stockhome
anference, haue been heLd to be paft of right to life under article
21 of the Cotrstitution in Vellore Citizcns' We\fare Forum u.
Union of India" (1996) 5 SCC 647. In Hanuman Laxmon, (2O19)
15 SCC 4O1, @aras 142-156), significarrce of enuironmental
ruLe of lanu has been highlighted to achieue sustainabte
deuelopment goals for prospeitg, health and tuell being. Thls

T.N. Godauarman Thirumulpa.d. u. Union of Indb. (2OO2) lO SCC
606, at poge 62 1, it uas obserued that the State has to

'forge in its poli.A to maintain ecologbal balance and
hygienic environment. Article 21 protects right to Life as a
fundamentaL rQhL Enjogment of life and its attainment
including the right to life uith human dignitg encompa.sses
within its ambit, the protection and preseruation of
enuironment, e@bgical balance free from pollutbn of air
and LDater, sanitation tuithout which life cannot be enjoyed.
AnV conta acts or actions tuould cause enuironmental
pollution. Therefore, hygtenic enolr?nm.nt ls an
lntcgrul tacet oJ rtght to he,o'lt tg ltle and tt uould bc
hnposslble to Uue urtth human dlgntfu ulc'thout a
hu',,.anc and healthg erutlro,trmc L Enuionment@l
protection, therefore, hos nmu becnme a matter of graue
concem for human existence. Promoting enuitonmental
protection implies maintenance of the enuironment as a
Lt-thole comprising the man-mo.de and the nahtral
enuironment. Therefore, there is constitutional imperatiue
on the Cent/al Gouerrlment, State Couernments and bodies
like municipalities, /tot onl! tD ensure and safeguard proper
enuironfiLent but also an inperatiue dutg to take adequate
measures tt promotE, protect and inq)roue the man-made
enuironment and natural enuironment. "

71.2

" As per report of the CrcB dated 30.09.2020 quoted in the order of t].is Tribunal dated
05.02.2021in OA 95/2018, Alravart Foundation v. M/s Vapi Green Envto Ltd. & Ors.
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xxx .......xxx xxx

19. In uieu of aboue, antol of potlution of iuer Ganga needs
to be taken seriouslg at all leuets in Llttarakhand, Ub, Bihar,
Jharkhand and West Bengal In absence thereoJ the d.esired.
result of rejuuenotion of riuer Gonga u.thich is dreom of euery
Indtutn tuiU remain unfulftlled. As obsenad ca;rlfer, the
Eon'ble Suprene Corl;rt has monltored. the subject lor 34
gears (7985-2o7al a'nd, linafig t wsfefled the matter to
thls T-rlbuno,l in the year 2O74. Though certo,;ln stqrs
hqve beert ta,k a, thc tables c;nd. com4lllance sumrnary
l ed bg NMCS quoted. above show that with realx,ct to
uc,rlous ptoJects, the matter is stitt at tl,te tend.e"/DpRs
stage d^d. pragress li completing the ongolng prolects l^
a tlmely mo.n'ter ,?lma,lns a chafie/I.ge, insptte ol
auallabllttg ol funds, supported bg the Goaer7.l,r'.e'r'.t ol
Indlo. l^ltlatlues.

20. xxx............,...,...xxx...............,....xxx,.........,,..,.

21. While remouing alread.g raised. constructtons from the
floodplain zones mag be deott with separ@telg, there i.s need to
atleast identifA and take protectiue meas;ures. All remed.ial
measures haue alreadg been outlined in the earlier orders of
thb Tibunal and need not be repeated.. As earlier obserued. the
desirable situatton is that not a drop of pollution is dbcharged
tnto the riuer Gango. but in ang case, euery next report must
shout d.ecreaslrlg trend. of pollutlon lozd. uthlch needs to
bc qua,'nwlcd by the N CG ln a tabular fonn glalng the
extent of pollution load. on a pa,rtic1a,lo;r d.ate snd
reductlon achleued. ln terms of gap a.ftcl steps lor
stopping anA other heinous crimes of homici.des and. assaults
as pollution is ocknou.iedged cantse of deaihs and drbeases
and d.epiuation of orcess to dinking uater.

22. xxx....................-..xxx.................xxx................

23. Wth regqrd to the ,ecouery ol ta;ld d.ourn
complcrr'sa.tlon, it is m'ade clear tha/ the compensation
must be fatthfullg paid by the concenBd States by uag
of deposit to the CrcB uhich can theteeftzr be spent lorrestordtlon ln the samc State, as per o;ction plo:n
prepared lo" the purpose bg the Stztz and approoed, bg
the NMCre, alter d.ue evaluatlon on the patt"cn ol orders
earller passed. bg thts Tytburr,o,l2s. N CG na,g monitor
compllance. Control of pollutlon o,l rlver Ganga wilt be
l^complete ,/.,lthout controlling pollutton ol d.ll the
t"lbutades a.nd. dra.lns connected the?eto.

xxx.,,.....-............,.xxx.................xxx.... -...........

27. FVrtlrcr progress reports maV be fumished by the
concen@d file States ,o tle NMCG on or before 30.06.2021

?'Vide order dated 22.01.2021in OA 916/2018, Sobha Singh v. State of punjab & Ors
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shouing status as on 15.6.2021 . NMCG mag give i*
consolidated progress report with its recommendations to this
Tribunal bg 15.07-2021 bg e-mail atjudiciat-
ngftjBou.in preferablg in the form of searchable PDF/ OCR
Support PDF and not in the form of Imoge PDF, utith UbertA to
the States to fde their response to such reporL TlLe NMCG report
mag inter alio specifu reduction in pollution load, if ang
achi.eued during the intenegnum. and if not, swgest futther
measures to achieue such reduction,"

36. The Tribunal, vide order dated 05.02.2021 in o.A. No. 95/2018,

Aryauart Foundation u. M/s Vapi Green Enviro Ltd. & Ors. dealt u/ith

pollution of River Daman Ganga in Gujrat on account of inadequately

functional CETP at Vapi. While considering the sa.id issue, the Tribungl

obtained an audlt-report on functlonlng of monitorlng mechanlsm by

State PCB3 and found thet the Stete FCB8 Eere rot aa elf€ctlye as

requlred undcr the law. They lacked manpower as well as the equipment.

Tlll revamplng of the Statc PCBs takes place, it is diflicult to expect

effectlve Bonltorlng from thcm to comply slth the dlrcctlor of the

Hon'ble Supreue Court ln Paryaoaton Suraftsha, supra for effectlve

mceaurea agalaat polluters, The Trtbunal also directed colrsidcrllrg

setting up of €rwlronEent data grlds. Relevant observations from the

said order are:-

" 10. We haue giuen due arsideratbn to the report, which
shows startUrtg state of alfqirs tested on the touchstone of
'Sustainable Deuelopment' principle, accepted in Stockholm
anference ard whbh has been held to be part of rQht to life
un.d"er artble 21 of the Constitrttion in Vetlare Citizens'We$are
Forum u. Union of Indin, (1996) 5 SCC 647.

1 1 . Some of the significant obseruations include failure to ftll
up keg posittorrc, to acquire necessorA equt)ment, to arrange
continuous training, to prepare State Enuironment policy, to
specifg industri.es-stttng criteria, making inuentory of grosslg
polluting industrtes, not specifuttg standard-s of inlet to the
CETPs and hozardous uaste, inaction against identifted
polluters, taking steps for bridging gaps in lan.u and enforcement
u.tith regard to liquid and soli.d. uaste (of different kinds),
tncluding non-functional and noncompliant ETPS, STPs and
CETPs, tnadequate monitaing of enuironmental ampliance in
Class ,[1 towns and aastal areas, fatlure ta ampile and
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analyse data and. filing annual reports, ineficiencE shoun bA
inactian against seriotts uiolations of enuimnmental rarm.s.
Needless to sag that such sorry state oI affairs is reflection of
poor gouernar8e, making etuitonmentoL rul.e of latt Jar fron
realw.

12. The enuironmental lau prirciples, whbh this Tribunol i,s
mandated to applV under sections 2O and 15 of the NGT Act,
2O10, are - 'sustninabte deuelopment', 'precautionary' and
'polluter paVs'. In Hanuman lannan" (2019) 15 SCC 4O1,
(paras 142-156), sbnificance ol enuironmentol rule of lana has
been highlighted b a.chi.eue sustainable deuelopment goal-s for
prosperitg, health and uell being. Thls requbes fiUt tg ol gap
bctvcen laut and, c;lfot.e,cmea:t. In T.N. Godayarman
Thirumulpad u. Union of India, (2002) 10 SCC 606, at page 621,
it ua.s obserued. that the State has to

"forge in tts policg to maintain ecological balance and
hggienb enuirontrlent. Atticle 21 protects right to life as a
fundamentaL right. Enjogment of lift and its attainment
including the right to life uith human dignitg enompa.sses
uithin its ambit, the protection and. preseruation of
enuironment, ecological balarrce free from pollution of air
and watel, sanitation without whioh lile conrlot be
enjoAed. ArLU contra a,cts or actirtns tlould cause
enuironmental poUution. Therefore, hgglenlc
etnolr'oltmclat is an tntzgral faaet of rtght to heolthy
Itfe and lt utouw be lmpossible to tiue u,'th hun4,n
dtgntq urlthout a hutnantc and. heolthy entironmcnL
Enuironmenta.l protectbtL therefore, has nout beame a
m@tter of grare ancern for hufitan exi-stence. Promoting
enuironmental protection implies naintenance of the
enuironment as a uhole amprisittg the mon-ma.de and the
natural enuironment. Therefore, there is an*tifrttional
imperatiue on the Central Gouernment, State Gouemments
and bodi.es like munic@alities, tat onlA to ensure an.d.
safeguard proper enuironment but ako an imwrotiue dutA
to take ad.equate mea.sures to promote, protect and.
improue the man-made enuironment and natural
enuironment. "

13. In A.P. Pollution Control Board u. Prof. M.V. Nagudu,
(1999) 2 SCC 718, at page 732, it was obserued ",.Good.
go,lerrt4rnce ls an accepted priaclpb of inbfltatlona.l and
domestlc lqurs. ...,.ft lncludes the need. lor the state to
ta.ke the necesso,ry "legklatlue, a.dmlnlstTo:tloe and. other
actlons" to lmplencnt the duq of preuettlon ot
e^ulro'I,mento.l hann...". In Techi Taga Tara, supra, the
Hon'ble Supreme Court refered to seueral Committees on need
fo aramlrlng the regulatory bodles bg appolntlng
I,€rsons of outst,,ndtng abilttg and htgh r".putatlon to the
State .FCBS t d equtpplttg the,,?0 utith ld.bor(I.t,irtes dnd
other equlpmcnt lor petonning sto.tut,ry functlons.
Apart from the Tibunal being approached under secttons 14
and 15 by aggrieued parties, pointing out degradation of
enuironment and inaction of the statutory regulators, the
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Hon'bl.e Supreme Court has required this Tribunat to monitor
compliance of such statutory obligations for protecting
enuironm.ent. This is not possible unLess the stahttory
regulators are effectiue. Significant issues so referred bg the
Hon'bl.e Supreme Court include a) liquid uaste management,
(2017) 5 SCC 326, Paryauarqn Suraksha us. Union of India &
Ors. tuheretn it ua-s directed that requistte STPs, ETPs, CDTPs
must be set up by 31.3.2O18, failing tuhi.ch coerciue measures
mag be taken against concem.ed. authoities, tn enforce
statutory mand.ate ol the Water (Preuention and. Control of
PoLution) Act enacted in 1974, prohtbithg ang u.nter pollution,
making it a ciminal offence. b) ampliance of solid waste
manogement rules. Vide ord.er dated 2.9.2014 in WP
888/ 1996, Almitra H. Patel Vs. Union of India & Ors. on the file
of the Supreme Cou$ the issue has been referred to this
Tibunal for monitoing compliatrce of Solid Waste Management
Rules. c) In (2O15) 12 SCC 764, MC Mehta u. UOI, bsue of
rejuuenation of Ganga staruls refened to this TribunoL d) Vide
order d.ated 24.7.2017 in WP 725/ 1994, 'And quite flou-s
Yamuna\ rejuuerntion of Yamuna stand.s referred to thi.s
Tibunal. It is ttot necessary to rekr to seueral other orders.
Findirlg that stad-ttory regulators were not effectiue and seriaus
damage uo.s continubtg, the Tri.bunnl has appointed
in.d epen.d.ent monitaing Committees26 on seueral issues.

In substance, monltoring of the enacted
enuirolnlmetl.,tc'l laus lncluding the Watcr Act, Air
(Preuention and Control of Pollution) Act, 7987 dnd t,te
E'suiro'I:'ilen't (Protection) Act, 7986 and. Rules franned
thereunder needs to be revleued o,nd made elfective in
the intetest of protection of en;olronm,f,.nt and public
health. This is not poss0le unless the regulatory bodies
are duly mtrnr.ed o,nd equlpped and. functlon elflclentlg.
The report shor1,s tho.t it is n,ot happenlng o:I1,d. there are
huge gags, With such gaps, it ls onlg a. dream to expect
clean environment - fresh uratc" o" lresll dlr. Irreuerslble
degradation of enulronm.ent ls bound to result ln
aooidable deaths and diseases and loss of scarce and
good qualitg utate", rrir and. soll and btodfutersltg.

'z6 
To monitor compliances with regard to:
(i) River Ghaggar in OA No. 138/2016 (TNHRC), Stench Grips Mansa's Sacred

chaggar River
(ii) River Sutlej in OA 916/2018, Sobha Singh v. State of hlnjab &Ors.
(iii) River Yamuna h OA 06/2012, Manoj Mishra v. UOI & Ors.
(M River Musi in OA 426120lA, Moha.lrned Nayeem Pasha & Anr. v- State of

Telangana & Ors.
(v) River Ganga in OA 200/2014, M.C. Mehta v. Union of India & Ors.
(vi) River Jojari in OA 329 /2015, Gram Pa.nchayat Ar:aba v. State of Rajasthan & Ors.
(vi, CETP in Taloja District in OA 125/2018, Arvind Pundalik Mhatre v. Ministry of

Environment, Forest and Climate Change & O!s.
(viii) District EnvLonment Plan in OA 360/ 20 I 8 Shiee Nati Sharma v. Union of India

& Ors.
(ix) Rat Hole'coal mininB in OA 1IO(THC)/2012, Threat to Life Arising Out of Coal

Mining in South Gaio Hills District v. State of Meghalaya & Ors.
(x) Sotid waste maragement rules in OA 6O6/2Ola, Compliaice of Municipal Solid

Waste Management Rules, 2016 snd other environmelttal issues.
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17. As earlier obserued, damage ta enuironment is directlA
linked to the public health and neglecting ampliance of
enuironmental nal.7ns results in deoth.s and. i4juries. Violation
of enuironmcntal norms needs to be taken as seriously a-s
preuenting cimes of homicides and. assaults. It b more serious
as the uictint-s may be u-ri.d.e sprea.d and. unidentified. The
consequences maq euen affect fufirre generations. The
compliance stafus is directlg lir*ed to eJfectfueness of
monitoring which requtes thqt the key offue bearers of
statutory regulators and ouersight bodi.es are Waltfied,
competent and. reputed and. exchtsfuely dedicated to such tuorl\
instead of detnting patt time, while simultnneouslg holding
other positions. In this regard, the Tribunal has mad.e
obseruations vide ord.er dated O2.O2.2O21 in OA 231/2014,
Doaba Paryauaran Samiti u. State of U-P & Ors, Jind.ing that the
Member Secretary of the rcB in W uas onlg deuoting part-
time, while howing seueral other rrc'sitions. Adequate and u;ell-
equipped laboratories and, effecthte machinery .for
implementation of "Polluter PaAS" prbrcipLe for ossessment and
collectbn of compensation is another important aspect of
envtronmental gouernance.

22. xru.............,,..,.....r.tx-...........,.....,..,.xxtL......,.

lt7

xxx ......,,..................x)cx-......,......,,....,,,..,xxx-...,...,

20. Fwrf,her, for hnprooing 
'monltorl'rg and planalng,

authentlc data need.s to be conpiled. at all levels.
I^ltlatlse ulll ,ra'ae to be taken consistent utlth Dtgital
Ind.la lrI,ltlatfi/€s bg the ,IoEFA[crSAdolrD/CrcB and
based. on such pollcA d.eclsiorts, the Enolronme,I.t
depdrtz.eata of o,ll Statz.sfiJ|fs uill haae to compile d.ota.
ln thelr r*pectlue jurlsdict'lo4 prelerablg Dlsfrctralse.
On tha't Dasis DlsHct E^ulronm;ernt Data Grtd (DEDG),
State Envlroame,r,t ltc'ta ffd, (SDDG) and National
E^t lrontane t lratz. crid. NEN) ca,rr be set up and.
coatinuoustg updatzd. The Md co,n bc connectcd to
oallne nonltorlng sgstenLs. Comprchensloe Enulr?nment
Pollution Index (CEPI| ts being prepared ltmltcd to the
Industricl Ar*,d bwt the Grid c<rrn cotar larget art,as a,nd,
a.spects and can be source o.f research (rnd pl(rn l',,'g. It
ccn also l@cllltoic morltoring ol c,n,d bc ln sgnc wtth
othe" gooenment i^ittdtiucs such as Notiona,l ltisslon fo"
Clean Gg,nga, Swo,chh B,r.o',.o't and Jalshakti Abhlyo'n etc.
Based on suc,n data, it nag o'lso be eaale/ to studg
'carrylng capo,clq' of dvferent a're.ls to pl(rn sltlng
Imaacg lo" udrtous actiuiti€s.

(r) to (uii) xrx ..........,.,.... .......xt(x

(uiit) Consbtent LDith D'tsitol India initiatiues,
MIEF&CC/ MxJS/ CPCB mag consi.der setting up and
perbdicaUg updating Natianal Enuironment Data Grid.
(NEDG) linked to the State Environment Data Grid.s
/SEDGS, DEDGS and further linked tn auailable portals
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tike online air/ uoter qua.litA, Sann.eer and other
monitoring stotions to facilitate a,nalysis, research and
planning on the subject. It maA be further interlinked to
initi@tiues like NMCG/ Suachh Bharat/ Jal Jeeuan
Mission."

Conclusion

37. In vlew ofthe above, we are of oplnloa tlat thc monltorlag by

the Trlbunal cannot be unendlng ard tnust now bc tg&cn over by thc

corcemcd authorltles, The roadDap rtatrd! lald out. Acuolr pla!!

have beea prep.r6d for reEcdlrtloa of all the 351 identlfied pollutcd

river stretchea. cepa have been ldcntlflcd for ETPs/CETP3/STPs

(tocludtng modular STPS shcrever necealerlrl. TlBclhG3 arc clear.

Sources of fundiug are clcar in the SuprcEG Court ordcr. IIAU nodel

ls also avdlablc e8 pcr covt. of Indle Pollcy mcntioncd h thc report

of thc CUC. Altcruatlve coaveatlonal mcthode of

blo/phytoremedlatioa are alao avdlable eg mcntloned in the report

of the CMC, Extstiug trcatEcDt cepaclt5r 18 not firlly utlllsed. ![ew

proJects, alrcady ongotng or thorc yct to connence nccd to be

expcdltcd. Cottscqucncca for delay ln tcrau of compensatloa and

admlnlstratlve Deasutca have bcea clearly mentloned. The rlver

reJuvenatlon comEltteGs ln the gtatca/UT3, a! pcr dlrectlors of the

Chlef Sccretarler may perform thclr obllgauoas accordhgly trhlch

Eay b€ moritored by tbe Ceutral MonitorlEg CoEEitt€e, headed by

Sccretery, .rd Shettt, aB dlrectcd earuer.

38. We hnd that the monitoring mechanism introduced as per directions

of ttris Tribunal in the form of RRCs at the States level and CMC at the

Central level is to an extent identical to the monitoring mechanism laid

down under the River Ganga Rejuvenation, Protection and Management

Authorities Notification 2016. Hoseyer, mechatrirn ulder thc 2016

notlflcatlon bclng statutory aad crhaurtlvc, lt rlll bc bcttcr tiat thc
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satne ls edopted for all the rlv€r ltretche3 es i3auer lavolved are

coEtnol., Thc Enporxered TasL Porce on rlver Ganga hcaded by Unlon

Mlnigter of Jel Shaktt may orcrclse dl powers and dlrchargc all

fuuctioas la rclation to all the pollutcd rivcr rtretchcs ln the game

ttranner es the functlolr3 entruttcd to lt uader the Rlycr Garga 2016

order for control of polludon and reJuvenatlon of pollutGd rlvcr

stretches. This is necessar5r so that the Nation/Central Monitoring

Mechanism can be effective, in view of continuing fajlure of statutory

mechanism under the Water Act for preventing pollution of water,

resulting in pollution of almost a]l the rivers and water bodies in the

country, posing serious threat to availability of potable water for drinking

purposes as well as for safety offood chain. Hardly any accountability has

been hxed for such serious failures. lt wtll bc opc! to the MoIS to lasue

any further .pproprlatc statutoty order to glvc cffect to thc eboyc

directlong under the EP Act. The ltatloaal/Ccntral Mcchanltm oay

enforce the earller dlrcctlona of thle ft{g,anl for collectlag

coEpcnaetion for the fdlutc to corDme[ce or complct. the projccts

for s€tthg up of scvagc treatnelt equipmentr or taldng eteps for

lnterlm rcmediatlon mealurcg. Thls ls neceuary for accountabillt5r

for the fdlure to oDey ttc lew. The compearatloa 30 asr€3lcd may bc

deposited in a aeparate account to be u:cd for rejuveaatio! of tbe

polluted rlvcr Btretches ln the saDe taetn€r a3 dlrccted h tbe ca3e

of Garge quoted ebovG. Ar dlrccted vlde order dsted 19.12.2018 tn

OA 673l2Ola, reeponalblllt5z to pay cotupelrsation on behdf of the

SteteB/UTB trill be of the Chlef Secretarler. Ar pcr tcheae of thc I{GT

Act, every ordcr of l{GT ls erecutablc as a decree of Clvll Court27.

17 Section 25 of the NGT Act, 20lO read with Section 51 of the CPC providing for mode
of execution which include civil imp.isonment.

119

488



Further, failurc to conply order of the NGT is arr olfence punlshable

rith imprlsonment upto three yeers or fiEe upto Rs. lO crorca wlth

additlonal liae for cortlauiag offeuce after conwiction.a If thc olfence

k by a Governmclt Dcpartneot, Ilead of the Department is deemed

to be gullttr.2e Cognizaoce of the olfence can be taLen by a Court otr

a complalnt of Central Government or any other person who has given

noticc to the Ccntrel GovcnrEeat or lte authorized representatlve.

The complalnt can be llled before a Court of Magistrate of first class.

It ls, thus, necessary in vies of continuiag violatlotr of t{GT order,

requlring payment of compensetlon to relterate the dlrectlon of

responribility for peymcnt of cotrrpeEsation, to be of the Chief

Secretarles and ln default, their llabllity to be proceeded agalnst for

coerclve mceaurcs for crecution or by way of proaecutlon as pcr NGT

Act,2O1O.

39 Our directions are summed up as follows:

(i) In the light of observations in Para 38 above, MoJS may devise

an appropriate mechanism for more eflective monitoring of

steps for control of pollution and rejuvenation of all polluted

river stretches in the country. The said mechanism may be

called "National River Rejuvenation Mechanism" (NRRM) or

given any other suitable name. NRRM may also consider the

observations with regard to setting up of

National/State/District Environment Data Grid at

appropriate levels as an ellective monitoring strateS/.

(ii) Chief Secretaries of all States/UTs and PCBS/PCCS must

work in mission mode for strict compliance of timelines for

?3 Section 26
z'g Section 28
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commencing new projects, completing ongoing projects and

adopting interim phlrto/bio-remediation measures, failing

which compensation in terms of earlier orders be deposited

with the MoJS, to be utilised in the respective States as per

action plan to be approved by tl.e NRRM. Other steps in terms

of action plans for abatement of pollution and rejuvenation of

rivers, including preventing discharge or dumping of liquid

and solid waste, maintaining eflow, protecting floodplains,

using treated sewage for secondary purposes, developing bio-

diversity parks, protecting water bodies, regulating ground

water extraction, water conservation, maintaining water

quality etc. be taken effectively. The process of rejuvenation of

rivers need not be confined to only 351 stretches but may be

applicable to all small, medirrm and big polluted rivers,

including those dried up.

(iii) The Chief Secretaries of all States/UTs may personally

monitor progress at least once every month and the NRRM

every quarter.

(iv) Directions of this Tribunal in earlier order, the last being

dated 21 .9.2O2O are reiterated.

(v) The NRRM and the Chief Secretaries of all the States/UTs may

take into account the observations in Paras 24 to 38 above.

(vi) In view of discussion in para 38 above, it is made clear ttrat

accountability for failure to comply with the direction for

paJment of compensation will be of the concerned Chief

Secretaries under Sections 25, 26, 2A and 30 of the NGT Act,

2010. The MoJS or any other aggrieved person will be free to

take remedies by way of initiating prosecution or execution.
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A copy of this order be forwarded to Secretar5r, MoJS,

MoEP&CC, GoI, CPCB, Chief Secretaries and State PCBs/PCCs of

all States/UTs by e-mail for compliance.

Adarsh Kumar Goel, CP

S.K. Singh, JM

Febr:ua:y 22, 2O2l
Original Application No. 593/2017
(w.P.(Civil) No. 37 s / 2ot2l
& Original Application No. 67 3 / 2O7a
SN
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The applications are disposed of in above terms.

Dr. Nagin Narda, EM
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